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LEGISLATIVE ASSEMBLY. 

Thu,.sday, 18th August, 1927. 

The Assembly met in the Assembly Chamber at Eleven of the Cloek, 
Mr. President in the Chair. '. 

MEMBERS SWORN: 

The Honourable Sir George Rainy, K.C.I.E., CJ.E. ~ er for 
Commerce and Railways) ; the Honourable Mr. James Crerar, C.S.I., C.I.E. 
(Home Member) ; Mr. William Alexander, M.L.A. (Madras: European) ; 
t 'ofr. Sat yen dr. Chandra Mitra, M.L.A. (Chittagong and Rajshahi Divisions : 
~on- u ammadan Rural) (Ories of "Bande Mata,.am" from the 
8warajist Benches); Mr. Abdul Qadir Siddiqi, M.L.A. (Central 
Provinces: Muhammadan); Mr. Satya Charan Mukherjee, M.L.A. 
(Bengal: Nominated Non-Official) ; Mr. Muhammad Yamin Khan, M.L.A. 
(United ProvinceH : Nominated Non-Official) ; Mr. Ardeshir RWltomji.. 
Dalal, M.L.A. (Secretary, Education, Health and J;ands) ; Mr. Wilfrid 
Thomas Mermoud Wright. C.LE., l\LL.A. (Secretary, Legislative Depart-
ment) ; Sir Denys de Sllumarez Brll~  K.C.I.E., C.S.I., C.RE., M.L.A. 
(Foreign Secretary) ; Mr. Hubert Arthur Sams, C.l.E., M.L.A. (Director 
General of Posts and Telegraphs); Mr. Oirja Shankar Bajpai, C.l.E .• 
C.B.E., I~ A  (Depart.ment of Education, Health and Lands: Nominated 
Official) j 1\lr. R. II. Courtenay, MJ •. A. (Madras: Nominated Official) ; 
MI. Richard Thomas Francis Kirk, M.L.A. (Bombay: Nominated Oftlcial) ; 
Mr. Percy Barnes Haigh, M.L.A. (Bombay: Nominated. Official) ; 
Mr. Miles Irving, C.l.E., O.B.E., A~  Cl:.unjab : Nominated Official) ; 
Mr. Richard Marsh Crofton, M.L.A. (C Jral Provinces: Nominated 
Official); and Mr. William Alexa.: r Cosgrave, l\l.L.A. (AMam: 
Nominated OfBcial). 

• 
QUESTIONS AND ANSWERS.-

ExPERIMENTAL ClUl:w SYSTzai ON THE EAST INDUN R.uLWAY. 
1. *111'. Amar lfUh Dait: (a) Have the Government decided to 

institute au experimental crew system on the East. Indian Railway to 
prevent the public from tra~lliD  withoit VcJieta-' :. ' 

• (2ge8) " I • ". 
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. (b) Is it a fact that an officer has already, been appointed to recruit 
.taff for the' purpose' If so, will the Government give the name of the 
officer appointed for the purpose 1 

(c) What is the number of crew .inspectors and crew subordinates 
already recruited and to what community do they belong Y 
·(d) What is thr. total st.rengih of the crew contemplated' 
(e) How many cases of assault have been reported against the 

ere.' 
(I) Was there any death due to the pushing of a. woman from a 

running train at ;Surdwan, East Indian Railway' Has the crew guilty 
of pushing resulting in the death of the woman been found out and 
prosecuted 7 

~  What iR the educational qilalification required of those recruited 
to the crews and to what provinces do they belong 7 

(h) Are Government aware that t.he crew system is condemned by 
t ~ general public f If so, do the Government propose to discontinue 
the same' . 

Mr, A.  A. L. ParsoD's: (a) Yes. 
(b) The answer to thc firlit part of the question is ih the negati"e ; 

the second part. doeH I10t arise. 
(c) & (d). A statement showing the sanctioned strength of the crew,. 

staft' for the Ho,vrah, ~uclmo  and a portion of the .A.saJll'lOl DiviRion on 
which the crew system hltR been introduced, t.ogether with information as 
to number of ticket collectorFl' appointments brought under reduction, is 
being sent separately to the Honourable Member. 

Government have no information 8.IiI to tlle various communities to. 
which the members of the crew Flystem belong. . 

(e) Government have rece:ved copies of two such reports and have 
been informed of three court cases of this nature instituted against members 
of the crew . 
• (f) A report to this effcct W8.lil made but the Government understand 
that it was found to be untrue. 

(g) The recruitment of the crews is in the hands of the Agent, East 
Indian Railway, and Government do not know what educational. qualiti· 
cations are required nor the provinces to which members of the crew 
belong. 

(h) The answer to both parts of the quest.ion is ip t.he negative. 

Mr . .A.mar a~  Dutt : As regards (f) may I iJiquirc where did the 
Government get the information from' W 8S it from the Railway 
Police 1 

Mr. A. A. L. Parsons: From the Agent of the Eatolt Indian Railway. 

Pandi~ Jrirday Bath Kunlru : May I ask if GOYernment will find out 
from the Agent what the educational qualificatiolls of the men recruited 
are i  . 

lIIIr. A. A. L. ParsoD. :  I don't think any educational qualificatioDs 
have been definit.ely laid down . . 
Pandit BDday Ra.&h ltunaru : Are .thry likely to be laid down SOOD T 

• Co 
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Mr. A. At L. PanoDI : Not at present. 
(

\1 ~ 

, Paudit Rirday .atb KUDzrU: Al'e the Government aware that in 
the Oudh and Rohilkhand Railway sections of the East Indian Railway 
there are serious complaints against men recently recruited because of 
their improper behaviour towards t ~ travellingpllblic, particularly the 
third class travelling public Y 

Mr. A. A. L. Pa.noDs : No, Sir. 

Pudit Hirda.y Ha.th K11DZ1'11: Will Government inquire , 

Mr. A.  A. L. PanoDI: If the Honourable Member can give 'me 
information which justifies my making' an inquiry. I am perfectly pre-
pared to no so. 

Pa.ndit Hirda.y Hath KUDzru : May· I point out, Sir, that I ha,\'c made 
as definite a statement l~ possihle. I cannot be expeeted to find out t'he 
names of the R(\tual offenders. 

Mr. President: Order, order. Will the Honourable Member put u. 
supplementR.ry qlle8tioll. 

DE],'ECTIVE CONST,RUC1'ION OF THE COUNCIL CHAMBERS A.T NEW DELHI. 

2. ·Mr. B. Das: (a.) Are Government aware that the defective' 
I~onstructioll of tJa,e Council Chambers at New Delhi hilS .already brought 
lateral eraeks along the arched roofs of the corridors on both floorH ? 

(b) Will Government be pleased to state if the Consulting Engineers 
and Architects of the Council Chambers at New Delhi took into considera-
tion the likelihood of the appearance' of cracks through defective design or 
defective construction or other causes and did they provide sufficient safe-
guards to a\'oid such cranks , 

(c) Will Government be pleased to lay on the table a statement shaw-
ing the proyision made by the Consulting Engineers and Ar<:hitech; in their 
blitial design , 

The HODourable Sir· BhupeDdraJfath lliwa: (a) & tb) Government 
are not aware of any crack!! due to defective construction or defective 
design. Some cracks are inevitable in a building of this size which is 
founded on a yariable foundation, partly of rock and partly of clay, and 
subjected to such wide variations of temperature and humidity as in New 
Delhi. Govl.'rnment are informed that 8uch cracks as exist are not 11 
matter of ru~riolls concern, and that it is not possible to provide sufficient 
lUIfeguard to avoid suoh cracks. 

(c) Does not arise. 

Mauln Muhammad Yakub : Will the Government be pleased to 
state if there are any cracks in the Delhi Jumma MllHjicl or t ~ old Fort 
at Delhi f 

The Honourable Sir Bhupendra Nath Mitra: I have no infollmalion, 
8ir. •  " 

• Maulvi Muhammad Yakub : Will· the Gov('rnmeut hr. pleased to 
collect the information noel inform t he Honse? 

The HODourable Sir Bhuptndra Hath ltiwa: I tlhall try to get the 
information and send it on to t~e Honoural\le eBl er~ 
•• ..: .... 2 
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Mr. Oaya Pruaci IbaCh:. Why not plaee it on the table , 
Mr. A. B.aDpl"amt qeDpI' : May I know, Sir, .hal exactly has 

been done to the dome of the Assembly whieh eaused so much risk C)f 
injury' 

The Honourable Sir Bhupendra Nath Mitra: Sir, there is anot,lter 
4uestion on that point. If the Honourable Member will wait he will 
get the answer to his question. 

Sir Harl Singh Gour : May I beg to inquire if the HonQurable 
Member is aware of any eraeks in the old temporary Seeretariat in Delhi 
where the Assembly Chamber used to be before it was shifted to the 
Imperial Capital. 

The Honourable 8ir Bhupencira Nath Mitra : I am pretty sure there 
are eraeks in that building. I have myself notieed it. 

Mr. N .•. Joahi : May I ask, Sir, in view of the faet that these 
eracks are due to variations in the temperature, whether the Government 
of India will make arrangements for taking the temperature of this 
House from hour to hour , 

SAI'ETY OF THE CEILING OF THE AsSEMBLY CBAxBBR AT NEW DELHI. 

3 .• 1Ir. B. Du : Are Government prepared to invite an independent 
committee of Consulting Engineers to give their opinioa on : 

(a) t.he safety of the ceiling of the Assembly Chamber at New 
Delhi, and 

(b) on the defeetive eonstruetion leading to craeks all along the 
roof of thE' arched corridors , 

The Honourable Bir Bhupendra Nath mtra: Government do not 
-consider the aetion suggested to be neces~ar  

REPORTS OF THE DIRECTOR OF WAGON INTERCHANGE. 

4. -Mr. 1. Rangy"ami Iyengar: (a.) Will the Government be 
pleased to state if the wagon exehange officer makes any reports to the 
Railway Board and whether these reports are made every three month!! 
or every year t 

(b) Will the Go,"ernment be pleased to lay the reports made by this 
offieer for the laRt two years on the table 1 
Mr. A. A. L. Parsons: (a) The Director of Wagon Interchange is an 

'offieer of the Indian Hailwuy Confermlce Association and makes no direct 
reports to the Railway Board, but copiel! of the following reports prt'-
pared by him are received by the Railway Board : 

A,nnttally-

") W()rking of the wagon pool. 

(ii) 'Wagor eensul!. 

Weekly-

<i> Wagon position. 
( ") Traffie report. 
• 
, . 
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. (b) These are purely departmental ';ports but copies will' be shOWD 
to the Honourable Member if he will call at the Railway Board's oftlc. 
for the purpose. 

PuBCHABE BY GoVERNJIENT OF THE W OB.KS OF THE hNINBULAR Loco-
KOTIVE COKP.A.NY. 

D. -Mr. A.. Raqaawami Iyengar: (a) Will the Government be 
pleased to fltate whether on account of the wagon surplus they have 
made an offer to purchalle the works of the Peninsular Locomotive 
Company' 

(b) Has the Company expressed a desire for the price to be fixed 
by independent valuation' 

(c) Have Government rejected. the offer of an independent valuation 
and if so, why' 

The Honourable Sir George Bainy: (4) Yes. When last autumn 
the Government of India became aware that they would not be able to 
place orders for the supply in 1927-28, and probably in 1928-29, or 
possibly for some years thereafter, of broad gauge general service 
wagons-the t.ypes of wagon which Indian firms had been manufacturing 
under the bounty scheme introduced on the passing of the Steel Ibdus-
try (Protection) Act-they immediately placed the position before 
representatives of the firms concerned, and rliscussed with them what 
measures should be adopted to help them to tide nver an admit.tedly 
diftl.cult period. As a reRult of theRe disclllillions they made the firms 
the !lifer which is rlescribed in paragraphR 6 and 7 of n memorandum 
presented to them, a copy of which I lay on the table. Briefly, the 
offer was to place orders in India only for wagons of other types and I 
underframes which they would require in 1927-2R, llnd alllo for nertain 
other railway Jnatlll'ial needed in that year, provided a reasonable price 
could be agreed upon, and the firms were unanimoUioI that t.his would be 
the best course. I may men' ion that, t.hough the firmll Wflre not 
unanimous on the subject, the Government. of India have implemented 
thiA offer. At the same time a 8nglll'Htion of purchasf!' had been made in 
t.he course of the discussion with the fh'ms, and the GO"f'rnment. of 
India accordin l~  stated that, jf flither the Indian Standard Wagon 
Company or the Peninsular Locomotivl' Compa.ny, the two Indian firms 
"'hich had hitherto specialised in wagon builrling only, were unwiIlinll' to 
acquiesce in this offer and would prefer that their works should be taken 
Over by Government, they would be ready to discu8s the t.erms on which 
t.hey would be prepared, as an alternAtive, to purchaHe the \,\·orkR. The 
Peninsular Locomotive Company considered the offer inadequatl'" and 
stated that th('y had theretore no option except t.o request the Govern-
ment to take the entire worb over. The Government of India thereupon 
deputed two oftteerM to illApl'et the works of the Peninllular Locomotive 
Company. Hnd. after receiving their rl'port, offered the CompRlty a Mum 
of 20 lakhll for the property in a letter dated the 6th.of January. 1921, 
a copy of which I place on the table. 

(b) YI-s. Aft!'r the Peninsular ·IJocomot.ive Company had rf..-ceived 
the offer made "l-rb"llv on the 5th of January, 1921 and jn writing on 
the following clay, they wrote,on the 3bt.of Januar,., 1921 expr!uiag 
their willingness, IIhould GovernJ1tenf desire that tbU procef; of 4txIDI a 

.. I  · 
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pri«!e s.bonld be by valuation, to abide by the deeision of an independent 
valuatlOn at the hands of an approved party on the basis of replacement 
cost or earning capacity ill normal conditions. 

(c) YeH .. TIHl price offered by Government a~ not "entirely based 
on a valuation of the property, but took into consideration all the facts of 
the case. The GoverDJDent of India are satisfied that it is a more liberal 
price than would have been obtainedbyo an independent valuation, and 
in the circumstance!! they did not consider that an independent valuation 
would have served any useful purpose. 

MEMORANDUM. 

The position of tho firms engn;ged in tho manufaeture of railway a on~ ill 
Indil1 arising out of the dcciaioll of the Railway Boord that tor the preeent the pur· 
~ lRll of broad gn;uge wllgons of, the usual typel i8 not required, was diaeu8Bed in 
Calcutta with repreientativlII of Me8ara. Burn and Co., Ltd., and the Indian Btzindard 
Wagon Company, Ltd., Bnd in Bombay with the repre8entatives of the Penin~lllar 
Locomotive Company. 

2. In 1916 the Goverwnent of India rUlled the qUelition of encouraging the manu-
facture of wagou in India. They recogniaed tba.t Bome fonn of eneoura.gement W&8 
ne"IlSlary, and after diseullllionll with certain of the firms intereawd, they issued 011 
lit March 1918 a e.ommuniqu6 in which they guaTllJlteed to purehase in India 2,500 
broad gauge and 500 metre gauge wagons annually for a period of ten yeara, pre· 
,vidlld that the prie.e 1"&8 not higher tha.u the price at which wagona could be importeil 
sud that the materiahl and workma.Dllhip were BBtiefactory. Tenders in a~ rdance 
with the terll1ll of thill ~ommuni u  wl)re first called for in March 1920. But this 
foml ot encouragement proved ineffective, and in 1924 on the recommendation of the 
Tnriff BotU'd the Government of India ilUltituted a. new method ot assistance. The 
f'INtlhtial feature of the new lIeheme wall that the Government of India were autho· 
'ri,ed by the Steel Industry (Preteetion) Ad to pay for Indian wagonl a price higher 
thll.n tho prioo at which wagou could be imported. The theory of the Ichemo 11'&1 
that the nunlber of wagon. purchWloo in India would be determined by tho amollnt 
let &lide for bounties divided by the difference between the 101l'eet satilfactory tender 
and the accepted Indian tender. Another feature of the lCheme wu tha.t it 11'&8 
decided, in order to aaillt' the Indian fiT'DUI, that orders IIhould be placed in India for 
&II fell' types of wagolls as pOlilible. In view of the material change in the pOlition 
canled by the enactment of the Bteel Indu_try (Protection) Act, the Government of 
lnllia issued on the 27th June 1924 another communi u~ in which they forma.lly with· 
drew the eODlmuniqu6 of lilt March 1918. In thia later communiqu6 thcy exprcsily 
It4ted that they were not in a pOliition to foreca.t the exact number of raUway wagou 
of different typel tha.t they were now likely to require annually in the future, bot 
they went on to lay that they had every realOn to expect that their requirements would 
be amply sufficient to givt' effect to the poliey contained in Section 4 of the Steel 
:J;_dust,rv (Protection) Act. This eommuniqu6 elicited no protest or objection from the 
Arme tlnga.ged In the manufacturt' of wagons in India. 

:>. 'I'he Government of India have thought it nec.ell\&ry brietly to re·.tate the poai· 
'ion Rfi thev lIee it, in view of the .tatement.s which were freely ·ma.de b)-the repre· 
scntRtiVI'R of the finn!! in Calcutta and BombRY that the communiqu6 of Miarch lIt, 
1918 WIlli still in forl'o. The Government of India. are unable to aceept this viow. 
At t'he IlIJ1le ,tinle, they reeogWlIll tha.t their policy lIinoo HIl8 111'-boon direeted towlll'ds 
ost~lrinlt the wagon industry in Iudia, and thoy are nnxious to do what tbey can 10 
find the-bost' lolutio~ ot the diffi('ulty which has uow aml'n. 

4. The position is that after a careful all8e1l1ment of the reeult. of the meallures 
l i~  bave been and arc being taken to expedite and improve the working of In(tian 
RailwRvs tilt> Railway Board have arrived at the concluaion that the broad gauge 
Rnihra;'''' in ll1dia sbould be able to carry efficiently with their existing etook of 
wagon8 all tilt' tTnffie that ill likely to o11'er in 1927-28 and 1928·29 and pOlJ8ib!y tor 
aome further re!1l8. T"ey' are n(,t likely to "eljuire therefore iu 1927·28 more thuu 
a few wllKone 61 speciAl types; 
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Ii. Various proposals have been made b;V the lIrlllB conoerned. Bu' the one whieh 
8et-med to find most fuvour W8.8 thAt the Government • .bould 1_, uutil sueh timu a. 
tbey found themselves again able to gWl.l'untee contilluity of ordera., tbe works of the 
Indian Standard Wagoa Company and of the Peninsulnr LoconlOth'C Company, And 
tlmt they should endeavour to provide the rema.ining firms \l'itJ. remunorativc' work. 
The Government of India u.re not prepared to aecept this proposal, nor do the other 
,uggestions made (lOIIIJIB.'nd themllelves to them. 

6. If the lIrms are unanimous that their bl'st ('ourse is to face the risk and to 
hold on uutil the Railways ure again in a position to pblce ordCI"8 for wagoDl of 
the type usually made in India, the G1lvcrnment, ufter giving their mOlt wreft.1 eon· 
lic1eration to the problenl ; are unable to make uny other lIuggestion for assilting t ~m 

than that made by Sir Charlell Inne. at the interviews in Cale.utta and Bombay. That 
offer W8.8 8.8 follows: • 

(i) They will call 1111 ,oon 11S pollllible for tendel'll In India only on such lUis· 
eelblbeous wagous of' different gaugca and different types al they will 
require in 1927 ·2R. 'I'he exact number of the wagona wlll depend upon 
the cOllversutions now going With the Company Railway., but it i. hoped 
that the number will reach between 1,700 and 1,800. 

(ii) The Government will alBO e.all, IIlI loon 118 possible for tonders in India 
only for Buch underframes 8.8 they will require in 11127 ·28. Here apia, 
the exact number will depend upon the conVel'llo.tioD8 now proeeedhla' 
with the Companies, but it is hoped that the number will be in the 
neighbourhood of 600. 

("') The Government will iDltruet the StAte· worked Bailwa,.. to plaee order. 
in India. for BUeh Bpare parts 111 they require and a. they CIUlDot COD' 
veniently make in their own worklhops, and 

(w) Government will undertake to histruct the State-worked Rdlway. to can 
for tendon in India only for ,hedding, roof trunCI! and bridge lpaDl up 
to 80 feet span. 

7. Thil olrer will relate to the material required in 1927·28 only, and the Gov· 
crament cannot .. y more t!upl that they will considor tho lituatioll aga.1n In the 
autumn of next year. The otrer, moroover, il subjeot to tho atlpuJation that order. 
will be placed In India only if a reasonable price (:an be agreed on. 

S. This otrer i8 being ninde to t!lwh of the four firms ~onrerned  It may be that 
I!Ome of them may be unwilling to ar uiell ~ In thi. offor und may prefer that their 
works should be tukcu over by Government. If thia i8 80, the Government will be 
prepared to dillcu,. the terms on whir,h they would be willing to pureho.ae the wora 
either of the Indian Standard Wagon Company or of the PenlDlular Locomoti.e Com· 
pany or of both thellc firms. In this connet'tion, they would wish to inlpt,ct the wora 
and equipm('nt of these two tlnns with the object of determining what in lueb an 
evt'nt would be Il fair otr('r. But it should be clearly undel'lltood that it they do take 
over these \{orb, it is their intention ultimately to ule the Indian Stan(h.rd Wagon 
Compony'8 works for thc manufadure of railway 1I11gonl an,I to U8(' the works ot the 
Poninsulur ~omoti t  Company for the manufacture of underframell. 

Copy 01 a letter, doted the 6111 January 19i7, 10 Mr. Manv Rvbedor. 

I write to confirm whut I told ~ ou Yl'8terilny, namely }'irRtly. that wh"tbf'r or ~ot 
tLe Government of India tuke over tile Pt'nitl8ular Loe.omotive Company !lud thl' Indian 
StuDdnrd WalfOlI omplln~  or only onl' 01 tbcm, and n<'tw"ithst/lIJding tbat th(' Iu<1iau 
'Wugon Building firms IIr(' IIOt lInllnimoulI ill thl'ir ,-iew. liB to whut is rh., beet ,·.oU1'Ie 
for them to adopt, t.h(' Gov('rntllent of liuJin iutt'nil til ('11.1'1'." out the oW .. r 4'ont'llned 
in emuses (0 to (i(') of par/lgraph 6 of the meulorlinduDl whielt forlJMlCl lUI m~lo
lure to R.'lilway Board '8 It'tt('r No_ a I~ -l jlI  dllted the 1111:11 NoveDloo.-1926, ul ~eet 
only to tilt' conditions atilt!.'.! ill puragruph 7 oi that memorlilldur j 8l'r,,",llll. the 
Governmt'ut of Indm are not I,reparerl t.o ext(,lId the Rt'ope lor durlilion of tbat, otter; 
'and Thirdly, t.imt Govf!rnment of Ir1dia 'otrer to }!Urehall" I.hl' whole of th(, hulldlnp, 
llxhlrel, plant, tools, machinery, matermls, eqnipml'nt, land auti .tock in trl4ollo of the 
PClliuulllr ~- moti p Conlpaii.;v hereinafter ",ferred to 118 the .' I'roperty ", subject 
Ie the' following ('onditions:·, . 

(6) that the Company are-iq, a posiT,ion 00 leU tlwl,ropf'rty)o OD"ernmeut fr .. 
at all ellcum ra~ee  and particularJy fllat Go""mmenE will'DOt be boull4 , . , 

/ 
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by the terma ot any ~ or a,reementl ueellted by the Penilllular 
LocoIIi.otive Oompany. Gcm9rnment will not take over any eoatmetuAl 
obligatiou entered into by or any liabiliti81 ot, the Clomp .. y in relped. 
for inltanee, to 10&118 or to agreement8 with employee. ; , 

() that tile property reterred to .hall be that eziBtinr on the 311t December 
1926 in aecordut'.e with eertifted liate to be agreed upon by repreeenta· 
tivee of the Company and the Government and IIhall alllo include all other 
equipment obtained in replacement ot any part of the lald property ; 
also all small tool a obtained after the 311t December 1926 and used for 

• the work carried on in the worbhops. But it shall not include any 
equipment, plant, maehinery or tools under order on the let January 
1927, or ordered thereafter. If t ~ Company wish to Bell to GOVl!'rn· 
ment Imy 811ch equipment, plant. mllr,hinery, or tools thiB will be a matter 
tor separate negotiation and the pureha8e price t.herefoT will be in addi· 
tion to the purehall' prir,e offered tor the property ; 

.(0) that Government are able on terms suitable to them to obtain po •• esBion 
ot all the land in the occupa.tion of the Company and to I('('<ure the con· 
tinuation of sUllh of the ('.onvenienees and arrangementa inddent.al to 
the bUliness of the Company as will enable Government to make UBe ot 
the purehased property for the condurt of the business they hav() ; 
view; 

(d) th&t the date of purehue will be derided later with reference to the 
time when the ('",mpany will havll complet.ed all their czilting contrallta ; 

(e) that Govemmllnt shall not be c ar~ with any expenses incurred bV the 
Company in connection with the sale of the property to Government or 
the winding up of the busine!! of the Company ; 

(I) thnt Government IIhall pay y the purchaBe pyite of the property Ra. 20 
lakhll. ThiB is a final figure, and the Government of Iu(1ia. are 
not prepared to diacu8! it. 

The offer to purehaae will expire on the 28th February 1927. 

Mr. A. Rangaswami Iyengar : a~  I kn()w, Sir. if the Companies 
acquieKced in the proposition that an independent valuation will be worse 
for them than the offer that was mad~ by the Government of India t 
The Honourable Sir George aainy : I have no information to that 

e1fect, Sir. 
lIr. A. :aan,aawami Iyenrar : Then upon what basis do the Govern-

:Blcnt say t.hat, as a matt.er of fact, the independent valuation will be 
worse for the Companies than what the Companies themselves consider 
good for them Y 
The Honourable Sir George Rainy: That was the opinion of the 

Government of India, Sir. 
Mr. A. Ra.ngaawami Iyengar: I know. Have the Government any 

opinion.&8 to what the Company thinks of this matter 7 
The Honourable Sir George Ba.tny : There has been considerable 

amount of correspondence between the Company and the Government 
of India. But I do not wish to suggest in any way that the Company 
took thiR view of the case. 
Mr. A. aanguwami Iyengar : May I know, Sir. whether the Com-

pany still 1i1.rges an inc1epf·nclent yalllfition? 
The Honourable Sir Georre Rainy : I do not think the question 

arises. Sir. of an independent valuat;ion. The Company have accepted 
the Government of India'R offer aJld th·e trallsaction is complete. 
Mr. A. aanguwami Ivengar : May I know once 8(laiJl what exactly 

is the offer which the Company have accepted now' 
'!'he Il.lnO'lit'able Sir Qe6;rge·Ba.iny : Ks. 20 lakhs, Sir. 
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Nt1XBEB 01' CASUALTIES AM05G PmiUBI TBoo.PSAT SBANGUt. 

6. "'Diwu ahamAD Lall: (a) Will Government state the number 
uf casualties and the ~ircumstances under which they took place, among 
Punjabi troops at Sbangbai since their arrival there , 

(b) In view of the danger of Indian' troops being involved' in 
hostilities at Shanghai and the danger of consequent loss of Indian lives, 
will Government state whether they intend to recall their forces' 
; 

Mr, 0.111. Young: (a) One of the Indian contingent has been killed 
and two wounded. 

(b) The Indian troops, with 1h(> exception of the Company or 
Sappers and Miners and a few ancillarY' units, are under orders to ret.urn 
to India. 

-,  t RIOT AT PONABALIA. 

7. *Maulvi Abdul Mattn Obaudhu1'1: Will the Government ~ 
pleased to make a statement with regard to the shooting inci.dentat 
Ponabalia in the district of Barisal as foreshadowed in the Honourable 
the Home 'Membcr's reply to Mr. K. Ahmed's question on March 4th, 
1'927 T 

The Honourable Mr. J. Orerar :  A full statement w.as iflSued by the 
Bengal Government in a communique, dated March 5th, 1927. I am 
afraid I am unable to add Jllny information to the facts contained in that 
comDlunique except that thc latest. report of casualties was that they 
amounted to 19 killed and 12 ,,·ollnded. The whole circnmstanee!l clIn-
nected with this occurrence are, liS the Honourable Member is probably 
aware, at present under judicial examination in connection with the case 
of rioting which haR been instituted against certain persons, Ilnd it 
would not be propcr for me at thhi stage to make any further statement. 

Maulvi Abdul MatiD Ohaudhury : Do the Government intend to > 
hold a public inquiry after the callel! Ill'e finished T 

The Honourable Mr. J. O"rar : Government will await the result 
of the judicial inquiry befol'e forming any opinion on the subject. 

lLuDSBIPS OJ' PILGRIMS RETURNING noM THE GUBUJtUL KANGRJ (HARDWAR) 

FAIB. 

B. *P&Ddit 'l'bakur Du Bhargav&: (a) Are Government aware 
that the pil~im8 who attended the Gurkul Kangri (Hardwar) Pllir in 
March 1927 numbering about 70,000 people were put to much inCOD-
venience and trouble on their return journey owing to the inadequate and 
unsatisfactory arrangements of the railway authorities' 

(b) Is it a fact that no enquiry ot6ee was openlld by 'the Railway 
up till 21st March either in or about ·the railway premillt!8 f  . 

• (c) Are enquiry oftices generally opened for the convenience of the 
passengers at big fairs , , 

(d) Was any mela ofticer appointed oo-the oecaaioo f !f 80. will thc 
Government kind'ly Dame t o eDtle~ j ~ . ~ 
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Mr. A. A. L. Parsons: (a) No. 

(b) A special officer and extra stnJY were posted at Hardwar early 
in Murch and were avnilable to suppl.v any informa.tion required. 

An enquiry office was opened in April ~e ore the outward rush com-
menced. 

(c) Government understand that enquiry offices are openl'd when 
occasion renders this advisable. 

(d) Yes. If the question refers to railway officials, the name of 
the officer is Khan Sahib M. A. Rashid. 

ALLEGED HARASSMENT 01' PILGRIMS AT HARDWAR. 

9. *Pandit Thakur Du Bhargav&: (a) Is it a fact that originally 
there was a proposal to run special trains on 20th and 21st March to 
enable pilgrims to leave Hardwar but sub!lequently these trains were 
caneel~ed with the result that the pilgrims had to wait for a much longer 
time at Hardwar , ' 

(b) Is it a fact that coolies and subordinate railway staff harassed 
the pilgrims  and, owing to the absence of informatioll in respect of the 
a.rrival and departure of trains, pilgriDUI and their ,family members and 
children had to run from one' pa88enger hall to another , 

(0) Is it a fact that no platform tickets were issued and no passenger 
could have access to the railway station authorities for getting informa-
tion or making any complaints , 

(d) Is it a fact that the two ticket collectors on duty between 8 and 
11 P.M. at the first class entrance were very rude to p8.118engerl! 80 much 
so that gentlemen connected with the personal staff of Mahatma Gandhi 
and Mr. Deshbandhu, editor of Tej, were vety roughly treated and that 
the latter lodged a complaint with the station master on duty' 

(e) Has any action been taken against the offending ticket collectors, 
and if so, what , 

Mr. A.  A. L. Parsons: (a) Two special trains wel'e run on the 21st 
March 1927 conveying outward pilgrimH from Hardwar and in addition 
extra coaching rakes were avaihlble at Hardwar if required. The 
Railway reports that no pilgrims were detained at Hardwar. 

(b) No complaints of harassment were received. Railway officers 
and l'xt.ra superviRing Rtaff were fltationed at. Hardwar and every en-
deavour WEIS made to aRsillt pilgrims by distribution of explanat.ory 
pamphlets, Rpellial marks 011 tickets and exhibition of sigijs. 

(c) A ,number of platform paSKes were issUE.·d enabling paHsengers 
to get on to the platform and it is reported that any passenger who wished 
t.o make Ii. complaint could without difficulty have seen the special officer 
postM at Hardwar. . 

(d) Gm'l.'l'llI11ent haye no information and understand that no com-
Plaints Ill.gaiJlst the ticket collectors er~  received b;y the R •• ilway. .'. , 

(e) Doe's not arise. " 
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ApPOINTMENT OF INCOME-TAX OFFICltRS, INSPJilCTORS J.ND STENOGRAPHERS 

IN THE PUNJAB AND THE NORTH-WEST FRONTIER PROVINOE. 

10. *Pandit Thakur. Daa Bhargava: (a) How do the Go\'ernment 
propose to fill tlle posts of Income-tax Officers, Imolpectors and steno· 
graphers who are to be appointed from 1st April 1927 in the Punjab 
and the North-West Frontier Province f 

(b) If the answer to part (a) is that these posts are to be fiU·ed by 
direct recruitment, will the Government state if any departmental men 
possess the qualifications necessary for such posts and in case such men 
are available why their claims should be ignored' . 

(c) Are there any clerks jn the d~partment who have passOO. the 
departmental examination of Inspectors , 

(d) Are there any clerks \vho have already been doing the work of 
stenographers , 

(e) Do Government propose to consider the advisability of filling the 
newly created posts of Inspectors and stenographerl:l by clerks already 
working in the Department' 

'!"he Honoura.ble 8ir Basil Blackett: (a) and (e). Appointments of 
Income-tax Oftlcem are made by the Commissioner of Income-tax subject to 
the approval of the Local Government. Appointments to the other POlitS 
mcntionl!d are made by the Commissioner of Income-tax. 

(b), (c) and (d). The Government have no detailed information 
as to. the qualifications, etc., of men in the Department. They have no 
reason to suppose that their claim!! have 110t been (or will not be) duly 
considered in making the appointments referred to. 

Ifawab 8ir Sahibada. Abdul Qai)'1lD1 : Are the Government aware 
that the postH of !!tenographers in the North-Wellt Frontier Province 81'e 
practically monopoliKed by clerks from  outside the province? Are thV 
prepared to find facilities for local people with proper qualifications , 

The Honourable Sir Buil Blackett: I doubt, Sir. whether the ques-
tion arises, but I am afraid the answer ill not within my knowledge. 

L'QUIDATION OF THE Auy CANTEEN BOllI> AND REVERSION TO THE BYSTBK 
OF INDIAN CONTRACTOR8. 

11. ·Mr. T. A. 1[. 8hervanl! 1. Is it a fact that a Circ:ular 
No. ~ i  dated the 25tb January 1927, has beeD issued by the Army 
Depal'hn.ent , 

2. (a) Is it a fact that on the 17th ,January 1927 the Quartermaster-
Genernl in India callt'd a meeting of the Al·tny Contractors at D<lIhi to 
intimnitl tl) them the GO"emment's decision to liquidate the Army Canteen 
Board and to l ~ ert to the ~ tl lll of Indian cotlt~ actlm  T  • 

(b) If the answer to part 2 «(}) is in the affirmative, was the deeiHioD 
• based on the recommendation of the Commissi()n llPpointed to in .. estigate 
into tlw working ariel financial position of the Army Canteen BOllre: amI 
also on th(· almost univ('r1l81 OOndl'lDllstiop of thE' -Army ante~ll Board 
hy tIl!' ~umt andjn  OtHeer'in IndiR nJ1d iheir IIppro ~ of .the tennncy • 
s,Y.-tl'm ~ • 

l • •• 
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(c) Did . the uartermaster- e~ral in India on the 17th JanU&17 
1927 read over to the Army Contractors certain proposals, now embodied 
in the Circular referred to above , 

( d ) Did the contractors ask for time to think over the matter , 

(e) Was such permission refused to them , 

(f) Did the Quartermaster-General allow them 45 minutes only after 
their.persistent request 7 

(g) Is it a fact that the contractors ~re not allOiWed to get from the 
oftice copies of the 8 hove proposals, and that scores of sueh copies in typed 
form were then available T 

(h.) 1 f the answer to part 2 (g) is in the at i~ati e  what was the 
Government's objection 7 

3. Are Government aware that some of the contractors at that very 
time objected to the measures as being exacting and unworkable ? 

4. (a) Are Government aware that the Quartermaster-General in 
India tried to secure consent, threatening to import the Navy, Army and 
Air Force Institutes from ilnglll·nd ? 

(b) Did the Quartermaster-General in India try to silence any objec-
tioIllland criticisms by threatening to remove from the approved list the 
names of those contractors who did not agree to these proposals in toto' 
Mr. G. M. Youg : 1. A letter was issued by the Govt!rnment of 

India bearing the number and date mentioned by the Honourable Mem-
ber, and laying down the term .. on wldeh Government waH prepared to 
revert to the unit contractor system for Army Canteen arrangements. 
A reviRed . letter containing modified tcrms is under issue. 

2. (a) The Quartermaster-General called the meeting referred 
to in order to intimate tne Government. 'II decillion to liquidate the Army 
Canteen Board (India) and to inform those present of the conditions on 
"hich Government was prepared to revert to the system of unit con-
tractors. 

(b) In decidinJ.t to liquidlltc the Army Canieen Board full 'veight 
was given by Government, amongst other Iconsiderat~sms  to the recom-
mendations of the Commission referred to, and to the wishes of a large 
number of Commanding Officers. 

(c) The Quartel'Ift8ster-General read over and explained the eondt-
tions on which Government were prepared to revert t.o a system of uUlt 
contractors. These conditions were in. the main based on proposals 
made by the contractorll in a memorial Ilubmitted by' them tOIliM Ex-
cellen.:.-y the Commander-in-Chief, praying for a return to the unit.con-
t.raetor system. The conditions were embodied in the letter referred to 
by t l~ lIonou1'able Member. 

(d) Yes. 

(e) No. 

u 

(f) The contractors were given about an hour to consider and dis-
Cll>1S matt~ s among themllelves, after SOMe. diseussion had taken place 
betwet'n them and the. Quartermaster-Gf'neral. 
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(g) Each cOIltl'actor present had. a typed copy of tht; conditions. 

(h) Does not arise. 

3. Yes, but a considerable number of tl1e contractors expressed them-
selves as satisfied with the conditions, ic~  as I have already st.ated, 
were largely based on proposals made by the contractors themselves. 
Some of the terms ,arc being modified in the revised letter to wnich 1 
have already re e~cd  

4. (a) The Quartermaster-General was not concerned to secu~ eon. 
sent by threat!!. Hill object at the meeting was to ascertain wllether 
there was a sufficient number of contractors ready to .a.ecept the condi-
tions and render possible a reversion to the unit contractor system. 1M 
found that there was a sufficient number. He explained that if there 
were not a sufficient number,  the only alternative was a central !lYltem, 
'''hich would probably be the Navy, Army and Air Force Institutes. 

(b) The answer is in the negative. The approved list was not thcn 
in existence : but it now exists, and is composed of the contractora who 
accepted the terms. 

DISPOSAL OJ' THE STocxs 01' THE AaKy CANTEEN BOARD. 

J2. -Mr. T. A. E. 1lIen'aDi: (/I) Is it a fact that the Government 
have su1fered much financially in consequence of the failure of the Army 
Canteen Board and is at present auiOUB to replenish the 10lllell by the dis· 
pOlJ&l of the Board '8 stock f 

(b) Are Gove1'l\1Dent aware that the Army Canteen Board hu already 
been declared to be no quasi-Governmental Institution but a private concern, 
incorporated under the Indian Companies Act , 

(c) Are Government interested in furthering the Board's 'interests even 
at the cost of those of Indian tradesmen T If so, why , 

(d) Is it a fact that the objects of the institution of the Army CautlJl!R 
Bvard w£!re mainly two, namely :-

(a) improvement of the Cant.een Service i and 

I. b) provision of a war time organisation f ~ 

Mr. G. M. o~ : (a) Yes, Sir. The actual extent of the lossell will 
not be known until the Board's stock is finally disposed of. 

(b) The Government are not lIware of any such declaration. Thc 
Army Canteen Board is a company guaranteed by the Go\".rnment of 
India. 

(c) No, Sir The second part does not arise. 

(d) The answer is in the affirmati"e. 

DISPOSAL OF THE STOOKS 01' THE ARMY CANTEEN BOARD Tf') INDIAN 

CONTRACTORA. •  • 

13. ·Mr. T. A. It. IJIervaDi; (a) Is an intending contractor in the 
Northern or Western Command bound to purcbue from the Army CantooD 
Board t'tookt! apportioned to each regiment, whieh may roughly be OIrti-
mated to b<' about Be. SO,OOQ. , .-. '. . .... 
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• 
. . (b.) . Jf 10, what steps have been taken to make thia huge mvostment 

safe for the contractor' 

(c) Is he given fixed tenures or a period 8utB.cient to enabJe him to 
get a retllm on his investment, and within which he could' Dot be turned 
out except for a serious breach of the terms of the agreement' 

(d,l Are Government aware that the "terminable-at-will" nature 
(If the conil'oct is causing great dissat"isfaction and unrest among thc bona 
fide oontractors who have in consequence evinced no keen interest in 
taking over Institutes from the Army Canteen Board , 

(e) Are Government prepared to consider any amendment in the 
dUration of contract which might be a stimulus to and foster enterprises 
for the betterment of the condition of the troops T 

Mt. G. It Young: (a) 'l'he answel' is in the affirmative, e cep~  that 
the estimated figure is greatly in excess of the actual. .. 

(b') to (c) Government are reconsideriDg the question of the dura-
tion of contracts. 

REFORMS IN THE CANTEEN SERVICF.. 

U. "'Mr. T. A. K. Sherva.ni: (a) Are Government aWllre that 
certain reforms in the Canteen Serviee have been proposed by an eminent 
co~tractor  wherein a ''I'lir time organisation .finds a consr-icuous place T 

(b) If 80, are Government prepared to consider a syndicate as thel'ilill 
su ~ted  financially self-supporting promoting co-0p,eration among con-
1J;'actors for war time emergencies and always at .the beck and call of t ~ 

.A1'Dly Headquarters , 

Mr. G .•. You,: (a) The answer is in the affirmative. 

(b') Government are now considering what is the most effective and 
economical method of utilizing the services of contractors In war. 

PURCHASE OF THE STOCK OF THE ABKY CANTEEN BOARD BY INDIAN 

, CONTRACTORS. 

Hi. -Mr. T. A. E. Ihervani: (a) Are Govemmenta1Vart that 
under thf> rulf'H rM!0ntly ('Ilforced a contractor purchasing stores from t ~ 

Army Canteen Board has no option, but is constra.ined to accept the deei-
silm of the Roard'8 reprt'sentathe f 

(b) If 80, do Government propose to see that contractors are given a 
free hand to refuse to purchase those things which the,-have reason to 
helieve to be unfit for use or unsaleable from the nature of the thing , 

(c', Are Government aware t.hat the scale of valuation of t ~ Board 'f! 
stock'l;as e~n arbitrarily fixed f 

(d) Have the prices h('en calculated on the invoice (not saInI price 
of the stuff to be sold, and has a percentage of reduction been fixed there-
on ~ .. . 

(e) HaB any regard been paid to the fact that prices generally and 
.uore l'specially tpose of JQ8chiner; have now c,nsiderably gone down , 
'" 'I 
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Mr. G .•. o~  (a.) Under the sWict letter of t eira~eeDient8 
the contractors had no option : but in practice their objections were 
sympathetically dealt with by tbe Liquidator. 

(b') No, Sir: but the contractors are not compelled to take over 
articles which in the opinion of the Liquidator are unBt for use or un-
saleable.' • 

(e) and (d) The answer is in the negative. Prices were calculated 
on retail prices, as in the latest. available officiAl price· list.s of t,he Army 
Canteen Board, less 15 per cent. discount. for beer stockR, and 12i per 
cent. for other stocks. Further concessions have since increased the 
discount on individual articles. 

(e) Every factor has be.en considered. 

UNIVERSAl, RATE OF REBATE IN CONNECTION WITH THE CANTEEN SERVIcE: 

16. tlMr. '1'. A. K. Bherv&ni: (a.) IS it a faet that the OO\'I!l'nment 
han'? slln~tioned a universal rate of rebate applicable to the whole of Tndia , 

(b) 1 ~ so, are Government aware that business conditions on the 
plains differ from those in the hills , 

(c) If so, are Government prepar. to see that in sanctioning uniyersltl 
rebates, the rates for the hills and the plains are to be separately cun-. 
liIidcred T 

(d) .Are Government aware that'"U.nder the new rules an Officer Com-
mnnding has the power only to increase the rebate above the minimulJI ~ 

at Rs.a-4·'O per head per mensem and that he is not to reduce it ull l~ any 
cirl'U1nt'tlinces f 

(c) Do GO\'t'rlllnent propOAA to sanction a. universal rebate after due 
consideration of all conditions and circumstances and without leaving any-
thing in the hands of the Oftlcer Commanding to enhance' the same t 

Mr. G. M. YOUDI : (a), (b') and (d) Yes. 
(c) and (e) Government are now reconsidering the t.ermsof rebate. 

ESTABLISHMENT IN INDIA 01' THE BOARD OF THE NAVY, ARMY, AND AIR o ~ 

INSTITUTES. 

17. -Mr. '1'. A. E. hervani : Is it a tact that the Government nre 
an iot~s to import and establish t.he Board of the Navy, Army  and Air 
!<'Ol'C(, Tnstitnt<'", and are therefore putting obstacles in the 8~  of con-
tl'8('torh ? 

Mr. G. II. YO'llDg : The answer ill in the negath'e in both placeK 

(Mr. President then called on Sir Purshotamdas Thakurdall in whose 
name questio,! No. 18 stood.) 

Mr. K. O. Reogy : May I request YOll, Sir. under St.andirw Ord('r 19. 
to direct that the answer to this question mlly be given f 

Mr. Preliclent : Does the Honourable Member wiHh to put tIle (lues-
tioil standing in the name of Sir Pu.rshotamdal> Thakurqas f 

Mr. K. O.Reon : It is for you, Sir, to uk the Govl!rnment to answer 
this question.' • 0..... . ~ ., 
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•. PreIUt.eat: I am perfectly prepared to allow the Honourable 
Member to put the qu.estion standing in the name of Sir Punhotamdas 
Thakurdas if he is willing to do 80. 

(Mr. K. C. Neogy then put question No. 18). 

REFUSAl, OF THE SWEDISH MATCH COMPANY TO FUBNISH" DETAILS OF THEIR 

WORKS COST TO THE TARIFP BOARD. 

_ 18. ·Sir Purahot&mclu Tbakurdu: (a) With reference to the 
examination before the Tariff Board on 13th, 14th and 16th April 11\st of 
the l'epreRentative of the Swedish Matoh Combine in India, have Govern-
ment noticed the report in the press that the said repnsentative refused 
to supply the President of the Tariff Board with any details regarding 
the eOllt of production of matches by that Combine in India Iven in 
ramera' 

(b) 1f the reply to the above be in the aftlrmative, will Government be 
pleaslld to, state what action they propose to take against such Ii foreign 
Combine, manufacturing in India, thus challenging a technical body let 
up by the Governtnent for the purpoie of enquiry into the industry , 

(c) Will Government be pleased to state if they propose to undertake 
any legislation to prevent a repetition of such an incident in conneetion with 
any future enquiry by the Tariff Board , 

TIuI Bo~ e 81r Georp BaiDy : (a) Yes, 
(b) and (c) The attention of the Honourable Member is invit.ed to the 

Tariff Board's press communique, dated the 7th July, 1927. In view of 
the changed attitude of the Swedish Match Company as announced there-
in, the Government of India do not propose to take any action in this 
matter. 

Mr. B. Du : May I enquire "if. the Swedish Match Combine have 
received any eoncessions from the Government of India or from any 
Local Government in any shape or form T 

The B;onourable Sir Georg. B.a.iny: I am afraid I must ask for 
notice. 

COASTAL SERVICE MAINTAINED BY THE BRITISH INDIA STEAM NAVIGATION 

COHPA NY BETWEEN BOl'tI RAY AN.6> K,ARACHI. 

19. "Mr. Harchandrai Vithindu : 1. Will Government be pleased 
to Rtate if it is a a ~ : 

(a) that the BritiHh India Steam Nllvigation Company used to 
ply two steamers every week for coastal ports between 
Karachi and Bombay and back f 

(b) that of late such service has been reduced to one steamer to the 
great. hardship of the passengers of those ports t 

(0) that such taction on the part of the above company is dllf' Lo the 
lack "of competition with them owing to their having the 
monopoly of the Government mail contract , 

2. Do Government propose to take steps to alleviate the public mooD-
veDienoe by breakillK the monopoly of the above company by making com-
Jletition free'lr by aay 8~  Jfttt.JlS ,  " 
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The Bonour&ble 8ir George biny : 1. (a) The .Britisb India Steam 
Navigation Company ordinarily maintains Il coastal sen'ice of two 
steamers between Bombay and Karachi and vice versa. 

(b) It is understood that at the bcginninf,l.' of this year, ODe steamer bad 
to be withdrawn from this service by the British India Company, for l\ 
short· period owing to other vessels of the Company being requisitioned 
by Government for transportation of troops for the Shanghai Defence 
Foree. The withdrawal was unavoidable, but the Govel'lunent under-
stand that it caused no great inconvenience to paHscngers III> on no OCC8-
sion were any passengers unable to obtain accommodation on the reduced 
service. 

1 (0) and 2. The Bombay Stcam Navigation Company, I.limited, also 
maintains a service of two steamers per week, OJH' from Bomhay to 
Karachi direct and back, and the other via iJltermedillte ports. Tht' Bri-
tish India Steam N8yigatioD Company do not therefore hillel a monopoly 
of this Hen·iee. 

Mr. Harchandrai Vishin,cias: May I enquire if the flll1 servier hOi; 
been restored after the llmergency for which some of the flt-eamers Were 
withdrawn to Shangha.i and China was over; that. is to say, I wish to 
know Wlbether the original service has been reinstaf'cd ? 

The Honourable Sir George Rainy: I understand so. My informa-
tion is that the service was reduced only for a short period. 

Mr. 8a.ra.bhai Nemchand Haji : May I enquire if the Government 
propose to make any proportionate reduction in the mail sub!lidy in view 
of the fact that one ship had been removed from the mail service Y 

The Honourable Sir George Rainy: I think that enquiry ought to 
be addressed to my Honourable Colleague in charge of the Department 
of Industries and Labour. 

The Honourable Sir Bhupencira Nath Mitn: Will the Honourable 
Member kindly repeat the question? 

Mr. Sarabhai Nemchand Haji : In vie,,, of the fact that one of the 
mail ships for which the subsidies are granted W8S temporarily with-
~ra n  will Government consider the advisa.bility of reducing propor-
tIOnately the amount of the subsidy Y 

. The Honourable Sir Bhupencira Nath Mitra: So long as there was nn 
mterference with the conveyance of mails the question of reducing the 
subsidy did not arise. 

Mr. Sarabhai Nemchand Haji : Is it no inconvenit'ncp if one flhip iii 
run instead of two T 
• The Honourable Sir Bhupendra Nath Mitra: There is a certain 
volume. of mails to be carried, and so long 8S the company carries that 
volume of mails, the question of reducing the subsidy cann"t arise. 

Mr. Sarabhai Nemohand II&j1 : Whether it is oncla week or twice Ii 
week does not matter f 

• '!'he Honourable Sir B upen~ N&th Mitra: As it is, the mail 
steamer takes the mails once a week. A subRidiary ,.teamerdoes take 
eeriain mails occasionally, but ~e fact that-the subsidiary Meamer is not 
employed cannot be used as an excuse for reducing the l'lUbsidy. 
LdlA ~ ~ • ~ • 

• I 
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• •• 
Kr .•. BII : Is it a fact then that the steamship company waa show-

ing a'favour to the Postal Department by carrying mails,in the subsi-
diary steamer Y 

The Honoura.ble I1r Bhupendra Bath lIIitra : It is not a question of 
favour at all. The steamship company do put in two vessels on that 
service mainly for commercial purposes, and t.he conveyance of mails was 
really a subsidary function. 

SUPPRESSION OF THE TRAFFIC IN WOK. AND CHILDREN, 

20. -Mr. Ga.nganand Sinha: (a) Have Hovernment prepaToo or 
are they preparing any report for presentation to the Traffic in Women 
and Children Committee of the Assembly of the League of a~ons regard-
ing the supprellsion of the traffic in women and children' ' 

(b) If the answer is in the negative, will the Government be pleased 
to state the reasons for the same , 

(c) If the answer is in the affirmative, are Government prepared to 
circulate the same among the Members of the Central Legislature T 

Mr. W. T. M. Wright: (a) The annual report for 1926 has been for-
warded to the India ~ ice for transmission to the Secretary General of 
the ~ea ue of N at;J>ns. 

(b) Does not frise. 

(-c) .A copy of the report hilS been placed in the Libl'ary for perusal 
by Honourable Membl·rs 

Mr. N. M. Joshi: May I know whethl!r there iF! any Indian lady on 
the Committee of the Assembly of the League of Nations wh-ilili is con-
sidering the qupstion of the traffic in women and children , 

Mr. W. T. M. Wright: I believe not. 

Mr. N. M. Joshi: :May I Mit:: whether Governmellt,vill takr steps to 
seeure the appointment of an Indian lady on this Committee ? 

•  . "Mr. W. T. M. Wright: A l'eference in this sense was received from 
a c ~rtain society and the letter was forwarded to the Secretary of State. 

Mr. N. M. JOIhi : May I aRk whether the Government of India have 
recommended the appointment of an Indian lady to the Secretary of 
State 1 

. Mr. W. T. M. Wright: I am not sure Gf th8t-whether the communi-
cation amonnted to a recommendation or not. 

REPORTS OF THE "-ARIOUS COMMITTEES OF THE ASSEMBLY 011' THE ~  "II' 
NATIONS. 

21. -Mr. Gangana.nd Sinha: How many copies, if any. are Gov-
ernment r~cei in  of the Reports of he various Committeec of the As-
sembly of t ~ Leaf{ue of Nat.ions? How many copies of them are kept 
ill the Library for file use of Members '! Why are not these reports cir-
culated among the Members of the ~ntral Legislature for information" 

Mr. W. T. If. Wrigllt: The number of copies received by Govern· 
meDt is usually t r~e and is in no ellse in excess of the number required 
for offici,l l~ o rnm~nt edOllbt wbtlier they would be' .jWitifled ill 
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incurring the very great expenditure i:tlvolved in the printing of addi. 
tional copies for circulation. 'l'he reports are, however, repl'Odueed ill 
the Official Journal of the'League of Nations, one copy of eaob iuue of 
which will be placed in the Library. 

, 
(1) SUPPDSSION OF THE CIRCULATION OF, .urn TBAn'lC 01, 0BaciDn 

PUBLICATIONS. 

(2) EXPULSION OF FOREIGN ~ I B8  

22. -:Mr. Gangan&nd 8inha : (11) Have Government slnt any report 
to the Secretariat of the Assembly of the League of Nations regarding :  -

(i) suppression of the circulation of and tl"llftic in obscene publica. 
&m; ~ 

(ii) expulsion of foreign prostitutes' 
(b) If so, will the Government be pleased to lay a copy' of the sam('! 

on the table' If not, why T 

The Honourable Mr. J. Orerar :. (a) (i) Yes. 
(ii) Apart froUl the annual report on the traffic in women and 

children, which also refers to foreign proRtitutes, no separate report 
about the latter has been sent to the League. -

(b) The report!'! (a.) (i) received from local authoritiea were trans-
mitted in original and no copies have been kept. For the rePOl't on 
(a) (ii), the Honourable Me,mber is roeferred to t.he annual report for 
1926, now in the l,ihrary, on the traffic in women and children. 

ApPOINTMENT OF IN.DIAN8 IN THE SECRETARIAT OF THE LEAGUB 01' NAlI'IOMS. 

23. *Mr. Ganganand 8inha: (a) Will the Government be pleased 
to state how many Indians, if any, have been appointed in the Secretariat 
of the League of Nations Y 

(b) What hand had the Government in these appointments' How 
are they paid and hy whom? What arc the qualification" of the 
gentlemen appoint.ed T How were Relections made and on what basis T 

Mr. W. T. M. Wright: (a) Four, including two in the Secretariat 
of the International Labour Office. 

(b) (i) None. 
(b) (ii) From the funds of the League. 
(b) (iii) Government have no information. 
(b) (iv) Under Article 6 of t.he Covenant appointments to the IJ6aglle 

Secretariat are made by the Secretary General with ihc approval of the 
Council. The principlcR followed in making appointments are indicated 
in the statement of the Secretary General printed on page 21 of the 
Official J!lumal, Special Supplement, No. 37, a copy of which .is in the 
Library. Government have no information l'egardin,. the cinumBtances 
in which the Indians employed in the Secretariat were aeleeted . 

• Mr. B. 8:. lhamnukham Ghetty, Wu not ROme representation made 
by the repreRentative of the Government of India to the League of 
Nations that more Indians ought to be appointed to. the Seeretariatof 
the Assembly and the Intern.tJonal LabtJUl' .ollie .. , :' 

• • • 
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Mr. W; T .•. Wri&'ht : That was done, I believe, last year. 

, 1Ir. Jl.. K. IbaDIILukham Ohatty: May I know whether any more 
Indians have been appointed as a result of the representation thus 
made T 

Mr. W. T. M. Wright: I am not in a position to say \vhethel' any 
further appointmentH have been made since that representation was 
made T 

. Mr. B.. K. amnu a~ Ohetty: I remember that this representa-
tion wall made some years back by the Right Honourable SrinivalSfl 
$astri when he represented the Government of India, and I would like to 
know whether, since that representation was made, the Govenlmcnt of 
India have taken any steps to bring to the notice of the authorities of 
the.Leaguc the n!ecessity of appointing more Indians to the Secretariat T 

Mr. W. T. M. Wright: I believe the IIonourable Member is aware 
that the matter was brought to notice by the Indian Delegatioll in the 
last Assembly. 

Mr. R. K. Shanmukham Ohetty : Whqt steps ha\'e the GOyerIlll1ent 
of India taken so far to see that the representatioJJ!'l thus made are fruit-
ful 1 

Mr. W. T. M. Wright: The Delegation a~ instructed to make re-
presentations . 

•. I.. K. Shanmukham Ohatty : Do the Government of India think 
that it. is not necessary for them to take any further steps to bring this 
matter to the notice of the authoritiles of the League T 

Mr. W:. T .•. Wright: If the Honourable Member wishes me to give 
a full history of the representations that the Government of India, have 
made for the last 4 or 5 years, I must have notice of the question. 

Diwan Ohaman Lall : Is the Honourable Member aware of the fact 
that the Government of India lent the services of one of their officers to 
the League of Nations, and how can he say now that the Government 
of India do not know how these appointments are made f 

DIFFERElIo"T NATIONALITIES REPRESENTED ON TJllI: STAFF OJ' THE 

SECRETARIAT OF THE LEAGUE OF NATIONS, ETC. 

24, oIIMr. Ganganand Sinha. : Have Government any up-to-date infor-
mation as to t ~ strenJ!'th of the staff of different nationalities appointed 
to the League of Nations Secretariat and the respective contributions of 
those nations to the League' If so, will the Government lay a statement 
OJl the table detailing the same ? What ill the proportion of such appoint-
ments to the contributions of the different nations in general and India 
in particular , 

Mr. '\V. T ... Wright: Information on the two points ~e e ed to 
in t.he fiJ'llt l>art of the question will be found on pages 73 to 91 of the 
League of Nations Official Journal, January, 1927, 8th Year, No. 11' a 
copy of whioh is in the Library. It has however been ascertained that 
an Indian, Mr. Dalal, whOle name is Dot shown in the Staff List on pa P~ 
76 st .eq. is in fact"elllPloyed in the Legal Adviser's section of 'the League 

• I '.. • 
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Secl't!tariat.'The Government of India have been unable to undertake the 
somewhat elaborate mathematical calculations which would be invol",ed 
in extracting the proportions referred to in the last part of the que8tion. 

Diwan Ohaman La.ll : May I ask the Honourable Member whether 
this is not a very simple calculation which would take leu than half an 
hour' 
lIIr. W. T. II. Wright: In that case I would suggest that the Honpur-

able Member might make the calculation himself. 
DiwaD Ohaman La.ll: Is the Honourable Member aware that the sub-

ject has been raised time and again and that replies t.o this question have 
been given not only here but in Geneva as well 7 
Mr. W. T. M. Wright: Yes. The facts are befol'e, the HonollJ:&ble 

Member, and, if he likes to work out the proport.ion, it is perfectly open 
to him to do 80. 
Diwan Ohaman Lall : Will the Honourable Member make inq,tJiricli 

u to what wu said in Geneva , 

Mr. Gangan80nd Sinha. : With reference to the question just aaked, 
may I know what time is likely, to be required in making that calcula-
tion' ' 

Sl1PPLY TO TIlE IbALTB OaaAlIISA.TION CoIIIll'l'TB1I OJ' TIlE Aa8 DD ~ 0., 'J'IIII 

A ~ OF NA.'l'I0Nl OF DATI. RBOAaDING INFANT MoM&Uft', 
PHYSlCA.L HYGIENE A.ND NUTRITION. 

26. ·1Ir. Qup.DDd 8iDha : (a) Have .Government received' &n:1 
direction or suggestion from the Health Organisation Committee of 
the Assembly of the League of Nations regarding furnishinr it with 
data regarding infant 'mortality, physiCAl hygiene and Dutrition t 

(b) If so, what steps, if any, are being taken by the Government to do 
the Bame ,  • 

(0) Will the report. of the. Government on the subject be available. 
to the Members of the ent~8  Legislature' 

Mr. G. S. Bajpai: (a) No. 
(b) and (0). Do not arise. 

RECOMMENDATIONS AND CONVENTIONS ON UNEMPLOYMENT ADOPTF.O BY TR.E 

lnERNATTONAL LABOUR CONFP:RENCES. 

2f). ·Mr. Ga.nganand Sinha. : (0) Have GOyernmAnt received any 
suggestion or direetion from the International Labour Office regarding 
meaHures proposed in the recommendations and conventions Oll unemploy. 
ment adopted by the International Labour Conferences' 

(b) If so, will the Government be pleased to lay the same on the table 
and indicate what steps, if any, they are taking to act up to it , 

• 
The Honourable Sir Bhupendra Itat.h Mitra : ~ erlll ConTentionll 

and Recommendations relating to unemployment. have been adoptMl at 
ditl'erent S('-88ions of the International Labour Conference. The Draft 
Conventions and Recommendations so far passed wiD be fOlJlld in the 
statement laid on the table in answer to th, Hononrable Diwan Chaman 
LaD's starred question No. 2Str em 27th Janua.,-1925. Thl e"4!lt!t ~ eD 
to these Conventions and RQIlomm8!ldations -will be foouncl in t.he 8IIme 

• • • -. 
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statement. . A Resolution conce;ning unemployment was adopted by the 
Eighth International Labour Conference in 1926, and the Government 
of India are at present endeavouring to collect ce~ain information for 
which the International Labour Office has asked in this connection. 

" Mr. If .•. JOIhi: May I ask whether the Government of India are 
aware that at this year's session of the International Labour Conference 
a committee was appointed to go into the questioIl of the action taken 
on the ratifications, and the Committee laid some blame on the Govern-
ment of India for not taking action on the Convention regarding un-
employment and the establishment of labour exchanges in India T 

The Honourable Sir Bhupendra Bath Jlllitra : I have seen something 
to that eilect in the papers but have not yet received authoritative reports 
from Geneva. As soon as we get the reports we shall certainly look 
into the matter. 

Mr. B .•. loahl : May I ask whether the Government of India does 
not receive reports from their representative on the Governing Body of 
~ e International Labour Office , 

fte Honoarab1e Sir Bhupendra Bath Mitra :' If the Honourable 
Kember will have a little patience, he will get that information in my 
reply to another question. We are still awaiting those reports. We 
shall get them very soon and then we shall look into the whole question. 

A.PPollf'l')(JDBT 01' .. CoUB8PONDENoT 01' THE INTERN .. TIONAL LABOUB OFPICE 
IN INDI ... 

27. -)'Jr. Otmganand Sinha : (a) Will the Government be pleased 
to state whether or not they have received any information regarding the 
appointment of a Corresnondent of the International Laboul' Office in 
India in pursuance of the Resolutions passed by the International Labour 
Confer.ences , 

(b) If so, will the Government be pleased to lay the same on the 
table Y 

(c) What hand. if any, have the Government in sarh an apnoint-
ment Y If the appointment. has been made, w.ill the Government be pleased 
to state the name and qualification of t.he Correspondent T 

The Honourable Sir Bhupendra Nat'h Mitra: (a) The Governing 
Body of the International Labour Office haR decided to CI'£'ate a corres-
pondent's office in Delhi in 1928 . 

• 
(b) Thill information will be found in the Report of the Director 

of the lnt.ernational Labour Office for 1927. I do not propose to lay 
the Report on the table. 

(ll) &0 appointment. has y£'t been made, and the Goyernment of 
India undel'Atand 'that it is the Directol"s intention that the COl'1'es-
pondent should, if posAihle. be appoirted in 192A r.ftel' a 'Pt'riod of train-
ing in hiA ('ffie£'. The Director intf'ndR to con!';idl:':t' in this connection the 
claims of tho!';e Indians who recently a'Pplied for a hir-hcl' /;!'l'lldc appoint-
ment. in the Interdational IJMol1l' Office, "but thl:' 'lJ)pointmf'nt will not 
nec6ssariiy be made 'from among these cRnd r tl ~  These nP'Plicntions 
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werc received at the request of the Director by an officer 01 the Govern-
Dlent of India and were forwarded to the Director with a report upon 
them : they were not examined by the Government of India. 

CONDITIONS OF LABOUR IN INDIA • 

. 28. *Mr. Ga.nganand SiDha: Have Government been in communi-
cation with the Int.ernational Labour Office with regard to the conditions 
of labour in India in purs ln ~e of t.he Resolutions patised in t.he Inter-
national Labour Confer.ences' How far has the matter progressed , 
How is the matter to be investigated and by whom' What have Govern-
ment so far done to help the inquiry , 

The ~Doura le Sir BhuJMlndra Hath Mitra :  I presume that the 
Honournble Member is refernng to the documentary enquiry wbj.ch is 
being cllndueted by the International Labour OfBce into conditions of 
lahor...r in a number of Asiatic countries, including India. The Govern-
ment of India have been in oommunication with the International Labour 
OfBce on the question, and they  understand 6at the enquiry is in pro-
gress. They have supplied the International Labour Office, from time 
to time, with a large amount of documentary material bearing on labour 
conditions in Inaia and are endeavoUJ'ing to collect further information 
desired by the Director of the International Labour Office. 

PBoxOTlolU TO HEAD POSTlofA.ITBRSBIP8 01' PERSONS WBORAVB P,u8BD '!'iIi: 
POSTAL Aooot7N'1'.un'8' B:r: .... IIDl'ATtON. 

. 29. -Mr. B. P. Haidu: (0) Is it a fact that the Director-General of 
Posts and Telegraphs in his special circular No. 50, dated the 16th 
October 1924, introducing the Postal Accountants' examination., has 
clearly stated as follows : 
,. AI loon as the etfee.ta of thia 8cheme begin to mature, Bead. of clrelel will, 

in luaking a.ppointments to Hmd Pol'tlnaatership. ordin4rily gtvo preforonoo to an 
official who holds II enrrl'nt ~rti lcat~ 88 Acronntant, it being undt!lrst.ood that the 
Al'l'ountR work ill the POilt OffiCI! ronat nct'etlaarily he defective, it the POlhnaltf'r him· 
1I!.'lf is defieient in the knowleclge of accounta." 

(b) If! it a fact that 88 offici HIs passed thl' Postal AC(,Ciuntunts' ('xami-
nation held in April 1925 and 94 in the examination hl'ld ill Ang'uF;t 
1926 , .. . 

(r) HaR any prefcrenc(' been ~i cn to thos(' who paF;sed ~  Po!'tal 
Accountunts' examination in making appointments to thl' IIr/l') Post· 
maRt.erships in the Madra,!! Circle? If not, why , 

(d) Whllt are the principII'S regulating the promotion til Head 
Postmast.ership from those who have pa!lRed the PORtal Aceountnnts 
examinat.ion T 

(c) Will the promotions be given according to seniority in the grada-
tion list, irrespective of the date of p8lls.injl the examitilltion or rel!'nlated 
aeeordin~ to seniority And priority of pARsing. tElken together of ,. 
Mr. H. A. S&lD8 : (a) YeR. 

(b) Yes. 

• 

(c) No, becau!Ie preference for the appointment'pf Head P0!4tmash'n; 
is ordinnrily to be given to plu"ed Accountants only when. t e~ are Ruffi-
ciently Renior to be eonsidered for nl'omotion. •• 

• l'r • 
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(d) AllI.ong the officials eligible for promotion to the appointment of 
Head Postmaster, preference will ordinarily be given to one who haa passed 
the Accountants' Examination. It was not intended that promotions to Bead 
Postmaster will be made only from among passed accountants irrespective 
of seniority. 

(e) Promotion will ordinarily be given according to seniority in the 
gradation list irrespective of the date of passing the examination. 

'ApPOINTMENT OI'A JUNIOR POSTAl. OFFWIAL AS AOCOUNTAN'r OF NELl,ORE. 

30. "'Mr. B. P. Naidu : Is it a fact that while the seniormost quali-
fied Accountant in the NelloreDivision was actually working as Accountant, 
Nellore, not only attending to t.he work in the Account.s Branch but also 
atten'ding to the Telegraph Branch for 4 hours a day, in addition, for 
months together, an absolute junior, who was quit.e a novice, so far as 
practical work was concerned and who had to be trained by thc former, 
waa posted as permanent accountant, the ·former being transferred else-
~ ere as Sub-Postmaster' If 80, why , 

1Ir. H. A. 8aJu : I have en~ui red into the matter. and am satisfied 
that the trans erre e~re  t9 was Ip the i~ter ests of the ,arvica. 

~ I~ I  BIIGULATUfG'nIB APPOINTJIEIft' OF PER8QNS WHO BAVE PASBBl) 
'.' . THE POSTAL AOCOVNTAM'l'8" EXAMINATION A8 ACCOUNTANTS. 

31. ·Mr .•. P. Naida: What are the prmciplGB that generally 
regulate the appointment of those who have passed the Postal Accountan~  
examination as Accountants T Are not seniority and efficiency taken into 
consideration , . 

The Honourable Sir Bhupe'Ddra Nloth llitra : The principles are 
seniority and efficiency. '  . 

ApPOINTMENT OF A PACKER IN THE KANDUKUR SUB-POST OFFICE. 

32. 011 Mr. B. P .• aidu: (a) Is it a fact that. there is no mesllcnger 
or paclter attached to the Kandukur -Sub-Post Office under the Nellore 
Head Office T 

(b) Have the postmen who belong to the superior service to perform 
,these functions also which are usually done by members of the inferior 
.service , 

(0) Is it propo!j6d to appoint a packer to that office to have the tele-
grams delivered promptly and relieve the postmen of the packer's work, 
for the performance of which they have to break their beats and attend the 
office in the noon alternately at considerable inconvenience 1 

Mr. H: At 8a.mJ : (a) Yes. 
e 

(11) Yes, when there is not su tic~ent work for a separate packer or 
messenger.\ 
I 

(c) The question has been under consideration and a packer will be 
sanctioned s o~l  ~  .. 



HOUB OJ' DEsPATCH OJ' SECTION lIIAu.s A'l KANDUKURo. 

33. eMr. B. P. lfaidu : (a) Are the section mails at Kandukur 
despatched at 13 hours daily 7 Are not the stllft' and· the pu~lic put to 
considerable inconvenience, on account of the whole transactIons to be 
included in the mails havinll to be performed within one hour, namely, 
from 11 to 12 f • 

(b) Are Government prepared to consider the question of altering the 
hour of despatch of mails by availing themselves of the motor ~  

services which are now plying regularly between Singar.a,yakontia and 
Kanigiri Y 

Mr. H. A.. lama: (II) The reply to the first portion is in the affirma-
tive. Regard,ing the secood portion steps are being taken to remove the 
inconvenience by altertng t;he working hours of the Kandukur Post Officc. 

(b) The matter is under consideration. 

COST 01' THE SIMLA EXODUS. 

34. eMr. Gaya Prasad· 8tDgh : With reference to my starred que$-
tion No. 890 of the 14th March 1927, regarding the oost of the 14 Simla 
Exodus ", and the o~ iDc ltatement of :Ole .eOllts1Jlilequeady fariiiahed 
to me, nameq : 

Re. 
1921-!e 4,41,683 
1922-23 6,40,049 
19Q3-S4. 2,70,145 
1924-25 4,41,120 
1925-26 . 5,10,680 

\rill the Government kindly give reasons for the increue in the cost in 1922-
23, and 1925-26 j and also state if tile total cost includes houle rent., hill 
allowances, etc., paid in Simla' And if not, what is the additionlll 
expenditure on this account , 

- The Honourable Mr. J. Orerar : Information is being eollertt'd and 
·will be supplied to the Honourable MeDlber. 

Mr. Gaya Prasad Singh: I wish that the information MlI(l<'led 
should be laid on the table, considering its importance. 

The Honourable Mr. J. Orera.r :  I will consider the Dlatter when tbe 
infOl'JJlstion is before me. 

CURTAILMENT OF THE STAY OF THE GOVERNMENT OF INDIA IN' SUlLA, ETC. 

~  -Mr. Gaya Pruad Sm,h : Is there any proposal to curtail the 
Itmgth of the stay of the Government of India in Simla f If so,will the 
Government be pleased to give the result, and also state what oeiees and 
establishments it has been decided to locate permanently in nelhi all the 
year round' 

The Honourable Mr. J. Orera.r : 'The question of the durlltion of the 
stay of the Government of India in Simla ill under consideration, but nO 
decision regarding it or upon. the question of locati ~ permanently in 
New Pelbi further offices and estItbliabments hal' yet been ~ ed  

• 
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Mr. A. Rangaswami Iyenta,r : Is it a fact that when the project 
of constructing a new capital at Delhi was decided in 1911 the main reasOID 
urged was that it would avoid the Simla exodus and the huge additional 
cost involved in it , 
The Honourable Mr. J. Orerar: I am not aware that in 1911 it was 

contemplated that it was possible for the Government of India to remain for 
t1J.e whole year round at Delhi. 

Mr. X. O. Neogy : Is it a fact that it was expected at one time that 
it would be possible for the Government of India to stay at Delhi for seven 
months in the year and at Simla. for five mOIDths , 

The Honourable Mr. J. Orerar : I think that proposal has been con-
sidered, As I informed the Honourable Member who asked the question, 
the-whole matter i8 under consideration and no decision has yet been arrived 
~  

Mr. A. Banguwami Iyenpl': Is it a fact, Sir, that an enormous 
amount of expenditure has been incurred in Delhi with a view to making 
it suitable for Honourable Members and the Secretariat to live there during 
the hot seasoo , . 

The Honourable Mr. J. Orerar: It is certainly a fact that the con-
struction of New Delhi has involved very considerable expenditure. 

HOLDING OJ' THE AUTUJOf SESSION OJ' TBB CBNTBAL LBGIlLATUBE IN 

DELHI. 

36. ·Mr. Gaya Pru&d. Singh: (a) Is it in contemplation to hold 
the Autumn Session of the Central Legislature in Delhi in future, instead 
of in ~imla  in September and October Y 

(b) Is it a fact that a query addressed to the' Health Offi('.er of Delhi 
has elicited the reply that the' climate of Delhi at that time is extremely 
malarious, and should be avoided, if possible f If so, will the Government 
be pleased to lay a copy of this communication on the table ? 

(c) Is it not a fact that it. is more co ~tl  to the tax-payer to hold a 
Sessioll of the Indian T .. ~islatnr  in Delhi than in Simla, on aCMunt of 
motor haulage, and conveyance allowances paid t.o Honour.able Members' 

(d) Will the Indian Legislature be consulted before coming to a 
decision on this point 7 

Mr. W. T. M. Wright: (0.) No. Rir, hut the ~stion of holding an 
Autumn Seflsion in Delhi in Not'embf!r instead of in Simla in September 
is under consirlcl'ation in (',oDllectiOII with t.he question of til(' duration of 
the stay of the GO\'crnnumt of lndin in Delhi. . 

(b) A copy of a letter from the Honourable the Chief ommis~doner 

of Delhi to the Government of India giving information on t.he subject is 
laid on t.11e. table. 

(c) The answel' is in thl' ntlirmH1ive, so far !\s the hudllet of the 
Central Ijp is~ atlll"l' is C'OD('PI'YI('(l. 

(cl) I fUll not in a position to give <DIY definite HS<:llranee. 011 this point 
at. prt".8cnt, but Go"ernment would certainly be concerned to ascertain the 
views of the 1.Jegisla.tnre. 
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Cupy 01 a Itriter No. 8481·Bome, dated the 11tt. lIGf/ 1917, from the HDftovrtlbl1 lIr . 
.d. M. Stow, O.B.E., I.C.S., CM6'f Com.mt.ftoner,DelM, to the Joint St!ltJretary tu 
th" Govern_nt of India, BOffle Dtlpart~t  

In reply to your letter No. F.·IIOIlI1121·Public, dated the BOth April 1921, I haTe 
the honour to forward a copy of Statement 2--Temperature, in Volume B of tho 
Delhi District Gazetteer, 1913, which hal beenbl'Ought up to  date by the Dlret'tor 
General of Observatories, who remarks that, as fortnightly normall of 8 houra ~m  

perature are not amiable, monthly normals have been given in.tead. He adds that the 
periods during which temperature changes moat rapidly on the average in Delhi art! 
the middle of Marcli and the middle of November. The average changes OC!curring 
in April and October are exempWied by the following normal data of temperature :-

lat. 

April {(Mas:. 93" 
(Min. M'8 

Ootober (Max. 98" 
(MiD. '4'1 

8th. 

96'5 
68'S 
98'8 
71'8 

16th. 

97'0 
81'1 
82'5 
88"8 

22nd. 

... 

29th. 

102'2 
88'0 
88'2 • 
83'2 

2. I also enclose ... temen. IUpplied b,. the Chief KedWll om.r, Delhi, .how· 
iDg-

(a) Maximum and minimum temperature. and rainfaU-in April, Kay, JUDe, 
October and November 1922 to 1926 lnelUliTe; 

(b) total deatha from fever during the ume 8ve monthl with an explanatory 
note  dealing with ezeeptional conditiollL, Particulan for fortDi,btly 
, perioda eannot be furnished ; 

(0) the nUlIlber of e&HI of " fever" treated at the New Delhi ~pital  month 
bJlIlOIlth, for the lut threl :ream. 

TlIe Chief Kedioal O1Ilcer, who hal a ,ean' aperienoe of Delhi, pointll ORt that 
tile dia8Dam Ihown b7 ~  !prw e&IlIlot be reUed on, but that the total IpNl 
CIPl be laken as a very reliable guide to the hea.lth ot the colllJllunitl' Be ~  
tJult,lI the 'GoTeTlllll8l1t of India contemplate lpen4lnr a longer periOd in NeW Delhi 
tbaD _ haft· done bltberto, they IhouJcl 1'ODI&IIa there for April, May aad IIUl8 wbieh 
are the healthieat, althoup the hotteet JIlOJItha of the year, aDd avoid New DeIbi ta 
()etoJmo, which ia the lUlbWtbi.t month. The parf;icuJana Ii--b,. ColoP.lll'ranJdin 
have been collected in coUaboration with the Health Oflleer of New Delhi who hal five 
yean' experience ot health conditions there throu,hout the :rear. It ia eomm~D 
know ledge locally that September and October are .. bad " montha. 

Comparativeitatement ahowing death trom fever 'tt Delhi Province. 

1922 

1923 

1924 

19211 

1926 

I Fever. Total dtl&ths. 

iA-p-n-·I-. -;--M-a,-y.-.J-u-ne-. ...,...o-cto--. IN""om ~pril  May. .June.: oto I ~  
I ber. i ber. i hllr. llt'lr . 

.. t- -- ~  -:--:-! 800 - -ll ~-il=II . .: 
, I 

.. 1,II(M 1,216 1,128 979 113 3,0311 2,109 1,700 11.634 1.262 

.. 8UI I 061 1,1011 614 635 2,1611 ],7111 1.6611/' :.11fII 1.226 

.. I 736 I 826 529 1,030 786 1,293 1,373 961 1,1123  1.2115 

··1 117 j 1,007 1,2M 1,964 ,I,fl28 1,4711 ~8 ,2.022 i 2,976 i 2.!i21 
In 1923 there WAIl plague throughont Delhi Province. 

In J924 owing to the _UrN takWJ. the plagull '""" ('.(JDfinM ~ ~I ~~  . . 
IIJ 1926 thllr .. 10'88 a ~oneral epideml(' nf Malaria. • 

•  • • 
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SBPABATE ESTAlILIBJlMm POB '1'.BlII LEGISLA.TIVE AsSJWBLY. 

37. -Mr. O&ya Pruad Singh: (a) With reference to start'ed ques-
tion No. 971 of the 16th March 1927, regarding a. separate establishment 
for the Legislative Assembly, have the Government received any scheme 
from the Honourable the President of the Legislative Assembly for the 
separation of the office of the Assembly from the Legislative Department f 

I (b) If 80, are Government in a position to place the IICheme on the tab e, and to indicate their decision thereon f 

Mr. W. T .•. Wright: (a) Yes, the scheme ",,'as received only 
yesterday and will be considered by Government with liS little delay as 
possible, after the clolle of the prm;ent Session . 

• (b) The answ'er is in the negative. 

Sir Kari Singh Gour : I beg to inqnire if a copy of the scheme will 
be made available for inspection by Members on this side of the House' 

Mr. W. T. X. Wricht :  I am not ill Ii position to anHwer that yet. 
We will consider the mat.ter. 

ApPOINTMENT OF A COMMITTEE OF THE GOVEJ,tNMENT 01' hiDa TO OO;NSIDEB 

THE Qt7ESTIO;N 01' RuolUlS AND THE SUTU'l'QRY COJDII8IIO;N. 

38· -Mr. G&:ya Pruad ItDgh: Is it a fact that a Committee of ,the 
Government of India, cons'isting of the Honourable Mr. S. R. Das; the 
Honourable Sir Alexander Muddiman, the HODoura.ble Sir Basil Blaokett, 
and the Honourable Sir John Thompson, have discussed certain proposa1e 
neguding ,the Reforms, and the Statutory CommiBSioD, about May last , 
W,,& there any conference held in Simla about that time; and are Govem-
ment in a position to indicate the nature of the conference, and the decision 
arrived therein f 

The Honovable Mr. I. Crerar : The Honourable Member is correct 
in supposing that t1}e Viceroy, acp.ompanied by certain members of "his 
Government, held certain informal discussions, to which I pre,c;ume his 
question refers, a short time ago<. These discl1ssions were confidential, 
aDd the Honourable Member will therefore appreciate that it is imposilible 
for me to make any statement in regard to them. 

. :Mr. A. Bangaswami. Iyengar: h; it tl fact. that certain Governors 
""ere also consulted in thiH connection. 

The Honourable :Mr. J. Orerar :  I have no information on that point. 

STATUTORY CoMMISSION ON REI'oRJIs. 

39. €, •• Gaya Praaad Singh : Has there been any correspon(ience 
between the Governftlent and the Secretary of State for India, regarding 
the appointment of the Statutory o~mi88ion on Reforms ; and are Go'\&-
emment in a pOllition to make any statement on the subject , 

The Honourablt Mr. J. Orerar : The. reply to both parts of the 
Honourable ~m er 8  quelftion is in the "negative . 

• 
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OPENING BY THB BENGAL NAGPl.7B RAIL.Y OJ!' A BoolONG OJ'flCR IN THE 
- . TOWN OF PuRl. 

40. -Mr. Ga1a Prasad 81.: (a) Are Government IiwaN that 
Ptlri (in Orissa) IS an important, place of pilgrimage, as well as a health 
resort 7 . 

(b) Is it a fact that a largely·signed petition waR 8u mitted~  the 
public and the pilgrims of Puri to the Agent, Bengal Nagpur Ralhyay, 
asking for a booking office to be open"d in the towD f 

(0) Are Government aware that when this matter fonned the Rubject 
of an interpellation in the Bihar and Orissa Legislative Council on the 
8th March last, the Local Government stated that " they are aware that 
the a senc~ of Rueh an office is a local grievance with which they have IWm\! 
sympathy " ! 

Cd) Do Government propose to haye n booking office of thc Ben/!,al 
Nagpur Railway opened in Puri town for the convenience of t,he public and 
the pilgrims f 

Mr. A. A. L. ParsoDs : Ca.), (b) and (0). Yes. 

(d) 'l'he Agent of the Rail ~  reports that after a careful examina-
tion of the subject it has been decided thnt the opening of a o in~ officE' 
in Pnri town will not be an advllntl1gp. 10 ignorant and illiterate pilgrims, 
who fOJ.'J1l the bulk of the passl'nger tl'affitl, IlS it would not be possible to 
supervise a booking office in the town as e1fectunlly /Ill at the station. 

lIfr. B. Du: Is the Honourable Member aware that the PilgriDlH' 
Committee in 1915·16 recommended that a booking ofiiee should be 
opened in Puri Town, as also in Gaya' How is it that that recommenda-
tion has not been given e«eet to for SO long" 

lIfr . .A.. A. L. ParsoDs : The recommendation has not been given effect. 
to for the reasons I have just given in my reply to the main question. ] 
was not myself aware of a committee having dealt with thf' matter befere, 
but I am quite prepared to take it from the Honourable Member that that 
is the case. 

Mr. B. Du : Will the Honourable Member consult his co lea t~  

on hhl left in the Department of Education, Healt,h and I"ands regardinll 
the recommendations of the Pilgrims' Committee T 

CONSTRU(''TION OF A RAILWAY PROM RISHlKESR TO KUNAPRAYAO. 

41. "'Mr. Ga)a Prasad Bingh : Will the Government kindly state 
what progress, if any, has been made ill the proposal to conlltruct a rail-
way from Rishikef!h to Karnaprayag, on the way to Badri NIlt.h, and when 
is the survey of the section likely to be completed , 

lIIr. A . .A.. L. PanODI : Owing to the difficult nature of 'the country 
and the late start made last working 8euon due to staff Dot bein g 
axailable. the progress on the .kishij[esh Karnaprayag Railway 8llrver 
has been rather slow. It is expected, however, that the field work will 
be completed by Mareh, 1928. 

<.1 

• 
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OPlJlNING UP 01' THE ~ PARGANAS BY RAILWAYS. 

42. *Mr. Gaya Praaad 11ugh: (a) Is it proposed 'to la~nc  any 
railway project (East Indian Railway) in Bihar, which will open up the 
Santhal Parganas areas, and bring them into touch with centres of trade 
and industry , 

(b) Are Government aware that this tract of the country is rich in 
coal and iron, and awaits development , 

Mr. A.. A.. L. Panou: (a) The Bausi-Naya Dumka-Sainthia Rail-
way, which will servc the Santhal, Parganas, is uDder investigatibn. 

('b) Coal and iron are known to exist in the locality. 

REMODELLING THE STATION 01' BAIDYANATB DHAM ON THE EAST INDIAN 

RAILWAY. 

43. -Mr. Gaya Praaad. Singh : Are Government aware that the rail-
way station of Baidyanath Dham (East Indian Railway) it! insufficient 
to cope with the requirements of the heavy pilgrim traffic, and ill there 
any proposal to make necessary extensions in connection with it ? 

Mr. A. A.. L. Parsons: Government understand that the remodelling 
of Baidyanath Dham station has already been sanctioned by the East 
Indian Railway authorities and that the work is expected to be com-
pleted by 31st MarcIl 1928. 

CASES DEALT WITH BY THE RAILWAY RATES AUVISORY TRIBUNAL. 

44. ~ r  Gaya Prasad Singh: Will the Government kindly furnish 
a stat.ement, showing the number and details of cases su~mitted to the 
Railway Hates Advisory Tribunal since its inception, together with the 
decision or other steps in connection with them' 

Mr. A.  A. L. ParIODS : I dm having a copy of the statement required 
placed in the Library. 

Mr. B. Daa: Will Government be pleased to state whether they 
have (lonsirlered the advisability of changing the function of the Rates 
Ad"isory Committee to that of a ~ate8 Tribunal, as was recommended 
by the Acworth Committee , 

Mr. A.  A. L. Parsons: There is no present intention of doing RO, 
Sir. 

Mr. B. Das : What are the reasons why t.his has, not been given 
effect to Y 

Mr. A.  A. L. ParsODI : 'rhe reasons have, I think, heen previou,ly 
flxplained in this House, but I am afraid in any case it would not be 
pORsiblc fl)r me to give a complete answer to that question without 
notice. , 
Mr. B. Du : Does the Honourable Member realise that the· Rates 

AdvhlOry Committee has no statutory powerR t 

Mr. A. A. L. PanoDi :  I am well aware that the Rates AdyisorY 
Committee ~s no st~tut or  powers. . 

.. 
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LEGISLATION FOB THE REGULATION OJ' fRADE DISPUTES IN INDlA. 

46. "Mr. Gaya Pruad liDa''' : Is it a fact that a.bout AUguKt ~  
the GO"ernment drafted a Bill for the regulation of trade disputes in India , 
If so, what has happened to it ; and is there any such measure likely to 
come up before the House t . 

The Honourable Sir Bhupendra Hath Mitra : A Bill re'iatmg to the 
investigation and settlement of trade disputes was drafted by the Gov-
ernment of India in August 1924. Thereafter it was circulated fo 
Local Governments and published for criticism. A number of criticisms 
were received and it iii probable that, as a result of these criticisJDB,. 
it will be' neceslJary to modify the original propoli&ls. In this connection 
the provisions of the law recently passed in England are also being 
examined. A Bill dealing with this subject will in all probabHity be 
introduced in the next Session of this House. 

WORKMEN OF THE EASTERN BENGAL RAILWAY AND MEMBERSHIP OF' LABOUR 

UmoNS. 

46. ~ r  Gaya Prasad Singh: Has the Agent, Eastern Bengal Rail-
way, issued 11 notice (No. 438-0-3-27), dated 16th March last, waruing the 
workmen of that Railway not to join Labour Unions which have not heen 
registered under the Trade UnioWi Act' If'so, what is the reason for this 
pressure for compulsory registration , 

The Konourable Sir George BaiDY : The answer to the 6rst part 
of the question is in the affir,mative. As regards the Hecond part of the 
question Government do not IHlcept the interpretation put upon the 
notice by the Honourable Member. The Agent issued it in the interest 
of the workmen themselves. 

Diwan Oha.ma.n Lall : May I ask the Honourable Memhl!r whethlJr 
the workmen themselves are more competent to consider their o\vn 
intereHi!; than the Agent , 

The Honour&ble Sir George Rainy: I do not think that arises. Sir, 
but I think it is clearly within the province of the Agent to take action 
which he believes to be in the interests of his workmen. 

Dtwan Ohaman Lan : May I allk the Honourable Member whether 
it is not a fact that under the Trade Unions Act it is not compulIwry 
for a union to register it!!elf, and if workmen want to form a union 
there should not be any objection T 

The Honourable Sir George lla.tDy : If thi" is a question of law 
whieh he has put to me, I lim afraid I must ask for notice. 

Mr. A.. llanpwwami lyenp.r: Does not that amount to a certain 
amount of pressure Y ., -

The Honourable Sir George Rainy :  I do not think 10, &ad 1 am 
qui.te sure it was not meant as such ,by the Agent. 

DtW&1l Ohaman Lall : If, as the Honourable ltlember has said, it 
was in the interestH of the workmen, may I ask wby.the Agent refused 
pel'tnil"sion for the formation ctr -tbiH union f,' ~  
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The Bonounb1eBir Geor;e BalDy: I think it is obvious, Si!l', that 
the Legislature having provided for the registration of trade unions, 
it must be to the advantage of workmen to belong to a registered union 
rather than an unregistered union.. .-

Mr. A.. Rangaswami Iyengar: But why did the Agent issue a 
notice if it was not to compel people , 

The Honoura.ble Sir Georre Ba.iny :  I do not think there was any 
compulsion. 

Pandit Nilakanth& Da. : May I ask if this is confined to o~e 

rail~a  7 

The Honourable Sir George :B.a.iny: The notice to which the 
~ Ition refers relutes to one railway only. 

18sm: OF THIRD CLASS ORDINARY RETURN TICI{ETS. 

. 47. 9Mr. Gaya Prasad Singh: (a) Have the Government received 
an~  representation addressed to the Secretary, Rail~a  Board, from cer-
tain citizens of Patna, in which the following passage occurs, relating to the 
grievances of third class' passengers : 
" The nec('S8ity of granting thircl class ordinnry return tickets looms large to 

thone observers, who U})erienee the terrible rush at the window of the third elass 
hookins oflice, which is al,,·ays found at l Dlo~t all the big 8tations. The rush generally 
lit ptlltions, auell ItS Gaya, Patnll, Allahabad, ete., iB 80 terrible that it bee.omes almost 
irppo8sibl€' to reach the window, unci the pD.ll8engl'rs nre often left behind." 

(b) Are Government aware that the above represents a substantially 
correct state of affairs f What steps have been taken to remedy this evi,l V 

Mr. A.. A. L. PIDODI: (a) Yes. 
(b) The reply to the first part of the question is in the negative. 

Both the Railway Board and Railway Administrations are paying 
particular attention to improving the facilities for the issue of tickets to 
third class pns.'Iengerll, and I am sure that the Agent of the East Indian 
Railway will be glad to consider whether the arrangements at any 
particular station are capable of improvement, if the matter is brought 
to his attention by his Local Advisory Committee. But the issue of 
thir<t cla~s ordinary return tickets is likely to encourage ~audulent 

travelling, which, as the Honourable Member is aware, is already far too 
prevalent; and the Railway Board are not. therefore prepared at 
preHent to consider their issue. 

EXPUI.S10N OF HINDUS FROM TIlE NORTH-WEST FRONTIER TRIBAL TERRITORY. 

Mr. B. G. Oooke : With your permission, Sir, I desire to ask the 
12 N Foreign Secretary if he is in a position to make a state-

005. mf"nt about the recent expUlsion of Hindus from the 
North-West 'Frontier tribel territory f 

Sir ~n~ B~  : c~tement o'-er the Raftgt/,a llGlUl case spread to 
the fronher dIstrIcts early In June and reached its height in Peshawar to-
wards the ~tter part of -!uly. The atmosphere became tense and caused 
t~e authOrItIes much 8mnety. Under Sir, Norman Bolton's skilful hand. 
hng. however, the frontier districts issued from a· grave crisis without a 
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tierious breach of the peace. For though -'the economic boycott. of Hindus 
was freely advocated, especially in Peshawar, the movement met with 
litth' SU(ICess ; and though in one or two villages HindUB were maltreated, 
order was restored on the arrest of the culprits, coupled with action 
under the Police Act and the Code of Criminal Procedure. 

The spread of the indignation acroSli the border into tribal territory 
was more serious. Here feelings, always acutely sensitive to the appual 
of religion, rapidly became deeply stirped. The Afridi and Shinwllri 
couutries were inflamed by the preaching 'of a well-known llullab, who 
called upon the tribesmen to expel the Hindus from their midst., unlcliS 
they dissociated themselves in writing from the doings of down-country 
Hindus. The first class to expel their Hindu neighbours were the Kuki 
Khel and Zakka Khel on the 22nd July. Fired by their example the 
Shinwaris gave their Hindus notice to quit a few days later ; but after 
some of them had gone, agreed to aUow the rest to remain. Some of the 
Hindus on leaving the Khyber were roughly handled. In two cases gtones 
Wl'rll thrown though happily without damage. In a third a Hindu was 
\vounded and a large amount of property, carried off ; but the property 
was recovered by Afridi Khassadars in full, and the culprits fined for t.he 
offence. Thereafter arrangements were made for the picketing of the 
road for the passage of any Hindus evacuating tribal territory. Under 
pressure from the Political Officer an Afridi jirga decided towards the end 
of .July to suspend the Hindu boycott pending a decision in the Varhnan 
ease. In the following week, however, several families, who had been Ih'jng 
in sarais at Landi Kotal moved to Peshawar, refulling to accept the 8.u;Ur-
anem; of the tribal l\faliks, yet leaving one perNon from each family behind 
to watch over their interests. In all between four hundred and four 
hundred and fifty Hindus, men, women and children, came into Pellha,var. 
The latest neWN is that a jirga of the leading Maliks hal.! been summoned to 
Peshawar from various parts of Tirah to discuss their return. 

It will be seen that the troUble hllB been confined to one tm1I8li !lection 
of tribal territory in the neighbourhood of the Khyber Pass, and thil 
localisillg of the movement is a matter for which Sir Norman Bolton and 
his Ilfficers may jUAtly take credit. Some of the Hindus were definitely 
expcllell ; some were lDduced to leave their homes by threats ; some left 
from fear; some no doubt from sympathy with their neighboul'H. Now 
expUlsion and voluntary exodu8 from tribal territory are alike without 
parallel. These Hindus have lived there, most of them, for more genera-
tions t1u&n they can J'''Cord, as valued and respected, md indeed ellSentiai 
members of the tribal system, for whose protection the tribesmen are 
jealous and whose blood-feuds they commonly make their own, and 
thrQugbout thhl unhappy business it has been the aim of Government to 
UIIe their influence so that as soon 8.!J the passiON of wrath and bitteme&& 
on either side permit, the Hindus may return to their homes and take 
up tbdr old position of respect among the tribes of Tirah. Powerful 
economic and traditional forces are already at work to .. heal tbe breach. 
That the breaeh will be healed before long I am confident, provided always 
that. nothing unt.oward arilles from any malicious or thoughtless jn~r I ion 
from without. I do Dot like to add more, Jest IIOmething be said that 
!'Iirkt retard the return of the&e Hindus to their homes, or WOI'IIe still, that 
mi~  01*1 up fresh tribal areas t.o the contamination Qf a bitterne8f!. which 
is now t..Lat dying out. • .. •  •  . 

~  0 
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a~ Bir .Babibzada Abctul Qaiyum: May I know whether the Gov-
ernment 'are awar.e that these tribal Hindus had vohmtarily and for 
various reasons sym.pa.thised with the Mussalmans of the country in their 
trouble!l in connection with the Rajpal case but that after the down-country 
propaganda extended to that place from their own co-religionists, they 
retracted their sympathy and came up to the authorities and demanded 
extl·ltordinary protective measures to be taken in their favour, which 
,according to the custom of the  country, it was not the business of the 
aathoritics to interfere in , 

Bir DeD71 Bray : If the Honourable Member would allow me to say 
so I would venture to deprecate any questions of detail on the case. 

Mr. B. Daa : Will the Honourable Member kindly DIIIlke a statement 
showing the result of the meeting that takes place between the Maliks 
~uld the Chief Commissioner in order to allay the feelings of the Mem-
bers of this nouse ? 

Sir Denys Bray : I shall gladly do so if it seems to be in the 
pu li~ interest that I should. 

D1wan Ohaman Lall: May I ask the Honourable Member if the 
)[uI11111 who went about preaching in the territory came from Peshawar 
or from down-country Y 

Sir Denys Br&y : The Mullah came up from India ; he had just 
ret:llrned from the Raj. 

Diwan Ohaman Lall : May I ask whether any steps were taken to 
prohihit the entry of the Mullah into that tribal territory, or to prosecute 
him when he came bar.k ? 

Sir Denys Bray : I possibly diid not make myself clear. The Mullah 
belongs to the trans-frontier. 

Nawab Sir Sa.bibzada Abdul Qaiyum: Do Government, know that 
tlwre is Ii Mullah called" Chaknawar Mulla " who comes from Afghan 
territory, thlat on his way back from the Haj he passed through the 
Khyber, where there are a good many followers of his in the Shinwari 
and other countries, Ilnd that his preaching was also a factor in this matter' 

Sir Denys Bray : That is so, Sir. 

FNS'l'ARRED QUESTIONS AND AN!:;WERS. 

NUMERIOAL STRENGTH OP MUSLIMS AND NON-MUSLIMS IN THE CLERIOAL 

'ESTABLISHMENT OPTHE PUNJAB POSTAL CIRCLE. 

1. lIIr. Abdul Kaye: «(I.) W'nl the GoverIUbent please lay on the 
table a statement showing the numerical strength of Muslims and non-
Muslims employed in the clerical establishment of the Punjab Postal Circle, 
in each grade, in' each Division and lst class H. O. separately , 

(b) Will the Government please state what ratio Muslim offlcials in 
eRch Dh'ision and 1st class H. O. bore in 1900,  1910, 1920, and 1926-27 , 

(c) Will the Government state in what Postal Dh'ision and 1st class 
H. Os. the ~cruitmcnt of Hindus is tot,a!1y or partially restricted , 

• 
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• 
(d) Will the Government place on the table a statement iJhowing the 

number of Muslims and non-Muslims appointed in the clerical establish· 
mentof the Post Offices in each Division and 1st cla8s H. O. in the Punjab 
since the passing of the order referred to in (c), if any , 

The Honourable Sir Bhllpendra Bath llitra: Government do' not 
possess the information called for, nor do they propose to collect it as 
they consider that the amount of labour and expenditure involved would 
bf' disproportionate to the value of the result. Steps are being take6 tt> 
ensnre that in all future recruitment the policy of the Government of India 
in regard to communal representation in services is given effect t,o. 

MEAGRE REPRESENTATION OF MUSLIMS IN THE POSTAL DEPARTMENT . . 
2. Mr. Abdul Haye: (a.) Are Government aware that great dis· 

satisfaction exists among Muslims in the Punjab with regard to their meagre 
representation in the Postal Department , 

, (b) Will the Government please state what steps are being taken to 
remove the general discontent in this respect , 

The Honourable Sir Bhllpendra Bath Mitra: (a.) Government art 
aware of such feeling as exists on this question. 

( b) In certain lIead Offices and Divisions a proportion of vacancies 
in the clerical cadre i~ being reserved for the present exclWlively for 
Muhammadan recruitment. 

MEAGRE REPRESENTATION OJ' MUSLIMS IN THE OFFIOE OF THE POSTMASTER 

• GENERAL, PUNJAB. 

3. Mr. AbdUl Haye: (a) Will the Government please state if a 
Muslim was ever appointed as Superintendent, PO!ltmaster General's offi<!e, 
Punjab, during the last 20 years, if not, why' 

(b) Will the Government please state if a Muslim was ever appointed 
as Head AHl:listant. Postmaster General'H office, if HO, whell and for what. 
period' If not, 'why' 

(c) Will the Government state the number of Head Clerks' appoint-
ments in the Postmaster General's office (Pun.iab ) and in what ratio they 
are held by Muslims and non-Muslims f 

(d) Will the Government state the number of selection grade appoint-
melltl' in the Postmaster General'lI office, Punjab, and how many of them 
are held by Muslims f 

(e) If the Muslims are meagrely represented in the above·mentiont!d 
appointments in the PostmSBter General'. oftlce (Punjab); what steps 
are Government: prepared to take to increase their number T 

The Honourable Sir BhllpeDdr& Bath 111m : (tJ) No.; 6ecause no 
senior Muslim was available at the time a vacancy oocflrred. 

• (b) No ; the appointment was.created in 1919, and. has Rince tbm 
been held by senior o1Beials who happened to be non~ u8 ms  

(c) Twelve. The ratio, of Muslims to non·Muslims is 1 to 5. 
e. .•• • 

(d) Twenty-two,-of t ~ lhree are held" by Musli!D8!' 
•  • •• • a 8 

• • • •• 
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(e) The appointments in question are filled by select,ion from among 
the senior suitable officials. Government do not pt'opose to take any 
steps to mOdify the existing method of Relect.ion so as to base the selE"ction 
on principles of communal representation. 
TRANSFER OF OFFICIALS IN THE OFFICE OF THE POSTMASTER GENERAL, PUNJAB. 

4. Mr. Abdul Baye : Will the Government state whether formerly 
oftlcials in the Postmaster General's office were transferred to Circle appoint-
ments and vice versa Y If so, why has this practice been dillcontinued , 

Mr. B. A. SamB : 'rraDl:lfers of officials belonging to the Postmaster 
General's office to qrcle appointments and 'uire versa used 1'4> be made 
and are still made in exceptional circumstances to meet the exigencies of 
the. public service. 
PERIOD OF EMPLOYMENT OF MR. NAUBAT RAJ IN THE PUNJAB CIRCLE AS 

PERSONAL ASSISTANT AND DEPUTY POSTMASTER GENERAL. 

5. Mr. Abdul Baye : Will the Government state for how long 
Mr. Naubat Rai has been ill the Punjab Circle office both as P. A. and 
Deput.y Postmaster General f 

Mr. B. A. S&1D8 : Rai Bahadur Naubat Rai has been in the Punjab 
Circle as P. A. for 2 years 8 months and 12 days and as Deputy Postmaster 
General for 4 years and 11 days. 
ApPOINTMENT OF MUSLIMS AS PROBATIONARY SUPERINTENDENTS OF POSll' 

OFFICES. 

6. Mr. Abdul Baye : Will the Government please state how many 
appointments of Probationary Superintendents of Post OftitgeS were made 
from 18th August 1925 to 1st April 1927 and how many of them were 
l[uslims' 

Mr. B. A. S&1D8 : Six appointments of Probationary Superintendents 
of Post Offices were made between the 18th August 1925, and the 1st April 
1927. None of them were Muslims. 
MAXDlUM PERIOD OF EMPLOYMENT OF .AN OFFICER AS DEPUTY POSTMASTER 

GENERAL OF A CIRCLE. 

7. Mr. Abdul Baye : Will the Government please state what is the 
Jnllximum period for 11 Deputy Postmaster General to work in a Cirdc , 
" Mr. B. A. lama : No definite period is prescribed. 

EDUCATIONAL GRANT TO THE BHARATI SCHOOL COMMITTEE OF THE HINDUS 
OF KOHAT FOR THE CONSTRUCTION OF TREIB HIGH SCHOOL. 

8. Pandit Thakur Du Bharrava: (1) Ha"re the Government helped 
the distressed Hindus of Kohat by any educational grant in the last year 
or the presept year , " 

(2) lIave the Bharati Sehool Committee of the Hindus of Kobat 
applied for a grant-in-aid for the construction of their High School , 

(3) If so, has the grant bel'n sanctioned! What is its amount' 
(4:) If none haH been sllnctioned flO far, will the· Government conHider 

I1IIlpatht.tical1y the jUstice of sanctioning the grant as soon as possible , 
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Mr. A. B. Dalal: (1) Yee. 
(2) Yes. 

• 

~ No. The plans and estimates of the proposed building are under 
scrutiny; the amount of grsnt ~nnot be determined until the I1OrutiD1 
iii> complete. 

(4) The case will be considered under the rules laid down in the d~ea  
tion Oode of the North-West Frontier Pl'(Wince. 

HINDU AND MUHAMMADAN OOLLEGES, HIGH SOHOOLS AND MIDDLE SOHOOI.8 

IN THE NORTH,WEST FRONTIER PROVINOE. 

9. PaDdit Thakur Daa Bharrava: (1) Will the Government be 
pleased to state how many Hindu Oolleges, High and Middle Schools em 
in the North.West Frontier Province' 

(2) Will the Government be pleased to state how many Muhammadan 
Oolleges, High and Middle Schools exist in the North·West Frontier 
Province T 

(3) Do Government pay any grant.in-aid to any such Hindu Collep, 
High or Middle Schools' If so, how much , 

(4) Do Goverwnent pay any grant-in.aid to any such Muhammadan 
CoJ.1ege, High or Middle Schools 7 If so, how much' 

Mr. A. B. Dalal : The information is given below : , , 
.) 

College .. 1 

High IIChoola 

Middle 8C'hOOIa tor boya 

Middle school. for girla 

(2) 

Oollego 

High lIChoola 

Middle IIChoola 

.. 9 

•• II 

•. II 

20 

.. 1 

.. 5 

.. 2 

8 

(3) Yes ; RH. 10,000 Ii year to the College and Rs. 94,939 a year to the 
High and Middle I1Ohools. 

(4) Yes; Rs. 80,000 a year to the College and Rs. 67,723 a year to the 
High and Middle schools. 

INOREASE OF THE WATER TAX IN THE KASAULJ C'.,&.NTO!o'lfENT. 

10. PaDdit Thakur Du Bharrava: (1) Wbenwere the waterworkl 
at'Kasauli established and who stood the expenses f 

(2) What is the rate of water tax realised from t ~ citizens of Kaaaali 
Cantonment , •  • • !. 

" 
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(3) Is it propolled to increye the water taxes in Ka.au)j. t 

(4) Have the Cantonment Board of Kasauli taken over oertain pipes 
and do they propose to pay for the extra wa,ter supply for the civil 
population at the rate of Rs. 2·8·0 per thousand gallons Y  , 

(5) Is it a fact that Ii public meeting of the citizens of Kasauli was 
held to enter emphatic protests against the contemplated proposals men· 
tioned in part 4, and did a deputation of citizens wait upon the Executive 
Oftlcer in this connection , 

(6) What was the ultimate decision of the Cantonment Board , 

(7) In view of increased cost of 1,ivingand other hardshiplJ oc.casioned 
bf increuing the water taxes at Kasauli, do the Government propose to 
drop the proposals, if any, for increasing the water tax at Kasauli , 

111'. O. II. YOUill': (1) The waterworks at Kasauli were established 
in 1904 at the expense of the State. 

t 2) The existing water rate is Rs. 2 per 1,000 galloJls. Thc existing 
water tax is : 

(a) 3 per cent. on the annual rental of buildings within 1,000 feet 
of the nearest standpost, and 

(b) Ii per cent. on the annual rental of buildings beyond 1,000 feet 
of the nearest stand post. 

The quelltion is under consideration in view of the fact that the loss 
to the State during 1925.26, under the existing rates, amounted to 
Rs. ::0,022. 

(4). (a,) No. The water costs Rs; 2-8·0 per 1,000 galloml to produce, 
Ilnd the Military Engineer Services have claimed to be paid lit this rate. 
Thc question of accepting this enhanced rate is under consideration by the 
Cantonment Board. 

(5) A meeting of the residents of the bazaar was held on the 16th Janu· 
ar~ 1927, and a copy of the proceedings was sent to the Cantonment Board 
in the form of a petition. No deputa.tion waited on the Executive Officer, 
but on the invitation of the President a deputation representinl5 the resi· 
dents of the bazaar attended a meeting of the Board held on the 19th 
January 1927. The whole situation was explained and the Board assured 
the deputation of sympathetic treatment. 

(6) The Cantonment Board has not yet come to a decision on the 
lubject. 

(7) No, but the Government are considering the possibilit.y of assisting 
Cantonment Authorities generally by grants-in·aid to pay for water sup· 
plied by the Military Engineer Services at full rates. 

COMPLAINTS OF HOUSE OWNERS IN THE AMBALA CANTONKENT REGARDING 

• TB1!l INAOOURACY OF THE SURVEY PLAN. 

11. P&Ddtt 'l"JIaka.r nU Bharp,va: (a.) Is it 8 faet that the 
owner of a house in B. C. Bazar, Ambala Cantonment, applied to the Can .. 
to~e lt Authority for permission to reconstruct hiB hoUle OIl a more 
I&!litary plan , .  . ., 
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(b) Is it 'a fact that on receiving the application the Executive Officer 
found that the house in question did not exist in the Survey Plan and the 
site under the hOU$e was shown there as an open plot 7 

(r..) Is it a fact that the Executive Officer, on his own authority, not 
oJlly rejected the application of the houNe owner but also directed him to 
demolish the house as it was an encroachment according to the Survey 
Plan t 

(d) Is it a fact that on the protest of the non·official members, the 
Executive Officer withdrew the notice of demolition illsued by him; but 
insisted on the application being referred to the Government of India for 
ordel'8 t 

(6) Are Government aware that the Survey Plan "in Ambala was pre-
pared by petty subordinates of the Cantonment Authority in 1902 witheut 
informing the people of the results of the survey and riving them an 
opportunity to contest the same where they conflicted with their rights , 

(f) Is it a fact that in scores of cases in the past the Survey PlaD· 
has been found to be wrong and has either shown houses where none 
existed or shown sites of old houses as vacant plots' 

(g) Are Government aware that in the past the Cantonment Autho-
rity in Ambala has been deciding each case, where the Survey Plan has not 
tallied with the existing conditions of land, on its merits , 

(k) Is it a fact that some secret instructions were issued by Colonel 
Lawrinson in November 1926 directing the Executive Officer to stick to 
the Survey Plan· regardless- of its discrepancies' 

(i) Is it a fact that these instructions having been enforced by the 
Executive Officer with the support of the official membel'll ha1'e caused 
great hardships to house owners in Ambala Cantonment and trampled upon 
their rights in many cues t 

(j) Do Government propose to issue instructions that the Survey Plan 
not being a conclusive document of title, the discrepancies therein should be 
deltlt with as in the past on the merits of each case , . 

Mr. O. M. Younr: (a) and (b). Yes. 
(c) No. The Cantonment Board directed the Executive Officer to 

issue a notice to remove the encroachment. 
(d) The notice was withdrawn 'and the case referred to higher 

authority. 
(e) No. The Plan of 1902,03 was Ilorrectly prepa.red by the Survey 

of India. 
(f) The Government of India are informed that this iN not the 

case. 
(g) Government ha\'e no information of individual caRel!. 
(h) The Government of India undersfand that no 8uch jnStl'uctioDJ 

were issued to the Executive Officer. • 
• (i) Does not arise. 

(.i) The Government do not propose to issue anysllch inlltruetion., 
but they have no doubt that any cue in which discrepancies arfJ diaolO88d 
will be dealt with on the merit'. • ..: • 



seos LBGISLATIVE A88lD1IBLY. [18TH AUG. 1927. 

ELECTRIO STREET LIGBTINAl OF THE &DAR BAZAR, AIriBALA.. 

12. P&Ildit Thakur Daa Bbar .... V&: (a) Are Government aware that 
a ar~c portion of the Sadar Bazar, Ambala, with a population of 10,OUO, 
is stili without electric street lighting , 

• (b) Is it a fact that for further extension of electric street lighting, 61. 
sum of Us. 70,000 was provided for in the budget of 1927-28 1 

, (c) Is it a fact that the major portion of this allotment has been 
diverted from the Sadar Bazaar and is being spent on providing electric 
lights on the roads leading to N. I. Lines Y 

(d) Is it a fact that there are very few bungalows on these roads' 

(6) Do the Government propf)8e in view of the obvious undesirability 
of the proposal to direct that the same may not be given effect to , 

Mr. G. II. YOUDI: (a) Government are informed that the greater 
part of the Sadar Bazaar has already been provided with electric street 
lighting. They are not aware of the exact extent of the area still un-
lighted. 

(b) No. A sum of Rs. 7,000 only was provided for the whole Canton-
ment. 

(c) No. Less than half the budgetted sum is to be utilised for tbi!! 
purpose. 

(d) No. 
(£1) No. 

able. 
The Government do not regard the proposal as unde~ir-

, 
APPOINTMENT OF THE VICE-PRESIDENT OF THE CANTONJIENT BOARD, AIrIBALA, 

AS CHAIRMAN OF ALL SUB-CoMMITTEES. . 

13. Pandit Thakur D&& Bhargava: (1) Is it a fact that in the regula-
tions framed under section 44 of the Cantonments Act by the Cantonment 
~oard  Ambala, in June 1926 and submitted after the unanimous approval 
of the Cantonment Board to the Local Government, it was provided that 
the Vice-President should be the ex-officio Chairman of all suh-committeelf , 

(2) Is it a fact that in the meeting of the Cantonment Hoard held on 
28th February 1927, it was decided by a majority of votes that instead of 
the Vice-President, as originally proposed, the President should be the 
,Chairman of all sub-committees Y 

(3) Are Government aware that the abovl' majority con~istl  mainly of 
the official members , . 

( 4) Is it a fact that the Government of India ha Yl' recogniHed that at 
the present time, the non-official Vice-President is a figurehead in a Canton-
ment BO/lrd and has held ou~ assurances. to the All-India Cantonments 
Association4:hat the Government would shortly either by executive instruc-
tions or by a modlfication of the Cantonments Act, confer increased and 
definite powers upon the Vice.Presid,ent t 

(5) Jf the reply to the above qlll'Stion be in the affirmative, do the 
Oovl'rnment intend to take IIteps' that the amendment proposed and 
p8118ed t-y th( majority of the Cantonment Board to make the President 
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instead of the Viae.President Chairman of the su ~o~ttees  is 
not accepted by the Local Government ., 

Mr. G. II. Young: I am making enquiries and ,'rill let the Honour· 
able Member know the result. ... 

REGULATION RELATING TO TBB LAYING 01' PAPEBS APPERTAINING TO TD 
AGENDA 01' THE CANTONllENT BoARD, AlmAu., ON THE TABLE FOUR D-\Y8 
BEFORE A MEETING. 

14. Pandit Thakur Du Bharp.va: (1) Is it a fact that in the regula. 
tions submitted to the Local Government for approval by the Ambala 
Cantonment ·Board under section 44 of t.he Cantonments Act in June 1926, 
it was provided that the Secretary shall lay on the table all the papers 
perta ining to the agenda four days before the date of 8 meeting of. the 
l'lllitonment Board Y 

(2) Is it a fact that in the amended form in which the regulati01l8 have 
been adopted in the meeting of the Cantonment Board held on 28th Feb· 
ruary 1927 by a majority of votes mainly official, it has been proposed to 
reduce four days to two , 

(3) Are Government aware that there are bulky papers, files and 
account papers to be seen by a member before he is able to express his 
opinion about the same in the· next meeting of the Cantonment Board T 

(4) Are Government aware that the responsible non-official members of 
the Board flIed a strong note of dissent protesting against the change , 

(5) Do Government propose to take steps to see that the amendment 
is not approved J>y the Local Government , 

• Mr. G. II. Young: I am making enquiries and will let the' Honour-
able Member know the result. 

COMPLAINTS OF HOUSE-OwNERS IN AMB.lLA CANTONMENT. 

15. Pandit ThaJmr Dai Bharpva: (1) Iii! it a fact that when ad' 
owner of a house in a cantonment having a large compound attached to it, 
desires to sub-divide the com,pound, for building another house, the Canton-
ment Authority requires him to execute a fresh lease for the wholl1 site' 

(2) Will the Government be plea.Oied to lay on the table the number of 
cases with particulars, in Ambala Cantonment, in which a frellh leae ha. 
been demanded in case of the sub-dividing of the site during the last 
three years ? 

(3) Will the Government quote the law under ~ ic  MUch lease is 
demanded' 

(4) Is it a fact that the demand for a new lease has been. made in 
Ambala Cant.onment even where the site happens to be an old.tree grant' 
If so, why' • 

• (5) Are Government aware that thiN practice hilS caused great dis-
content among the house-owners in Ambala anton~ent who contend 
that the munieipal powel'll oft.he Cantonment Authonty should not be 
tUIed to destroy people" right.<; tn. land f. .. • 

• • 
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(6) Will the Government be 'Pleased to state in what way Government 
interests will suffer, if a house-owner is allowed to build another house, 
on the old existing site already in his occupation f 

Mr. G. M. Young: (1) If the site"belongs to Government, Govern-
ment requires a fresh lease to be executed for the sub-divided portion only. 

(2) The answer is in the negative . 

• (3) A fre"h lease is required by Government as landlord before agree-
ing·to any large modifica.tion of the purposes to which the site is put. 

(4) Government have no information whether a demand has actually 
bCt'tI made in such a case, but, jf it has, they consider that it is within the' 
legi1imate rights of a landlord. Government remains the owner of canton-
ment land, even when the grant is free of rent ; and retains the right to 
resuft,lE" whenever it 80 desires. 

(5) Government are not Rware of the existence of flny discontent ; 
nor tl.rc the municipal powers of the Cantonment Authorit.y in any way 
concerned. 

(6) Government interests Ilrc liable to suffer, if land that is in their 
c\\,lwrship is subjected by the tensnt to any encumbrance not provided 
for in the ori~nal grant. 

EXPENDITURE ON RoADS IN THE BAZARB IN AMBALA CANTONMENT. 

16. Pandit Thakur Du Bhar .... va: (1) Are Government aware that 
out of B.s. 23,000 set apart for Cantonment Fund Road& in Ambala, the 
Cantonment Board has, by an official majority of votes, allotted only 
Rs. 8,500 for roads in the bazars· and decided to spend the large balance of 
Rs. 14,500 on roads in the Cantonment area outside the bazars' • 

(2) Are Government aware that prior to the con8titution of the elected 
board in Ambala, a very largt' portion of the grant under roads was spent 
from year to year on the roads outside the baza1'8 with the result that some 
of the metalled roads of the bazars were not .renewed for over a score of 
years and several roads continued to be I kachha ' as Ilt the time of the 
establishment of the Cantonment? 

. (3) Is it within the knowledge of the Government t ~t five non-official 
members including the Vice-President pressed for Rs. 15,500 being spent 
on· the bazar roads and the balance for the outBide , 

(4) Is it a fact that the bazars contribute 70 per cent. of the Canton-
Dient Fund, have all local trade and industry there and haye several 
kachha roads without drains which by becoming marshy in the rainy 
season form a great menace to public health f 

(5) Is it a fact that the official members disregarded the wishes of the 
eJI?cted members in this respect and put forth the plea of rlh'iding the' 
grant beh\'een the two areas according to the length of roadM in each' 

c. 

(6) Are Goverhment aware that the condition of roads in the two areaa 
differs greatly and the bazar roads stand no comparison with roads out-
side' . 

(7) Have Government seen the note of diS8ent flIed by the elected' 
mem ers a a~st the decisiqn of the major~t r  namely, the official members t 

( 
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(8) Do Government propose to go through the note and direct if they 
think fit, that the grant under roads be div!ded as suggested bytbe elected 
membel's-at least for the next year' 

Mr. G. II. YOUDI: (1) The figures quoted by the Honourable Mem-
ber are correct : but, a8 by themselves they might convey a wrong 
impression, I may add that in the previous year 1926-27, Rs. 40,000 
were spent on roads in the bazaars and only Re. 5,000 on roads in the 
Cantonment area outside the bazaars. 

(2) 'Government are informed that the facts are not as stated in the 
question. 

(3) Yes. 
. )\ 4) It is difficult to; estimate the actual eontributioa .of tbebazlIRrR to 
the JDcome of the cantonment., as much of the wealth af the bar.aars is 
derived from the cant.onment area outside the bazaars. Governmebt 
understand that t,he Cantonment Board is pursuing a policy of gradual 
improvement in the roads and drain."! throughout the whole canton-
ment. 

(5) No, Sir. Government Rre informed that the mAtter W8R reported 
on by 8 special Committee, and fJhatboth points of view were put forward 
and fully discussed in the Cantonment Board. 

!u) No, Sir. Government are informed that the bazHIlI' roads Rre 
ill a better condition, if anything. than thofole outside the bazarll, as the 
re~l lt of the l~r  large expenditure recentI~ incurred on the former. 

(7) and (8) The answer iA in the negative. 

PuBLIOATION 011' THE. A.JU1NDMENTS MADE BY THE CANTONMENT BOABD, 

AxBALA, TO THE RBGULATIOli8 J'RAMED UNDEB SECTJON « 01' TJUI 
CANTONMENTS ACT. 

17. Pandtt Thakur Daa Bhargava: (1) Are Government aware that 
sc('tion 44 (3) of the Cantonments Act requires that the regulations fraJned 
under section 44 be published for public objection8 in such manner a8 the 
Local GoVll'llment may prescribe , 

(2) Is it a fact that tht' Local Government of the Punjab have so far 
prescribed no sY8tem or procedure of publication for such regulations , 

(3) Are Government aware that the Central Provinces Government 
have decided that !luch regulations framed by the Cantonment Board of the 
CSlItonmenUl ill its juri!ldiction, !lhould be translated into. the vernacular 
of the Province, displayed at conspicuous plaCCf!, aDDounced by beat of 
drum and published in the local Gazette and other papers having circulation 
in the Cantonment concerned T 

(4) Are Government aware that no such thing was done by the Ambala 
Cantonment Board when it framed its regulations in June 1926 f 

(5) Is it a fact that these regulations have heen materially altered by 
the Cantonment Board, Ambala, by a majority of votes in its meeting of 
28th February 1927 and submitted to the Local Government witlloot notify-
ing the amendments to the public or inviting their opinions and views about 
the.same' . . 

(6) Do Government propose to direct that the regulations be publillhed 
in the manner adopted bv the Central ProvinCe!! (fflverrvnent, before these 
are considered and approved ~ i Lecal ~rnmellt  •• .. .,.' 

• • • 
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(7) Are Government aware that there isa strong public feeling against 
the non-pUblication of these amendments and that several nOJH)fficial memo 
bers have filed notes of dissent against non-publication T 

(b) Do Government propose to peruse those notes of diliscnt and see 
that the regulations are passed in a way that their legality may not be 
~al len ed in future , 

Mr. O. II. Young: I am making enquiries and will let the Honour-
able Member know the result. 

GRANT OF PERMISSION TO NON-MEMBERS TO ADDRESS MEETINGS OF THE 
CANTONMENT BOARD, AMBALA. 

18. PaDdit "l'halmr DaB Bhargava: (1) Are Government aware that 
in the regulations framed by the Cantonment Board, Ambala, under sec· 
tidn 44 of the Cantonments Act, provision has been made to allow a person, 
not a member of the Board, to address a meeting of the Board, if the 
majority of the members present desire the same Y 

(2) Is it a fact that in the meeting of the Cantonment Board held on 
28th January 1927, the President allowed one Mian Khan to address the 
meeting and on an objection being raised by the Vice-President to the 
illegality of the procedure, a reference was made to the Northern Com· 
mand to give a ruling on the point , 

(3) Is it a fact that the Northern Command in its letter No. 36264-
A.I.L.C., dated 10th February 1927, informed the President that no one 
who was not a member of the Board could address its meeting f 

(4) Are Government aware that in spite of this ruling, the Cantonment 
Board, Ambala, in its meeting held on 28th February 1927, decided by & 
majority of votes that permission to addTess the meeting of the Board 
could be given to a non-member if the majority of the· members so 
desired Y 

(5) Are Governmenta-vare that there being a standing majority of 
ofticial members in the Cantonment Board, the regulation in question would 
practically give them the power of allowing outsiders to speak inlOr address 
a meeting of the Cantonment Board Y 

(6) Do Government propose to direct that this reguJ.ation be cancelled 
as being hoth illegal and opposed to the instructions given by the Northern 
Command I 

Mr. O. II. Young: I am making enquiries and will let the Honour-
able Member know the result. 

mpROPRIETY OP DISCUSSIONS OF THE AOJl:NDA OF BusINESS BY THE PRESIDENT 
OF THE CANTONMENT BOARD, AMBALA, WITH INDIVIDUAL MEMBERS, 

BEFORE THE KEETING. 

19 . .randit Thakur Du Bhargava: (1) Is it a fact that the Presi-
dent, Ambala Cantonment Board. discussed certain items of the agenda 
fixed for the meeting of the Cantonment Boltrd. Ambala. held on 28th 
Janua.ry 1927, some days before the !late of meeting, with a member of .the 
Cantonment Board Y 

(2) Is it a fact that on the fact coming to the notice of the Vice-
President, he wrot'e t,p the President to eorne· to the meeting with an open 
"'; I ,. 
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• milld and to protest against his discussing the agenda with -individual 
members before coming to the meeting ¥ 

(3) Are Government aware that as a result of these secret discu88lons, 
the Cllntonment Board either approved the decisions already arrived at 
and brouvht in typed fonn to the meeting or pasaed them hy a niajoti,ty 
of votes 'i 

(4) Do Government propose to i8llue instructions as to the impropriety 
of such discuilsions by the President with individual mem ~rs before the 
meeting is lleld Y 

(5) Do Government propose to put a stop to the practice of bringing in, 
by thc F}xecutive Officer, ()f typed decisions already arri\'ed at in such 
secret meeting, to be passed by the Board or at any rate by the liitandiq 
official ];ltljority , 
Mr. O. II. Young: (1),  (2),  (3), (4) and (5). The Government of 

Illdia have no information of this incident, and propose to t al ~ no aetion. 
t~  see no reason why the President of a Cantonment Board should 110t 
discuss the agenda with any member of the Board at his discretion. 

REJJ:CTJON OF MOTION FOR ADJOURNMENT PROPOSED BY NON-OFFICIAL 

MEMBERS OF THE CANTONllENT BOARD, A.8ALA. 

20. Paudlt Thakur Das Bbargava: (1) Are Government aware that 
a motion for adjournment of the meeting of the Ambala Cantonment Board 
was brought forward by 5 non-official members, as a protest against certain 
high-handed and illegal ,acts of the President , 

(2) Will the Govern}Jlent. state the circumstances under which the 
adjournment motion was brought forward , 

(3) Is it a fact that after the motion was rejected by a majority of ,'otes, 
mainly official, the nOll-official members filed a note of dissent stating the 
facts .which necessitated the motion , 

(4) Do GoverJ1.ment propOHe to direct the official Prpsident of Ambala 
Cantonment Boal"d to show greater regard and consideration to the "iews 
of the non· official members Y 
. lIIr. O. II. YOUDl': (1), (2) and (3). The Government understand 

that a motion for adjournment wu put forward and rejected by a majority 
of the votet! of the Board including those of certain elected members. and 
that ('crtain other elected members filed a note of di8llCnt. They are not 
aware of the grounds on which the motion was put forward and do 1I0t 
consider that any useful purpose would be served by makiing enquiries. 

( 4) The answer ill in the negative. I 

HOLDIlIiG IlIi CAHERA OF MEETINGS 01' THB CANTONlIENT BoARD, bBALA. 

21. PucUt Thatar Das B_ .... va: (1) Are Government aware that 
in the ordinary meeting of the Cantonment Board, Arubala, held on 29tll 
January 1927 and in the special meeting of the same Board held on 5th 
:rebruary 1927, the President directed the disculflJion of one o~ two items 
in eamera ~ • 

(2) Is it a fact that as required by section 42 of the Cant.onment Act, 
DO teaaons were recorded by the Presiaent for the ilecision of these items in 
camera , 

(3) Are Go,'emment aware that on the Vice-P!'eIident's ~intjn  out 
the illegality, the President (In ~8t  February )1927, whil,. edbilrmillr the 

•• • • 
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proceedings o~ the meetin ~ ~entione~ a o ~  added to the proeeed'ings 
that the meetlng was held In camera, In the mterests of the Cantonment 
Board , 

(4) Do t ~ Government know that the giving of this vague reason has 
~a 8ed great stir among the people, some of whose representatives had to 
leave the meeting when it W8.li declared to be held in camera' 

(5) Will the Government be pleased to enquire why the reasons were 
:eot recorded at the time the meeting was held in camera and why these 
reasons were not specified , 
Mr. G. M. Young: (1) Yes. 
(2) No. 

(3) The Government of India understand that the President did not 
record hi,s reasons in writing until his attention was drawn to the 
section. 

(4) The Government are informed that there was no stir. 
I ri) In view of the facts stated above, the Government do not propose 

to make any further enquiry into this incident. 

INDIANIZATION OF THE SUPERIOR SERVICBS. 

22. Mr. H. M. Joshi: Will Government be pleased to place on thc 
table a statement on the Indianizationof each of the Superior Services 
for 1920,  1921, 1922,  1923,  1924, 1925 and 1926 showing : 

(a) the number of posts in each Service at the beginning of each 
year, new posts created and number of posts at the end of the 
y('ar ; 

(b) . t.be .number and percentage of Indians and non-Indians ·at the 
beginning and at the end of each of these years : 

(c) the number of vacancies and newly created posts filled during 
~ae  of these yeal'S by Indians and non-Indians Ilnd also their 
percentage ; 

(d) the percentage recommended by the Lee Commission T 
The Bonourable Mr. J. Orerar: I would refer the Honourable 

lltmbcr to the statements laid on the table in reply to hili questions 
of the 15th September 1921, the 2nd July 1923, and the 8th March 1924, 
and in reply to Mr .• T. Chaudhuri's question of the 8th September 
1922. A statement showing the progress of Indianization during the 
'years 1924 and 1925 alld the pOIiition on the 1St January 1925 and the 
1st January 1926 was placed in the  Library of the House during the 
. earlier part of the Session, and a further statement, bringing the figures 
up to the 1st January 1927, has since been,placed in the Library. These 
statements, I think, show in a convenient form what is essential for 
obscr\'illg the progress of Indianization, and J hope will meet the require-
ments of t.he Honourable Member. 
The pereentages of recruitment recommended by the Lee Com-

mission are statetl in Chapter V of their Report. 

GRANT OF CoKPBNSATION TO TD HaIBS 01' RoLLA SINGH, MOTOR VAN DBrvD, 
. ItILLED IN THB CALCUTI'A RIOTS. 

28. Mr. H. II. loshi: (a) Will G<wernment be pleased to state 
whether any compensation has been given to the heirs of Mr. Rolla Singh, 
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driver of the motor van killed during -the Calcutta riots and" if &0, how 
much' -

(b) Will Government be pleased to state whether thet have not yet 
come to a decision and if they have not, will they explain the cause of 
delay T • 
Mr. B. A.. 8amJ: (a) Yes. A gratuity of Re. 600 was sanctioned 

for the widowed sister of the late Rolla Singh. 

(b) Does not arise. 

CoN8UKPTION OP OPIUM: IN INDIA. 

24. 111'. N. JIll. JoUd : Will Government of India be pleased to lrift 
a stawment of the figures in seers of the consumption of opium per 10,000 
population in the dit!erent provinces of India also mentioning separately 
the figures for some Of the largest cities , 

The Honourable Sir Buil B1a.ckett: A statement showing opium 
consumption per 10,000 of population in the various provinces ()'f 
British India and in some of the districts containing large cities, for 
the three years, 1923-24 to 1925-26, is laid on the table. 

(Opium consumption per 10,000 in seers.) 

STATEMENT I. 

Provinces. 

Madras 

Bombay Presidency proper .. 

Sind 

Bengal 

Bihar and Orissa 

Assam 

Burma 

United ProVmoea ., 

Central Provinces and Berar 

Punjab 

Delhi 

Nortb-We8t FroBtier Pro\'ioce 

Atmer·M.erwara 

Ooorg 

BaluclUatan 

• 

.. 

.. 

.. 

.. 

.... 
• 

........ ~ ....... 
------
g·27 I g·26 
16·7R 116'43 

17·98 I IR.27 
I 

8·55 

I 

8·59 

7·75 7·80 

.7·70 148'61 

23·37 : 22·35 
I 
I 

6·32 ' 5·13 

122.88 (l9U) 11·88 (1923) 
I 

16·13 \16.28 

See 8tatAlmoot 1L 

12·78 I 10·7 •• 

116·46 ! 82·38 
2·13 

~ 
2·S1 

8·85 7·98 

• 
• 

1925·18. 

,-----
8 ~  

JIS·27 

17·1" 

8·55 

7·31 

.. ·21 

21'65 

4·85 

22·81 (1925) 

IS," 

8 ~8 

2·01 

e-4HI 
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Calcutta .. 

24.Parganu . 
Bowra.h 

Rangoon .. 

J[adru 

Bombay .. 

Cawnpore 

Delhi 

Diatrict.s. 

S'lATEMENT II. 

1923·24. 

I 

•• ! 112·46 

120•311 

16·26 

.. 1110,]0 

26·24 

.. 42·35 

.. 24·70 
20·35 

1924·26. 1925·26. 

89·75 86'96 

. 
20·93 19·27 

16·49 15·80 

89·39 83·05 

24·94 27·31 

33·85 27·95 

2'·73 23·44 

25·49 32·18 

OPENING OJ' A HOSPITAL FOR RAILWAY SERVANTS IN JHANSJ CITY. 

26. Mr. N .•. JoBhi : (a) Are Government aware that a large num· 
berof railway ser'\'8nts residing in Jhansi City have to go to take medicine 
and get their attendance marked in the railway hospital when they are on 
sick list leave , 

(b) How far is this hospital froID the City T 

(c) Will the Government consider the advisability of· opening a 
hospital in the Jhansi City Y 

Mr. A.  A. L. Parsons: (a) It is not compulsory for the railway 
servants residing in Jhansi City to go to the railway hospital when 
sick. They have the option of being attended to by their own family 
doctor provided they report their illness to the Railway Medical Officer 
in charge of their station within 48 hours. 

(0) Appro~imatel  21 miles: 
(c) The question of opening a branch dispensary at Jhansi City 

was taken up in 1921, but a dispensary at the place was not considered 
julftified at the time. In view of the recent growth of the station, the 
question whether such a dispensary is now justitled is again under the 
oonsideration of the railway administration. 

NON·EMPLOYMENT ON SATURDAYS OF WORURS ON DAlLY WAGES IN 

RAILWAY WORKSHOPS. 

26. Mr. N .•. Joshi: (a) Is it a fact that men on daily wages iB 
1IVorkshopli 8~ given holidays on Saturdays also T If so, since when hu 
tb;tI practice been' started and why , 

(0) What savings have the Government effected by adopting this 
procedure , 

(c) Has this pnctice been started in the Jhansi City only or through. 
out the l ea~ Indian Penjnsula Railway f 
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(d) Ar ~ e~nmen~ a a~ t~ .. ~ a,_ iim. n"r p ra~~j~p  ~ ..•. ~  
started in the. ;Mit.dr4lS and ollt l~ l Mabratta.Riu1w.&y wO,rQbQP;'I4f;; 
Perambur' . 

• ' .' •  I ~ f I  I 

Bas any ~t er Railway in India ad,?pted t is pr t i~~ t. 

( e) Are Government aware that the workers are getting less wagea on 
account of this practice , .  • 

(I) Will Government be pleased. to state what they propose.toclo to 
make up the lqss in wages which the workers su1fer , • 

lIIr. A.  A. L. ParsonB : (a), (c) and (d). As a general practice 
workshops are kept open on Saturdays. Recently some portiollH of the 
Jhansi Workshops' on the Great Indian Peninsula Railway were closed· 
on Saturdays for a short period, as the public traffic requirements would, 
not permit of sufficient vehicles being sent in for periodical repairs. 
The workshops 011 the Madras and Southern Mahratta Railway were 
also closed on Saturdays for a short period owing, I believe, to ab-
senteeism. In both thelSe cases the practice of keeping the workshops' 
open on Saturdays haH been resumed. 

(b), (e) and (f). In view of the reply to (a) the question does not 
arise. • 
CONTRACT WITH THE EMPLOYEES OF THE GREAT INDIAN PENINSUlA RAILWAY 

NOT TO ENGAGE ON PRIVATE WORK ON SUNDAYS AND HOLIDAYS. 

27. Mr. :N. M. JOBhi : Is it a fact that workers in railway work-
shops have been bo;und by contract not to take up any other work on 
Sundays, I'IllturdllYs and other holidays for which they do not get any pay 
from the Raih"ItYR , 

1Ir. A. A.. L. ParBons : Under the terms of his agreement no em-
ployee of the Great Indian Peninsula Railway can carry on or be int.erest--
ed in any business or trade without the permission of the authoritles. 

POSTING OF ORDERS AND CIRCULARS ON NOTlCBBoARDS IN TIIB JJUN81 RAu,. 
WA;Y WORKSHOPS. 

28. Mr.:N. M. JOBhi : 18 it a fact that ordera and cireulan arone',. 
posted on Notice Boards in the Jhansi workshops; if not, why not' 
](f. A .. A. L. PanoJll : No. Orden and circulars intended for'Vork-

men are posted on the Notice Board in the Jbansi workshop&.. 

INDItN GUAltDS AND DRIVERS BMPLOYED ON THB MAIN LIn OP m8 
BA ~ INDIAN PBNINSUU R u A ~ 

29. 1Ir... .,.. JOlhi: Will o en unen~ bepJeaae4 . to. s1&te 
how many IndIan guards and drivers are runDlng on. the mam lIne of 
the Great Indian Peninsula Railway for pall8enger tralDs and for gaoa 
trains , 

_. A..: A.. L. PvaQ11I.: Government. have n~ il o~o  •  • 
• 

MEDICAL CERTIFICATES OF EMPLOYEES OF TRIll GREAT !NDUoN PENINSULA 

RAILWAY. _ 

30., ... ., •• , IL· Jothi: Will o er m n~  ~  P:le41et!,(i. to ~~  
whether the certificates regardin, sickness of rad a~ ernp ~ ~~ ~ t~~ 

• • 
• • • 
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Great Indian Peninsula Railwa;, issued by the Civil or Assistant Surgeon"! 
are n()t accepted by the railway authorities· ; if not, why not , 

Mr. A.. A.. L. Parsons: The certificates are accepted if countersigned 
by Railway Medical Officers . 

• SICK LEAVE PAY OF EUROPEANS AND INDIANS ON RAILWAYS. 

31. Mr. N. II. Joahi: (a) Is it a fact that the European staff on 
II)dian Railways when on the sick list get full pay and the Indians only 
half pay' If so, why T 

(b) Is it a fact that the. sick leave period of the European staff ill 
excluded from long leave while in the case of Indians, 'it is not 7 If so, 
why T 

Mr. A.  A. L. Parsona : The position' as stated in the questions only 
applies, as far as State-managed Railways are concerned, to old em-
ployees of the old East Indian and Great Indian Peninsula Railway Com-
panies, who were taken over by .the State uuder the original terms of 
service. It does not apply to employees of those Railways appointed 
since the lines came under State DlIl1l8.gement. who have been brought 
under the Fundamental Leave Rules, nor does it. apply. to the other 
State-managed Railways. 

The State Railway leave rules are ~o  under revision and the em-
ployees of the old East Indian and Great Indian Peninsula Railway Com-
panies will be given the option of electing tnese new rules, when issued, 
under certain conditions. 

The position also on most of the Comp.ally-worked Railways is as 
stated in the question, hut the leave rules for the employees on these 
Railways are framed by the Board of Directors under their own powers 
subject to the condition that the rules are within the basic rules pres-
cribed by Government for Company-worked Railways. Under the 
terms of the contracts Government cannot interfere with the' discretion 
of the Board of Directors in this matter. 

INTBODUCTION OF THE FuNDAMENTAL LEAVE RUI.ES ON THE GREAT INDIAN 
PENINSULA RAILWAY. 

32. Mr. H. M. Joahi: (a) Is it a fact that the Fundamental Lesv'! 
Rules are not yet brought into force on Great Indian Peninsula Railway , 
If I not, why not , , . 

(b) Will the Fundamental Leave Rules apply toa11 new as well as 
to the old employees of the Great Indian Peninsula Railway' 

Mr. .A.. .A.. L. Parsons : The Honoura.ble Member is referred to the 
answer just given to his question No. 31. 

GoODS SHED ACCOMMODATION AT JRANSI STATION. 

33. 'MJ:. N ... loahi: (a) Are Government aware that the goods 
shed on the .Thanlli Station platform is quite insufficient to meet the needs 
of the traffic of the Station , 

(b) Is it a fact that goods remain lying in open space for several 
days for being de~atc ed and delivered and that much 1088 is caused by 

~ rain thllre bi , . 
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(c) Will the Government consider the advisability of erecting sheda 
early f 

(d) Why has Orai Station (on the ,Jhansi·Cawnpore section) been 
abolished as a Headquarlers and Chauranh opened instearl Y 

(6) Has the change increased the hours of duty of the drivers to 
18 hours' . 

Mr. A. A. L. ParaoDB : (a) No. The goods shed accommodatioI\ at 
Jhansi was increased by 25 por cent. early this year. 

(b) No complaints to this effect have been received. 
(c) This is not considered necessary. 
(d) and (6). The engine·runs on the Jhansi·Cawnpore section have 

recently been revised, but the change of engine CN",",S at Chauranh 
instead of at Orai has not increased the hours of duty of drivers to 18 
hours. . 

SUPPLY OF WATER NEAR THE GoODS SHED AT JHANSI. " 

34. Mr. N. M. JOIhi : Is it a fact that there is no arrangement for 
the supply of water near the goods shed at Jhansi , 

Mr. A. A. L. Partons : The reply is in the negative. 
There is a stand pipe and a howd near the goods shed and chatties 

at the gate lodge at Jhansi station. 

WIRE FENCINO 011' THE RAILWAY LINE IN THE JIlAN8I·MANIItPUR SECTION. 

35. ltIr. N. II: Joabi: (a) Is it a fact that there is no wire fencing 
on both sides of the railway line in the Jhansi-Mauikpur section , 

(b) Will Government be pleased to state how many anin·.alll were run 
oyer by the absence of wire.fencing during the past year , 

ltIr. A. A. L. PIIoI'IIOJ),I : (a) The Jhansi-Banda portion of the Jhansi· 
Manikpur section is unfenced. 

(b) During the 13 months January 1926 to January 1927, 61 animals 
were run over on the unfenced length or. an average of 0·51 animal ... per 
mile as compared to 0·34 per mUe on the fenced portions of the Jhansi 
Division. 

CJu..aoE OJ' FuLl. FARE TO RAILWAY SERVANTS PAILING TO GET THEIB 
PA881l8 INITIALLED. 

36. Mr. N. II. Jolbi : Is it a fact that full -fa.re is now being 
charged from railway servants if they fail to get their passes .initialled 
on the joumey' If so, why , • • 

• Mr. A. A. L. Pl90Dl : The penalty of being treated. 8A p8HHeDger. 
without tickets was unposed on rairway servants who failed to comply 
with the rule requiring that passes should be dated before commence.-
ment of journey, in order to Plevent passes being !ls'd more than once· 

• .-. D2 
• • • 

'. 
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17. Mr .••.. .T0Ihi: (/I) Will Government be pleased to state 

when· the workshop at Jhansi· remains clQ8ed f9r mid-day relit and for 
wliat period 1, . '. . .... " .  . . .. I. -". "  • I .' ,. i 

(b) Is it a fact that the open space where they used to sit and tab 
their food is justbeingfericed' .. ",·r ";1'. ':. -" 

Mr. A. A. L. Parlous: (a) Jhansi workshops are closed for the mid-
day., tl!i8t ft-otti 11 tol:l2'hours, Monday to Friday. .  , 

(b) Yes. 

PERIODICAL MEDICAL EXAMINATION OF RAILWAY EMPLOYEBS. 

38. Mr. N. M. Joshi: (a) Is it a fact that men in railway service 
are now medically examIned periodically' If so, why ? 

(b) How many workers after this examination have been discharged 
or reduced during the 'l!l8t three years on the Great. Indian Peninsula 
Railway and how many of them were Indiall~ and how many were • 
Europ-.ns 1 

Mr. A. A, L. Pa.rsons : (a.) I would refer the Honourable Member to 
the reply given to question No. 141 asked by Dr. K. G. Lohokare on the 
20th Aug-ust, 1926. . 

(b) Government have no information. 

REDVCTION OF THE HOURS OF WORK OF THE STATION COMMERCIAL A~  

. ON THE GREAT INDIAN PENINSULA RAILWAY. 

39. Mr. N. M. Joshi: (a) Are Government aware that the Great 
Indian Peninsula Hailway station commercial staff have to work for twelve 
to fourteen hours a day 1 

(b) Is it a fact also that they have to work from 18 to 20 hours & 
day on SundaYM , 

(c) Have Government considered the effect of this on the health of the 
servant!! Bnd the advisability of red1,lcing the hours of work ,. If not, are 
they prepared to do. so Y 

(d) Is it a fact that on some other Railways the hours of work for-
such employees are only eight Y 

. Mr. A. A. L. Parsons : Government have no information OD the sub-. 
ject but will make enquiries. . 

CLOSING OF THE CITY BOOKING OnIcE "T JIlANSI •. 

40. Mr. N ••• Joshi: (a) Since when has the City booking office 
at Jhansi been closed and why , 

(b) Is it a fa.ei that the'Jhansi Municipal :Q9ard has passed a reso-
lution requ&":ting the re.opening of the booking o ~eon accbuIit of the 
incoDvenience caused to the passengers 7 Do Governlnent propose to order 
the cftlce to be ra-opened ,  . - • 

Mr. A. A. L. ParIOns : (a) The Jhnnsi City booking office was closed 
on the 1st May, 1923,a8 its continuance was not 1i'naneiillly'jUstifiable . 

". 
. ~  . 
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• 
·The, ~atIndi~ l ~en n~ula It il~a a e eiabol'll1!te 'and adequate 
arrangements at Jhansi station' for dealing with pas8ellger trame • 

. (b) A p~tition on the subject was recehred ~  the G:reat Indian 
Pemnsula Rtailway from the Chairman, Municipal Board, Jhansi. Gov-
ernment do not propose to intervene in the matter, but are forwarclin,g 
~ ~ p  ,of the question and the reply to the \Agent, ·Great lndian Peninsula 
RaIlway. 

• 
PAY OF CLERKS 01' THE RAILWAY MAIL Sm\VIOE IN THE MUFASSIL AND THE 

CI'l'Y OF MADRAS. 

41. :1Jir. Ai i ~ ~tit 'Sa'heb ~~o in  (1) Is :ita fact that the 
Dkector . GeneraJ of Posts and Telegraplis has sanctioned the equalization 
of 8ala~es for .,postal clerks in -the mufal!llilil of the Madras Presidency 
while the Railway Mail Service staff has not been granted the same 
privilege' 

~  If so, why , 

(3) Are Government ;prepared immediately to 'grant the sliIDe 
privilege to the Railway Mail Service employees both in the mufassil and 
the !Jity.J)f Mwas , 
iIIr. fr. A.'aIms : (1) No . 

• • I" j ~ ; 

(2) and (3). Do not arise. 
!t... '." ;" .. \.1:.... .,- . 

GBArr 01' TIIII PaIVUiIlGB'!l'O ,IbMBERB OF TU INDIAN LBGiSLATURE TO KD'P 
RETAINERS FOB TIlEIR ABIIS. 

42. Maulvt 11lIbammacl 8bafee: (1) Will the . Government be 
plellsed ~~a~ ~ et ~r ~e i~ters  ~ ~e ~i e o~illors  and the 
High Oourt Judges, who are exempted under clause (1) (a) of Schedule 
I of th. Indian Arms Rules, 1924, can be allowed to keep retainers for 
their arms f 

(2) If the answer to the first question if! in the affirmative, will the 
Government be pleased to state whether the Membf>rs of the Indian 
Legi"lature, who ate also exempted under clause (1) (a) of Schedule I 
of the Indian Arms Rules, 1924, can be permitted to keep retainers for 
their arms Y 

(3) Has the matter been brought to the notice of the Go ... ernm.ent 
that the Provincial Government of BihllT find OriSA8 ·has taken 1 he \'leW 
that the MemberH of the Indian IJegisiatllre are not fit persons to he 
I\llowed to keep retJliaers fOT their ann.'! ? 

. (4) Do the Government propose to take some ~ediate ~tep to remove 
the difficulty from the path of the Members of the IndIan Legislature f 

. ~  Are d ~Dt prepared to consider the a«lvisabil9ty·?f i8lluing 
• detailed ~oti~ 8tion with regard to the qnestion, ele~l  laymg. ~o n 
the person.'! or the claSsCR of persons.who are entitled t.o eDJoy the prnilege 
of keeping retainers for their arms 7 

1'h. .onoV,ableilr. I. ~ : (1) Retainen f()f the officials -men-
tioned are not exempted from the provisionl of the Arup AOit alld tbe 
rules framed thereunder.. •  • 
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(2) and (4). The position ~  Members of the Indian Legislature il 
the sa~e  . There is nothing to prevent' their applying for arms licences 
for theIr servants. 

(3) and (5). No. 

STuDENTS I'BOll·BIJLU AND 0BII8A IX THB ROYAL I!fDIA.N MILITARY COLLBGB, 
DBIIBA DUN. 

43 Ma.u1vt ItfnJwnmad 8ha.fee: (1) Will the Government be 
pleaHed to state the number of students from Bihar and Orissa, who have 
joined the  Prince of Wales' Royal Indian Mmtary College, Dehra Dun, 
!Ji'lce its inauguration , 

(2) Will the Government be pleased to state whether any student 
trom Bihar and Orissa has been able to take advantage of the concession 
ofl'ered to the sons of Indian officers of good service as regards the cur-
tailment of the college fees , 

~  Will the Government be pleased to state whether the term Indian 
officers signifies military oftlcersonly or includes Officers belonging to the 
civil services as well Y 

(4) If the privilege is confined to the sons of military officers only, 
are Government prepared to consider the advisability of extending it to 
the sons of the officers belonging to the civil services , 

(5) If the answer to the last question is in the negative, will the 
Government be pleased to lay down the reasons for the same , 

Mr. O. ltI. Young: (1) Four. 

(2) Yes j one cadet. 

(3) The term U Indian Officer" refers only to military officers. 

(4) and (5). Government do not propose to institute special pecu-
niary concessions at Dehra DUll for the sons of civil officials. The rooson 
is that those officialll are not considered to be any more in need of such 
concessions than private individuals. 

AlIENDHENT OF SEOTION 153 OF THB BBNGAL TENANCY ACT. 

44. Mr. K. O. Heogy : In connection with the. pending amendment of 
section 153 of the Bengal Tenancy Act, will Government ·be pleased to 
make a statement showing-for the lallt two years-in respect of (a) the 
province of Bengal and (b) such parts of Bihar where the Bengal Tenancy 
Act applies : . 

Ci) the number of appea1s preferred in the District Courts, in rent 
suits in which the amounts claimed were above Re. 50 and 
RB. 100 respectively j and 

(ii) the number of appea1s preferred in the High Courts, in rent 
suits in which the amounts claimed were above Rs. 100 and 
Rn. 200 respectively , 

The BODour&ble lIIlr. J. Orerar : The information is being obtained 
from the ,Loc",l o e~men ts  and will be r..ommunicated to the Honour-
able Member dn receIpt. . 



" . 
l r~R D QUESTIONS .lBD UBWEBB. 

PROPER R PR 8 ~ I  OJ' TIlE B.unlt "CoIlIll1Nl'1'Y 01' BDG4L Df TBB 
SBBVlOJllJ. 

4:3. Mr. Amar NUb Dutt: (a.) Has the attention of the G01'ern-
ment been drawn to the letter dated the 12th May, 1927, addressed to the 
Secretary, Government of India, Home Department, by Rabindra N.tI1 
Dhar' 

(b) Is it a fact that the Banik community of Bengal is very poorly 
represented in the Services, as stated in the letter , • 

(c) If so, do Government propose to provide for the proper repr6-
sentation of this community' • 
The Honourable Mr. J. Ore:rar : (a) Yes. 
(b) Government have no information beyond that stated in the 

letter. 
(c) No. It would not be practicable to make provision for the re-

prellentation of particular castes or sub-divisioDs within a community. 

TENDERS ,"OR PAINT, ZINC, LEAD, BTC., CALLED I'OR BY THE DIRECTOR 

GENERAL OF THE INmA..IffiTORES DEPnTJIENT, o Do~ 

46. Mr. Hirmal Chunder ~ Dder  (1) Will Government be pleased 
to state whether the Director General of India~  Stores Department, 
Branch No. 43, Belvedere Road, Lambeth, S. E .. .1; invited tenders for 68 
tons of paints, zinc, lead and vw1.0Wl ground and mixed, in June and July 
last' 

(2) Will Government be pleased to IItat.e whether IlUch tenders were 
due on the 5th July, 1927 , 

(3) Will Government be pleased to state whether those tenders have 
bcen opened and if 110 at what rates have the tenders been made with respC(.'t 
to each of the above classes of paints' . 

(4) Were those tenders asked for in India and if so on what dates and 
with what results , 

(5) If the answer to the foregoing question is in the negative, 
will Government be pleased to state the rea."Ion why no tenders for the 
abo,'e classes of paints were called for in India' 
The Honourable Sir Bhupen,dra. Hath Mitra: (1), (2) and (3). The 

GO'vernment of India hllve no information regllrding t.he particular tend-
ers referred to by the Honourable Member. The High CommissioD(lr for 
India has been a.ddresRed on the subject and on receipt of his reply 1 shall 
supply the Honourable Member with such information as is available. 
As regards parts 4 and 5 of the question, the IlLttention of the Honour-

able Member is invited to the reply given to questions Nos. 21 and 22 
asked by Sir Hari Singh Gour on the 22nd January, 1925. 

LIST OJ' PAINT MANUPAr.TUBER8 -IN INDIA ON 'THE APPBOriD LIST OJ' THE 

INDIAN STORES DEPARTllENT. 

47. Mr. Ifirmal Obuncler OhUDder : Will Govemment -00 pleased 
to lay on the table 8 list of paint manufacturers in India who are on the 
approved list of the Indian Stores l>eparimeat, noting against t'.ach. ~ e 
prices and the quantities and elasses of paints ordered from each and whtch 
of them were, or are to be, manufactured in India and.which W8l'e, or are 
to be, imported from abroad ,  • •••• • 

• • • 
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~tile lItr'lhtir/et\d'ii.m.'th ilittiL': tat eDle n~s giVing the 
necessary i n ormat~on for the p6ri6'd :hom the 1st April, 1926 to the 15th 
' .... uIy, 1927, are being supplied to the Honourable Member. ' 

'barvAi. 'or., TP:B '5S 'Up PASSBNOERAT KIUL JUNCTION ON THE EAST INDIAN 
R.u!.WAY. 

48.....ja BlLghummdu Praiad lingh : Has the attention of the 
Government been drawn to the fact that undeJ;, the present arrangement 53 
UpPatlseng"r arrives at Kiul Junction, East Indian Railway, 22 minutes 
too late and 80 misses connection with the 15 Up Il:rp'rcss to the great 
m.convenience of the passengers concerned' Do they propose to make the 
necessary changes in the Time TabJe so as to enable passengers travelling 
by 53 Up Passenger to avail themselves of a fast train at Kiul Junction Y 

Mr. A.  A. L. Pal'lODB: According to the time table No, 5:-J UP Pas· 
sen,er terminates at Bhagalpur and the Honourable Member possibly 
refers to 47 Up Passenger. 

It is quite j~possi le or Goverpmebtto take any part in the arrange· 
ment of Time Tables. Copies o~ the question and this answer will be 
~ t fu'the i\gerlt, East Indian RaiIW'ay. 

ftithtDEitB o'1l'ABt'A A I ~~t8I A D IN THE wou 'OF SiroDDBI AND 
BANOA'l'HAN. 

49. 111'; ~ Ibtgh: (tJ) How many Arya'Samajists engaged in 
the work of Skttddki and SangathQln have been killed duri1l£ the last 
.three ,.eaTS , 

eb) il ~ Dli1'!ly cases in 'the' abdve cases have the accused been' triuled 
and convicted , 

~ Koiloura.ble Mr. J. 'Orerar ; Government are making enquiries, 
The information will be fw'nished to the Honourable Member in due 
course. 

PURCHASE OF GHEE FOR THE AIul:Y IN INDIA. 

50. :Mr. Mukhtar Singh : Is it the intention of the Government to 
invite tenders for the agency for the purchase, durin.g the c~min  ghee 
season, of ghee which will be required for the Army lD IndIa, T If the 
answer be in the negative will the Government be pleased to state Its reasons 
tor doing so Y 
Mr. G. M, Young: Yes. Offers have already been called for by 

advertisement in the Press. The second part of the question does not 
arise. • 

STRENGTH,. CONDmON8 OF SERVICE,. ETC., OF I R o ~ AB I IDI 8 

• IN BENGAL, MADRAS AND BdkDAY • 

• n. 1Ir. Abd1l1 Latif Sabeltl'arooldJi : Will the Government of India 
be pleased to state : 
, (a) The numbers of sea or coast .. light.hou,ses which exist in eaeh 
'." Presidency, namely, Bengal, Madras and Bombay! 



UNSTaUb 'Qtr&SftON8 A~  ANSWERS: --' ;m 
, . 

(b) ~tie total ~  ~  the ~a li ti~ts j ih 'eaC!h ',prestafMe"y' , 

(c) The years in which the establishments were introduced in each 

, Ptle id~ ~  , "" 

(d) 'ThenuinbM!sandnamesof BrunuDS, ,cute Hind WI, Mualims. 
Adi-Dravidas&nd An~lo Indians  or,Christiaris, now working 
in the ade ~ of 888istant lirht keepel!l, a.tI.d head light 
keepe1'8 with the pay of their grades, in each Presidency yt 

(e) The number of men of the several Indian communitieR other 
than Anglo-Indians or Christians, appointed to tbe pl8.ees of 
_stant light keepers and head light ~ers in each 
PreSidency from the year the sea or coast li t~ o 8es were 
introduced in each Presidency up to the year 1920 Y 

~  Tbe period of training for light-bouse work required to be 
under ~ne by a ne~ I n ~e o~ e ~appointed to the place 
of aSBfs'bf.:ht tight keeper In eil.Ch Presidency, and the edu-
catiopl, 1144 o~er  IA i ~i 8 .. 1equired for an as&i.st.I\nt 
light keeper's post in each Presidency t 

(11) The period of, light-house ex;perience, or the period of aerviee 
in the Department required by art ... stant light keeper to 
t;lU,aJ¥.Y : for ,promotion to the head light keeper's place in each 
Presidency , 

(la) The. 't,ot1i.J. Gowrtlment e~ee  of ~~  member of the various 
Itldmn-odlilmunities other than Arlglo-Indians Or Chri8tiana 
'WJth ~ elr AADi~  no ~ i e fnthe 'sea or eoastliltht 
establishinents in eachPrcsidency ? 

(i) The number '0'£ petmaiieht and te porar ~ac ancies now 
existing in both the lower and upper grades (i.e., head light 
keeper's grade and llAAistant light keeper's grade) 'of the 
sea or coast i t~ ouRe estabIil'lhmentR in eft!'h Presidency' 

(j) From what fund, the sea or coast light-lIoURes and the Irtaft's 
are being maintained in each PreRidency. and from what 
source has such fund been derived ; and ~at is the balance 
of such fund on ht April, 1927 T 

(k) The number of automaticsl gas acetylene lights and tbe 
Chance's incandescent oil burner lights now exhibited in eaeh 
Presidency, and the average yearlyexpeWlcs for maintaininJl 
an automatieal gas acetylene light and an incandefiCent oil 
burner light 88 well , 

(l) The necessIty for having convert.ed some of the portolights into 
ant<imatical gas acetylene lights in th& Prelldencies, alld 
whether there is any proposal to convert all the sea or coast 
lights into automa.tical gas acetylene lights in the Presi-
dencies. If so, when' If not, why , 

(m) ~e nnmbers a t d-n ~es i~  t~eir 8tional~ti~ of, the light-
'bonae mecltanics, Dow.,,'orklng JD·eaeh Presld~c  

• • • 
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COmrrING TOW4BDS PENSION 0 .. SBBVIOB BBNDBBBD BY .& PaRSON AS Po ... 

LIGHT KBEPEB ON HIS TBANSDB TO THE SEA 'OB COAST LIGHT SIIBVIOE. 

~  Mr. Abdul Latif 8aheb :larookhi : Will the Government of India 
be pleased to state whether the services of a port light keeper who is trans-
ferred to the sea or coast light service, is added to his service of the 
sea or coast light-house, and treated as one and the same Government 
serviee at the time of his retiring or completing 30 yea'rs' service in both 
the port and sea or coast light services in all Presidencies , 

The Honoura.ble 8ir George Ra.iny : I will reply to questions Nos. 
51 and 52 together. 

~n ormation on the several points raised in these questions is being 
obtamed from the Local Governments and will be supplied to the Honour. 
able Member on receipt. 

MOTION FOR ADJOURNMENT. 

RBPRESENTATION OF INDIANS ON THE RoYAL COMMISSION TO OONSIDER THE 

FEPEBATION OF KENYA AND OTHER EAST AND CENTRAL AFRIOAN COLONIES. 

Mr. President :  I have received the follQwing notiCe of a motion for 
arljournment from Mr. K. C. Roy: 

"  I beg to give notice of my intention to move an adjournment of the business ot 
the Assembly on the 18th August to discuss a definite matter of urgent public im· 
portance, namely, the situation created by the announcement by the Secretary of State 
for the Co)oniea of the early appointment of a Royal Commission to consider pro· 
)108a1R for a eloser unioll by federation of Kenya. and other. East and .Central African Co· 
Jonies and States, and the urgont necessity of immediate "etiOD on the part of tho GOY' 
ernment of India for securing adequate IntlilUl represontation in tho aaid Commission 
and obta.ining proper terms of reference to the Commission with a view to protect the 
rights, status and interests of India~ in the said Colonies." 

I must confess that I have not got enough materials before me to 
justify me in determining the question of the admiRsibility of this motion. 
I would therefore liko to know if Government arc prepared to throw uny 
light (Ill lile question of admissibility. 

The Honourable Sir Ba.ai1 Blackett (IJoRder of the House) : Sir, the 
public importuJlCU of the announcement of His Majesty's Government's 
decision t.o send a Commit;siou to Africa to eonsider the possibility of a 
lllosCf union by federntion between Kenya and the other territ.ories can-
not be questioned. But 1 submit, Sir, that this motion ought to be 
oPPol>ed on the ground that the matter is not urgent. The plea for ur-
genoy is, I suppose; based on three factora,-the appointment of the 
Commi!;sion, its terms of reference and its personnel. No urgeney can 
attach to one or two, the appointment of the Commhlsion or the terms of 
reference: thf!Y have been publicly annouuced .. As regards the per· 
sonnel, it l').Rs been stated that it was announced by His Majesty's Secre-
tary of State for \he Colonies in the HOllse of Commons that the Secre· 
tary of State for India would nominate one member. This con8titu~es 
a recognition by His Majesty's Government of the importance of includ· 
ing in the Commission a person conversant with Indian conditions. The 
Go'\"ernment of India are fully alive to thp importance of the decision of 
His MajestY"'s GoV'emment and are determined to do everything in their 

" 
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power to safeguard India's interests. Rep.esentationa have in fact been 
made to His Majesty's Government, and I submit, therefore, Sir, that it 
cannot be said that there is a specW urgency which would jUdtify this 
motion being taken up to-day, and that if 'a substantial number of Mem-
bers of this House desire an opportunity for discussing it the ordinary 
opportunities are open through the biillot. 

Mr. It. O. BOy (Bengal: Nominated Non·Oftlcial): Sir, 'while I 
congratulate the H,lOnourable Sir Basil Blackett on his appointment &1\ 
the Leader of the Housr (Loud Applause), I fear I oannot congratulate 
him on the opposition which he has otTered to my motion. I am sorry, 
sincerely sorry, that the first step of the new Leader should be to oppose 
a motion which has been dictated by the one solitary consideration, and 
that consideration is, well being of 60,000 to 70,000 Indians who are settled 
in the East and Central African territories. I am glad, Sir, that he has 
admitted the public importance of the motion. But he pleads that there 
is no urg.ency. I shall prove, Sir, that there is a great deal of urgency, 
I/IAIld that we have sWfered in the past---since 1908-due to the lethargy 
and inactivity of the Government of India. Sir, t.he operat.ive clause of 
my motion is that we want immediate action on the part of the Govern-
ment of India. Are we right, or 8J'e we wrong t Sir Basil Blackett. 
says .. , .... 

Mr. President: What action does the Honourable Member wish the 
Government of India to take , . 

Mr. K. O. Boy : Sir, I am coming to that. I want the Government 
of India to make immediate representation to His Majesty's Govermnent 
and I WIlDt also the Government of India to hear the Non-Oftlcial Members 
of this HoWIe. First .. nd foremost, Sir Basil Blackett baa Mid that the 
announcement of the Oommission has been made. What is the announce-
ment 7 The announcement is that the Secretary of State has been asked 
to send out a special Commi88ion, but the Commission bas not yet' been 
appointed. There if! no Royal -Warrant or Instrument of Instructions. 
Then, there are the terms of reference. I look UpOD them af! mere tentative 
terms of reference. Those terms ()f reference are entirely inadequate in 
regard to the citji1.enship status of IndiaM as defined by tbe In.pel'illl Con-
ference of 1921. Then, Sir, I come to the question of Indian representa-
tion. Mr. Amery, the other day-the full text of his speech came onJy 
by the last mail-said tbat there will be a reprp.sentotive of tJlt' India Otliee, 
and what if! the representative of the India Offiee ~oin  tn do Y Art' we 
going to be content with the representative of the India Office t Will he 
represent the Government of India. or will he represent the people of India , 
.A,nd, Sir BaRil Blackett seems to be satisfied with one representative. 
What has been t,he pr&ctice in the past 7 In 1910 His Majesty's Govern-
ment a.ppointed a very important Commission to inquire into the Crown 
Colonies. 

Mr. Prelident : The Honourable Member is going into the merits 
of the case. We are now discussing the point of order.. • 
¥r. Jt. O. Boy: I am not going into the merits of the case. My 

Honourable friend the Leader of the House is satisfied with OIIe repre-
sentative of the India Office. But there was a Commission in the put, and 
His Majesty's Government appointed three members, nalllely, Sir George 
Scott Robertson, Sir James Lato4che and Sir S"wyzr Freemputle .. A.re 
We going to be satisfied with o.-e mell1ber ~o  I think, Sir, there it 

• 
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gI:eat ~ ellc  j llrer~ to this watter ; 'we ~~o~d ma e i urieai8i~ 'repre. 
sante-hon tQ lIIB ~a est ~  G.ovel"IlUle¥t;¥> wIden I~ le .. ter;ms Of rllference 
a~d .to afford full repreB~ntatlon of ID;di!Ws'?n; t~~  ~e~nn~l of t ~ Com.-
.mll"'ilOn. The personnel of t e ll Dl~on lD pt p di~ i l~ ~  ~~~ ,r.et 
been announced. 'Ve know only of one name, he 18 the PreSldent, 
Commander Hilton Young, 'not a very inspiring name in India. We are 
.very anxious to make immediate representation, and, Mr. President, I hope 
you. will see your way to admit my motion. I 

l'tIr. N. II. Joshi (Nominated: Labour Interests) : Sir, may I say 
-one word on this point Y The discussion on t i~ question is very 
important fromt,be point of view of Indians in :East Africa. 

Mr. Prelident : It is ad.m.itted that the discussion on this question 
is very important. 'I'he question is whether it is urgent. 

'. ~  ~ ~  J9.alli : ~t is. ur en~ in t.his ~  ~  t ~t if the ~ al 
Warrant IS once ISSUed, It will lie vety <liMcu!t to cilange It, and therefore 
if we want ~ e terms of reference. n~ to. contain any matter which is 
~ a ist the deciaied po~ic  of' the l\HUsh Go-verntnent as regards Indian 
emigration and the Indian'residents 'bf East ':Unca, this is the time for us 
to do so, and the matter is also urgent from the point of view of the per-
sonnel. The Indian community in East Africa is.lI6veral time, larger than 
t.he British community in East Africa and they.. promise tQ give only one 
8eat ~n t~e Royal Commission to Indians. ~tis t e~ or~ ~err  ~ ~P -~  

.... Pi ellide~t : ls ita fact that the terms of reference have already 
been announlit!d , 

tI ltr ~ BtnrJi.Oow. ~~tr l Provinces Hindi Divisions: Non-
lun~madan  : ~ tati el  provisionally. 
! I" ." ~d  . .... ' J , • .  , • I  , ~ , 

Mr. N ••. Joshi.: At! l'eaRrels the per~o~nel  they promise ou.ly one 
seat to Indians. Indians in ERNt Africalllflre several times. larger than the 
British in East Africa. It ill therefore quite urgent that we should make 
repre~cnt8tion to the British Government that the Indian representation on 
the Commission should be adequate to -the number of Indians in EMt Africa. 

Mr. President: If Government have already made a representation 
to that effect, what is the urgency 7 

Sir Barf Singh Gour : May I 'point out the urgency Y The Honour-
abh· the IJeadel' of the House has admitted that the Government of India 
ere in communication with the Secretary of State on the subject of India's 
l'epresentation on this CommiSHion. 1 presume that itself is a matter of 
ur e~c  to the Goverllment of India ; and being 8. matter of urgency it 
d6eR not lie in the month of the Leader of the lIouse to say tJtat, while 
it is urgent for the Qovemment of India to make representation to the 
Secrewry of State, it is not. a matter of urgetlty. sp far as this House is 
concerned, to sJ'.rcngthen the hands of the Government of India in any 
(,',OIllID11llicntio:p. made' by theD;l. to the SIlCretlj.ry9f ~t a te .. I am"su,f1;l' Sir, 
tbat,the Honourable the Leader of the. House will admit that the question 
0.£. ur e~c ~ arises on. all the three po~ts  Fi1'llt,; .. reg'a.r<ls. tbe tetilts,of 
re~ere c~ I ~~  before J;Jle a ne sp ap er cutt~n  ,of a very ~e~ent  date 
from wH'i»h I gather that the terms of .. eference are only proV1sIOnal and 
if the Govtirnment of l'Ddia. . . .. ~ 

• l 



f 1Ir. Pre, Ildat: Is the Honourable, l -e~~er  r,e"R", ~  t~I P of' 
re erence .. , " 

~~lI p ~  nmw: ~e terms of reference. I am rea~  fi'o.m 
a re~t u~ of the' pfoIeerin whiCh it iilstitt'ed ': ~  ~  . OJ· "  , 

""", ' •.• ,0,', . Iii,,',' "  , '. '. 

lIr, President: Is it stated that the terms are provisional t 
Sir Bart SiUh Gour: Yes, Sir. They have therefore authorised' 

the S'ecre'fitrY df;Stkte to,' send' to :Africa 'a special CommiSsion with the, 
follb,,;ing t~ rtns  ofteferel'lce, '. I, ,I ' . 

~ llonoURQllt ~  B~  aJ,aoket:t : May I sh9rten tbe discu88ion by' 
sayingtllai"iliy' 'iriformlitio'b 'is' t n a~  die term's of ref'erencearfdlnal;and 
not provisional. '  " . 

Mr. It. O. Boy: May I ask whether there has been a Royal Warrant 
or 1 nstrlllnent of Instructions ? 

The Honoura'ble Sir Baail Blackett: 1 submit, Sir, that ther(l is no 
proof of urgency from the point of view of the terms of reference or the 
announcement of tpe Commission. The only point that my Honourable 
friend IHr, Roy maktlll is that there is urgency a<; regard:;; the quest.i01I of 
the personnel. He dflRires that the matter may be discussed ill order to 
press upon the Government. the necess\ty of making representations to His 
Iltj ~st  Goverllwtlnt with reference to the personnel. I have told him 
that l epre~entation8 have been made for the protection I)f Indian interests 
by the Government, .' 

Mr. Pre8ident : Of aclequa,te representation of Indilln interests by 
Indians f 
The Honourable Sir Buil Blackett: Government have, I It; submit, 

done aU that. they can do in this matter. The notice that has b(len given 
by 1\[r. noy and this discussion has, 1 submit, made it clear t.hat the HOWIe 
desires that the Government should make this representation and there 
is nothing more that can be done 88 a result of this discWlSion in the House. 
I therefore suggest that Mr. Roy should withdraw his motion. 
Sir Bari Singh Gour : May I ask, has this House no duty in the 

matter Y 
:Mr. Prelfident :  I should like to know whether the Government have 

made a representation for the adequate representation of Indians on 
thiit' Commission. 
The Honourable Sir Bui1 Blackett: Of Indian interest8, Sir. 
Mr, ..A.. Blt.'lllaswami ly.n,Ar a~jore cum Triohinopoly: Non-

Muhaflimadan Rur81) : May I say, Sir, that the urgency, t«> far as thi" 
House is concerned, arises, even on the Leader's own showing, on the third 
plrt of the mOtion of which notice hM been given by my Honourable friend 
lIr. Hoy? The question is not whether the Indian Government made 
reprcRcntlitiollS for the protection of' Indian interests in any hil)uiry the, 
Commil!sion may make. The question is not also whether the India .office, 
as Mr. Aroery"sa:id in the House of Com mODS, 488 been wed to n(1minote 
u representative, it may be' of somebody who ill in the good boo1cR of, the 
lndia Office: Tbe qileNt:ion is whether \\'e, the people ill India., hav(' II rl~ t 
to 53' that an Indian representative and an tde l~l lte ~ m e~  of Indian 
repre!!p.ntativtlssho111d be ~P ointed to the COmmJHII10n If ~ mtcJ"t>flb; of 
Ilidians tllereare to be adequately protected ; and I llaJi, thiS House has . .... . 
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got .the right and the duty of making this representatio.n to the Govern-
ment, and the Government, I say, Sir, is equally under a'duty to forward 
that representation to His Majesty's Government and to support it. • 
Therefore, Bir, I think the matter is most urgent, beca'Use I expeCt this 
Commission may be announced any day and it is necessary that ,the view 
of, this House on the question of the adequacy and the representative 
character of Indians to be appointed to the Commission should be prelilSed 
on His Majesty's Government. , . 

Mr. President: There are three points raised by this motion. One 
is the principle of the appointment of the Royal Commission. 1.'he 
announcement of the appointment of the Hoyal Commission has already 
been made. That u~tion has therefore settled itself and nothing remains 
to be done. The second is the question of the terms of reference. It has 
been contended that the terms of reference that have been published are 
provisiollal. On the other hand, the Leader of the House assures me that 
these terms are not provisional but final. The third point raised by the 
motion is regarding the personnel of the Commission. There is no doubt 
that the personnel has not been aunowlced. 'fhere is something in the 
White Paper to the effect that the Seeretary of ta~ for India will be asked 
or is being asked to' appoint some nominee of his as a member repre-
senting the Indian interests. There is, on the ot.her hand, the desire on 
the part of Mr. Roy and those who think with him that there should be 
adequate representation of Indians, and that is a point which is, in my 
opinion, really urgent. The personnel of the Commissi()lIl might be 
announced at any moment ana. if the opinion of this House mUloit reach the 
British Government in time, then it is n~cessar  t.hat the Government of 
India should make a representation immediately, and this is the opportunity 
when this House should discuss t.he question. In my opinion, therefore. 
the only point relevant to $.is not.ice of motion is the question relating 
to the personnel of the Commission. If Mr. K. C. Roy is prepared to 
restrict his motion only to the ,question of the personnel of the Commission, 
then the Chair is prepared to consider his motion. 

Mr. E. O. Boy : I shall certainly modify the motion, if you ,vill only 
give me five minutes. 
Mr. President: If the Honourable Member is prepared to give 

notice now, I am prepared to consider it at once. 
l'tIr. X. O. Itoy : I will give notice in five minutes, Sir. 
Mr .. President: The Honourable Member should restrict his motion 

~lIl  to the question of the personnel of the Commission. 
(Mr. K. C. Roy then drafted and handed in to the Secretary the revised 

1p.otinn for arljournment.) 
. Mr. President: Order, order : The motion of Mr. K. C. Roy now 
stands thus : 
,. 1. beg to give notice of my iJl.tention to move the adjournmeat of tho bUIlD .. of 

the A.8selUW;V on tbl.' 18th August to di ~ 8  11 debite matter of urgent .publie bn-
porta nee, uameol;v, tbe necessity of the Government of India taking urgent action to 
800ure the appointment of an ailequate nnmbeT of Indian reprcaentath'H on the Special 
Commission 8.IlD.ouneed by Rla MajOlty'. 'Government to he lent t.o Afrll'A to delll"1ritb 
the question' 'Of fed-eration ad. future polit!y with regard to the Colonie. iJI. Eutem 
and Oentral Africa in vUlw of the vital interests of the Indian eomnmnity ill theM 
Colonies illvolved tHerein." . .. '/' 
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The notice seems to me now in order and I will aak the .A.asemblywhether 
the Honourable Member (Mr. K. C. Roy) hlU! the leave of the AMembly 
to move this motion. 

As 110 Honourable Member objects to leave being Kranted, I Annollnce 
that the leave iElgranted, and fthat the motion will be taken up at 4 P.M. 
or, if the busirless of the day is finished earlier, it might be taken up earliel" 
with the consent' of the Leader of the House. , 

• 
DEATH OF MR. AMBIKA PRASAD SINHA, M.L.A, 

lttr. Gaya Prasad Bingh : (Muzaffarpul' cum Champarall: Non-
Muhammadan) : Sir, it is my melancholy duty to bring to the notice of this 
HOWIe the sad and wltimely death of one of our colleagues, Mr. Ambika 
Prasad Sinha, who came from my own Province of Bihar and OrillSR. The 
deceased gentleman was keeping bad health during t.he last Delhi Session, 
find on his return to Patna his illness developed into dropsy, to which hf.· 
ultimatt')y succumbed. Mr. Ambika Prasad Sinha had been a Member of 
this House almosf( l:Iince the inception of the reformed constitution, and 
during his tenure of office as a Member he was remarkable for hill regular 
attendance-a fact. which canllot be Raid to the credit of many Honourable 
Members. He was a man of amiable nature and of lovable qualities and 
a popular figure in the lobby and in social circles; but he wns ht<·rn 
and unbending in the discharge of his duties as an elected Member of thil; 
House ; and his votes were always cast on the popular side. Speaking 
personally, in the death of Mr. Ambika Prasad Sinha I feel all 
if I have lost a younger brother. I would request YOll, Sir, to be' 80 
pleased as to communicate to the members of the bereaved family an 
expr .. "sifllJ of our hearty sympathy and condolence. 
The Honourable Sir Basil Blackett (Leader of the House): Sir, 

Mr. ,All1bika Prasad Sinha belonged to that dwindling number of ~Iem er8 

who have been in all the three Assemblies since 1921. He wall in all the 
three AIiRemblies a universally popular Member, and deservedly so. His 
personality was such that. it helped, if I may say so, to bridge the gal} that 
is caused by the ditferenCCN between Members in faith, in politics and in 
race. We shall all miss him and on behalf of the Govcrnment and I am 
sure on behalf of all those of his friends who sit on 'flhis side of the 1I0ull .. 
I desire to Rssociate myself with the expression of regret for his untimely 
. dea.th and sympathy with his relatives. 

Mr. PreIIident: I am sure I shall be carryinl!' out the unanhnollfoi 
wish of this House when I convey to the family of our late colleague the 
deep sense o,f regret that we all feel at his death. 

RELIEI" FOR STJFFERERS FROM FLOODS IN GU.fRAT AND 
PARTS'OF ORISSA AND SIND. 

Mr. A. BaDruwami Iyengar (Tanjore ~ Trichinopoly ~ Non-
Muhammadan Rural) : Sir, With your permillRion and the permillSion of 
the Marohr of the Department concernE\(I, I beg to move . 

." This A.lembly relolvee to plaee 011. reoord it. deep I)'Dlpathy witll thE' people ot 
the whole ot the proviDes ot Gujrat and part. ot Ort ... III. their dittreu III. OOIIIf'qUNt<'(' 
ot the Wlpreeedented floods that have eallled widClpread famiJlell ill. tbe area. a«eettd 
and requests the Prelidl'Jlt to ClODVe1 the .;rmpatlt1 ot tblll Hoa.e to the lU«eren. . . 'IIt.. 
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'fhla AllItlmbly trusts that the GoverDmeDt al wen u the P·rincel and the people of 
Illdb. will 110 all that lies in their power to help in alleviatiDr tb.e di.treea of., the 
8uft'erers. ' , 

~r  I do. not propose to take up the ti~e ot the ~ouse by rela~in t e~  . 
all: the great suffering anll the havoc that was r ~8 t  by. the ftpods and 
rains last month in consequence of which on~  of the most. ~tile and. 
beautiful parts .of India has been sorely devastated and a land which has 
been repeatedly subject to famine and distress, the province 0' Orissa, 
has been made even mort' miserable than it has been. ir~ it js unneces-
sary to give any harrowing accounts of, this flood havoc,that ~ ca~ed  

bacause I take it Honourable Members have followed, the accou~ts that 
have appeared in the papers. If Honourable Members were not the 
actual sufferers on the spot, they have been the sufferers in some way or 
the other, I1t least by having their train journeys stopped and by h!lving 
to put up Il lot of inconveni(mce he fore they could reach Simla to 
attend to the dut ics of their office. That distant effect will give them 
an idea of the very great injury, suffering and distress that have been 
caused to our fellow-countrymen in these parts and particularly in the 
province of Gujrat where tbe distrel!ll!l and the suffering have been 
o ~snle  I am here, Sir, to bespeak your kind offices to convey to 
these sufl'erers the sympathy of this House. I have not the slightest doubt 
that that sympathy will be given in the most ungrudging measure and by 
every means open to lIS. 
It is unnecessary for me, Sir, to Hdd to the moving appeal which you, 

as soon 8S you arrived in thi,,; country, issued to the people of thiH country 
to reHpond Ilnd help in relieving the distress in your own province. 

Your own province, Sir, according to the conventions of this House, 
remains unrepresented by reason of the fact that. you have become the 
mouthpiece of the whole House, lind it therefore rests doubly upon UR here 
on this side of the House to take up the cause which you would otherwise 
have taken up with great application and devotion. It has pleased us 
not 8 little to find that amidst your arduous duties you have announced 
your decision to dedicate your services to the relief of t.his suffering in 
Gujrat under the Ru"piQes of the Congress Committee. We here are 
proud to own a President who has taken upon himself this great and 
humanitarian work. But I I1Ppeal to the House that apart. from respond-
ing to the appeal of the President to the utmost extent in our power, It 
is also our dut.y to go about a.nd find suppOJ,"t---financia.l 'and otherwise-
for this great ameli,orative work that is being carJ!ied OD .both in Gujrat 
and in Orissa. Sir, it is not possible for us to estimat~ the extent of the 
damage and t.he distresR that is involved. Accounts of extensive devas-
tation of crops, of lands, of honseR, of life and live-st.oek have appeared 
in the papers. from time to timc. But t() give an idea of the huge work 
of  relief that is before us, I would just make a' reference to a confer-
enCe which ,was ~ld ~t N!ldiad un~~r the l~~Pi c jil of, t~  ~i n a nce em er 
of the Governmen:t of 'B0n:tbN', a,t W,hl,ch a nU.Wooer of other repr~el tati es 
engaged in t i sr~lie  work under the guidance of . your brother, Mr. 
ana ~lai Patel, met. and discussed plan,s for. the reijef ofs\l1fering apd 
also trIed to form an estimate of tlie . monies th.,t would be required to 
do this on a:QY adequate scale. I do not wish to tire the House bY read-
ing these things, but I find there was a proposal to build 20,000 houses .. 
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for the d.epre88ed classes at a coat of Rs. -50 each ; that alone wOllld in-
volve &s. 10 lakhs. I find, Sir, that even more urgent has been the 
building of about 70,000 buildings for people who are actually ryots and 
(·ultivators, who occupy a better status than the depreBSed classes and 
whose houses would cost at least &s. 150 each, and the cost of that bas 
been estimated at about a crore of rupees. Then, Sir, there are houses 
of the lower middle classes and the upper middle classes and even of 
rich men which have been completely destroyed and have all to be 
restored. ' The cost of that has not been put down here, but the wOes of 
the middle claues have been very great indeed. Then, there are other 
matters, matters relatint to the free distribution of seed paddy for fresh 
&owings ; there are caHeS in which we, have got to make advances under the 
Agriculturists Loans  Act or under the takavi system with a view to help 
them in starting agricultural operations this seallon. There are alBo cases 
in which pure eleemosynary aid has to be given by the distribution of 
food grains on a very large scale to prevent actual starvation and acute 
famine in many parts of Gujrat and Orissa, I aiD Bure in Orissa-
I have been told by my friend Mr. Das who will inform the House of the 
exact position-there are thoul!ands upon thousands of families which 
have been left absolutely without any means. Sir, in this state of things 
it irs the duty of the Central Legislature to take account of the lIituation 
and come to the rescue of these distressed Provinces. I say, Sir, it is 
the duty 'of the Central Oovernment, notwithstanding the fact that this 
particular Department may have been provincialised, to come 
forward and offer to help the provincial authorities by 
grants and by every other means by which they can help them. I was 
sorry to understand-l am sure that if my information ill wrong, the 
Honourable the Leader of the House will correct me-that applications 
which have been made from Bombay for grants out of the ~ amiDe Insur-
ance Fund or out of the Indian Peoples' Famin\! Trust Fund have JlO ·far 
not been promptly responded to ; and so far as the, Bombay Govcrnment 
are concerned, my friend, Mr! Vallabhai Patel, 'long ago appealed to the 
Bombay Government to set apart one crore of rupees out of the sum 
at the credit of the Bombay Government in the Famine Insurance Fund 
to be made available for the pUrpOI!CH of relief in Gujrat. I am not Hure 
that so far an t in~ has been done in that matter, and I am sure that, 
80 far as that fund iR concerned, it is actually in the hands of t.he Govern-
ment of India ht!ld at the credit of the Bombay Government, and this 
Government have a great deal to do with tH.e matter. But I do not 
want to raise any controversy on this motion. I am sure the Honourable 
the, Fillance Member, who is also the Leader of the House to-day, will view 
this matter with the utmost generosity and I am Jlure be will respond to 
this appeal. 

My appeal is also to those outside this House, to the various Princes 
and aristocratR and others who are better off' than our unfortunate bre-
thren in Gujrat, to come and help in this great and humanitarian. cause. 
It is a cause which cannot fail to appeal to the lowest as well.u to the 
highest of our countrymen, and I therefore desire through you, Sir, to 
make an appeal to every one of them to respond in unmeasured' ways 
to tnis call of duty to our fellow-countj;ymen. I do not want to add anr~ 
thing more. I move my motion. • 
Mr. Presiden': Will the noura le em~er pailS the .tfxt 4)f the 

motion on to the Ohair f •• • 
• • • 
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. The Honourable Sir Bf.ajI Blackett: (Leader of the Ho)lSe) : Sirl' 1 
desire to associate mYself on behalf of the Government most sincerely and 
liIympatheticaily with this ,motion which must, I think, appeal to the feel-
. ingH of all Members of the House. When a catastrophe ~  the 80rt that 
has haVPElned in Gujrat occurs, we can only bow our heads in sorrow 
{lnd sympathy and set to work in t~e most practic~l way to ~o our ~t 
to relieve those who suffer. In thIs matter I thmk there is one very 
bright spot. I am sure we must have all looked on with great admiration 
/lot the way in which the citizens and people, of the Province of Bombay, 
admirably led by their Governor in example and precept, have arisen to 
the occasion and set to work to do all in their .ower to relieve the dis-
tress of the sufferers. It iH not possible in this matter, under the consti-
tp.tion as it stands to-day, for the Gover!!ment of Indie: dil:ectly to a8~ 
t ~ tax-payer of the Central Government to make contnbutlOns to this 
deserving cause, but I am very glad of the opportunity that has been 
given me by the Mover to make it clear that the Government of India 
ilre doing all in their power to assist in this matter. I heard only yes-
terday rumours to the effect that there were some complaints that re-
ue~ts from the Government of Bombay for leave to use monies out of 
die Famine Insurance Fund were being delayed by the  Government of 
rndia. 1 am very glad to be able to assure the HOWie Ilnd the people of 
Bombay that there is no foundation for such an allegation. Bo far as 
1 can make out, the Government of India have received no request from 
tlie Government of Bombay in regard to the Famine Insurance Fund, 
and that for the simple reason that it is within the power of the Govern-
ment of Bombay to draw on that Fund for such purposes as these, which 
are within the ambit of the fund. I believe that it is necessary that 
notice should be given to the Government of India of the intention of a 
Provincial Government to make a large draft on their balances which 
ril:ay possibly come up at en inconvenient moment to the Central Govern-
nient ; but I have made inquiries and I find that no such request has been 
made and I can assure the House that if )juch a requeHt is made it will 
be promptly acceded to by the Government of India. 1'here is one direc-
tion in which the Government of India hope that they may be able to 
~lp  An application has been received from the Bombay Government 
for assistance from the Peoples' Famine Trust Fund. That application 
was received about a week ago and arrangements have been made for 
calling Il meeting of the Committee of that Fund at t ~ earliest possible 
date. ,I cannot of course anticipate what will be the deciSion of the 
ONlmittee of that Fund, though as I happen to be Ii member of the 
Cklmmittee I may say that I hope that it will feel itself able to make as 
gt'llerous /I donation as the real sufferings in this ease worthily demand. 
Sir, I gladly associllte myself with this motion which I am Rure must 
give particular satisfaction to you, coming as it does as a recognition and 
perhaps as a consequence of your own generous-minded action in the 
matter. 

·Pandit Madan Mohan Jf.a.laviya (Allahabad and Jhansi Division.-;: 
Non-Muhummadan Rural) : Sir, I aSRoaiate myself with what Mr. 
Bangas}Vllmi Iyengar and the Honourable the Leader of the House bave 
said on this painful subject. We are all in deep sympathy with our 
fellowmen of Gujrat and of Orissa in the calamity that haR befallen 

"Bpeech not eorrectA!d by thf'" HODourable Member. 
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them. I .hould like to make a proposal, with the leave of the Leader of 
the House, to insert Sind also in this Rellolution. 

Mr. A. BaDguwaJDi l)'tJIIII' : I have no objection. 

Pandit 1IIadan Moban Jla,laviya. : The people of Sind also have 
suffered. In fact the Session of the Bombay Legislative Council w.& 
cut IIhort to enable Members reprellenting Sind to go back to their homel, 
because this devastation had overtaken parts of Sind also. The suffer· 
mgll that the people have undergone and are still undergoing cannot be 
deHcribed. I hear that there are still parts of Gujrat where people are 
cut off from outside, and it therefore behovl.ll:I UII all to offer our profound 
sympathy to those !)f our fellowmen who have fallen victims of th. 
calamity. Weare grateful that Members in this Assembly have already 
expressed their sympathy and taken steps to organize a fund. Weare 
&lso grateful to learn that the Government of India are prepared to do 
all that liell in their power to assist the people in this matter. I Should! 
however, like to assure the Gov.ernment on behalf of the non.officia 
Members, with reference to the observation made by the Honourable the 
Finance Member that under the ebnstitution of this House the Govern· 
ment of India are not able to allot any funds for help On such an oCca· 
sion, that should Government find it necessary to bring forward any 
proposal before this House for the support of the Members to enable 
them to make a contribution to the u~d for the relief of sufferers from 
floods in Gujrat, Sind or Oris!!Ia, I venture to say that every Member of 
this HOI18e will gladly support that proposal. 

It has been !!laid, Sir, that the people of Bombay have taken a lead 
in this matter and have shown a very commendable spirit in fighting this 
calamity, but I am glad that the Honourable the Leader of the liouse 
recognises that the Government of India also, as the Central Govern· 
ment, which draws support from every part of India, have Ii duty to 
perform ill this matter. GujrQt Ilnd its prosperity contribute til the 
Government of India's Budget ; KO do Sind and OriaHa. And when these 
large tracts of country have unfortunately been smitten by this calamity, 
it is only right that evera if they do not stand in need of pecuniary as-
sistance, we should Msure them that the Government of India are ready 
and prepared to offer whatever pecuniary aRHistanee they may be in need 
of and which it may be in the power of the Government of India to 
offer. I ho.pe, Sir, that sych an assurance will be conveyed further, jf it 
is necessary, in addition to what has already been conveyed, and that 
.through the Governors of the two provinces our fellowmen who are 
suffering from this calamity will be informed and aMured that every 
Memherof this House feels keen sympathy with them in their sorrow and 
is. ready to do whatever lies in ittl power to help them to get out of i,hat 
8'D1P6rin\t abd be restored to t.heir normal cOJiditions of life. I have much 
pleasure, Sir, in supporting thill Resolution. 

iIh Pru~t : Sjr Basil Blackett and Comrades, I do not think tbi" 
is a motion which calls for a large number of speeches. I, therefore, with 
the forbearance of tbilj House, propase to clOfle after making a few observa· 
tions. Let me, in the fint plaee, thank you an most "incerely for the 
motion which I am Ilure yo.u are going to adopt very BOOn Dnanimou81.1. 
In exprelllling your sympathy with the people of Gujbt you are also 
exprl'ssing your sympathy with y·our President .• A8 you are a'lt'are'! I am 

• • • 
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the representa.tive from Gujrat. Gujrat is my constituency and ~m~ 

calamity on the people of Gujrat is a calamity.on me persona.lly. I cannot 
say how much.! feel on the matter and the motion of my friend Mr. Ranga.-
swami Iyengar speaks for itself. Had it not been for the fact that YOll 
'have called me to this Chair, I should have been to-day with my people 
assisting the President of Gujrat Provincial Congress Committee in the 
'great and noble work of relief operations which he has inaugurated. On 
'behalf of these sufferers and on my own, I desire to express our deep sensc 
'of gratitude to His Excellency the Viceroy for the very encouraging lettcr 
which he has written to me in connection with this mot.i,on with a contribu-
tion of B.s. 5UO tOlWards the fund which I have started lIS a mark of hili 
genuine sympathy for the cause. Here is the letter which I will reacl 
to you-I am'sure he wants me to read it to the Assembly: 

'" YioeregaZ Lodge, 17th "'.gut. 1917. 
'Dear Mr. Patel, 

I lee that the A,sembly ie being invited by a Relplution to-morrow tu recurd ita 
s)mpathy with the Bulferera in the recent nnhappy fiood.. I .hould like, if I lDaY. 
as head of the Indian Legislature to alsociate myself with such an expreB8ion of 
sympathy nnd I trust that the elforts that you are personally making to augment .the 
relief 'unds will meet in' all quarters with a ready and generous responso. I am send-
ing separately a small Bubscription of .Ra. 1500 for this purpose and 0111y wish it was 
1n my power to olfer a very much ,larger contribution. 

I now put the question. 

The lJuestion is : 

Yours Sincerely, 
(Sd. ) IRWIN. " 

•• That this A.embly resolves to plaee on record its deep sympathy with the 
people of the whole of the province ot Gujrat and parts of OriSla and Bind in their 
distress in consequence of the unprecedented doods that have caused wid.elpread 
tamine in the areal alfected and requelta the frelJident to convey the sympathy ot 
this House to the Bufferers. Thia Assembly tru8ts that the Government lUI well RI 
the Princes a.nll the people of India will do all that lies in their power to help in 
alleviating the dlstretll of the sulferers." 

The motion was adopted. 
Mr. President: I now declare this motion unanimously carried and 

direct that the termli thereof be forthwith communicated by wire to ~ e 

Governors of the two Provinces concerned and also to the respeetive Presi-
dents of the Provincial Congress Committees. 

ASSENT OF H. E. THE GOVERNOR GENERAL TO BILLS. 

Mr. President: I have the honour to intimate that the following Bills, 
which were passed by both Chambers of the Indian Legislature, have been 
assented to by His Excellency the Governor General under the provisions 
of c~tion (1) of section 68 of the Government of India Act :' 

The Indian Limitation (Amendment) Act, 1927, 
The Indian Registration (Amendment) Act, 1927, 

The Steel Industry (Protection) Act, 1927, 

The Currency Act; 1927,. 
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The Indian Finance Act, 1927, , 
The Indian Limitation (Second Amendment) Act, 1927, 
The Sea Customs (Amendment) Act, 1927, 
The Provident Funds (Amendment) Act,' 1927, 
The Madras Salt (Amendment) Act, 1927, and 
The Repealing and Amending Act, 1927. 

STATEMENTS LAID ON 'l;HE TABLil. 
TENDERS FOR STORES NOT ACCEPTED BY THE BIOH Co:aunSSIONBB FOR INDIA 

DURING TIlE LAST YEAR ENDING 31ST DECEMBER 1926. 
The Honourable Iir Bhupendra Bath Kiva (Member for 

Industries and Labour) : Sir, I lay 011 the table a statement furnished by 
the High Commissioner for India showing all cases in which the lowMt 
tenders have not been accepted by him in purchasing stores for the Govern-
ment of India during the half year ending 31st December, 1926. 
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HIOH COllrlJt:I8SION 

INDIA STORE 

Abstract of CUM in which,Tenders, other than the . lowest com,plying with 
, of superior quality, superior trustworthiness of the firm tender-

HALF-YEAR ENDING 
•• PART A.-Cases in which lower foreign ttnders, in,cludiflg British tendws for 

Brituh 

• Amount 
ator ~ Colltract Number. Name of Contractor. ¢ 

Contract. 

, ;, .. 
...... ," -. ..... ........ ,:'1. __ ........ 

£ 8, II. 
~~  .. F.1297/1506/13.7.26 Winterbottom 

Cloth Co., Ltd. 
Book 456 7 0 

Ootooh ScreWl .. F.191SO/2125/14-8·26 Guest, Keen 
fold, Ltd. 

& Nettle· 52 18 7 

. 
Steel TyMa .. F.1747/1874/4.8.26 Surahammel'll Bruke 4,119 0 0 

Aktiebolag for 747 (Swedish) 
tyrell. 

F.I748/1874/4.8.26 The United Steel Com· 4,469 10 0 
paniea, Ltd. for 742 (British). 
tyree. 

F. 1 749/1874,'4.8.26 Blaenavon Co. for 650 2,795 0 0 
tyree. (British). 

Total ,. 11.373 10 0 

\ 

LooolllOtivea .. F.2450/1494/9·9·26 North British Locomo- 26,775 0 0 
tive Co., Ltd. (Dely : 22/26 

Wka.). 

• 

, .... . , 
, 



BB FOB INDIA. 

DEPABTKEN.Il'. 

STATEMBNTS LAID ON T.JIET"' .. .,.. • 

• 

the teohDical description of the goods demanded, were accepted on the grounds 
mg, greater facility of iDIpeotion, quicker deli et ~ 'fItc.·· .  . 
, alST D B~R  1926. 
f.oretgA made gM8. .law __ Ht ~ toW, (W par",,", .... /fWOW III 
lenders. 

Loweet Tender 
not 

aooepted. 

£ I. d. 
"3 I  0 
(German). 

86 12 8 
I Belgian). 

11,219 16 1 
f. o. b. 
Gothenburg. 
(Swedal). 

21,704 0  0 
(Dely: 30/38 Wb.) 

(Swill). 

Reuon for aooeptanoe. 

The &c('.epteci tender 11''' ooDlidered to be the beet offer, haviJII 
regard to the utra cOlt of inspectidn that would have been 
incurred if the order bad been placed with the loweet tenderer. 

The loweat te.udeIe.r ftlCluinMl16 ..... fordeUvery but ... the iadepI; 
Itated that laalf of the screws were required in India by October 
1926, the ofter of .... rL GUellt, Keen aDd Nettlefold-the nat 
10wetlt tenderer-was aooepted. Thls firm undertook to dell. 
ver in,2 weeki. 

2,139 tyres for ,,.a'fWBoy,eDgine, carri. and wagon wheel I of varloua 
dellCriptlons 'Were dJ!manded for the State Railwaya, lOme beiQa 
required very urgently. ' 

The three iIrmII-mnDed were gtvm"the ftem8 -forwtmm'·tbey .... 
lo_t, with the exoeption of tbco following urgent item. whloh 
were ordered from 1 he United Steel Companies, who offered 
spei'dy delivery : 

401 tyros, for which the Surahammel'l Brub Aktiebol8jJ 'Were loweat. 
From experience it w .. anticipated that there would be delay 
in delivery if theae were ordered from the Swedish firm; in 
addition, considerable time would have been taken up in eending 
test pieoea from the firm'" works to the National Phyaical La-
boratory ; further, MiIiDga from Gothenburg &I'l'infrequent and 
the veasels are delayed at Antwerp d rowU to India. 

150 tyree, for which the BI_von Company _ 100000t. TlUa 
firm could not offer delivery until after the I't!I1lmption of work 
after the tt-rmination of the coal Itrike. 

TheIle locomotivell were the fint of .. new type, and it w .. coMidered 
very desirable that the new .tandard details Ibould be "orlred 
out by .. firm of repute under the clCl8e lupervwon of the! CoD· 
.ulting Engineers. Further. 12 looomotivea of tbe .. me type 
had been ordered before rom the North British Locomothre 
Company. 

The lowest Buitable tender 11'&11 from .. Continental firm wbiob 
although generally suitable for thil cl .. of work UDder adequate 
IUperviIion, " .. ~t regarded by the eon.u1tilllJ Engi.Dee'. II 
beiDg equal in the matter of "orlunanlhip to the North Britilb 
Locomotive Company. Moreover. tbe delivery offered-lO 
to 38 _ks-w .. extremely 101l8 . 

• 
d' 



~o LJ:GI8LA'l'IVE A881U1BL Y •. [18TH AUG. 1927. 

[Sir Bhupendra Nath Mitr"l 
PART 

Amount 
Stons ordered. Contract Number. Name of Contractor. of 

Contract. 

£ 8 • d. 

. 

OopperBoda .. F.21i24/K8'7/U.9.26 Broughton 
Ltd. 

Copper Co., 7,136 10 8 

Clarriage, bogies. etc F.3'7'79/3215/4-12.26 MetropoHt&n Carriage, 2,179 10 0 
Wagon &: Finance Co., 
Ltd. . 



A-«JIfttl. 

Loweet TeDder 
not 
aooepted. 

£ s. rl. 

7,093 13 0 
(GermaD). ' 

2,117 0  0 
(German). 

STATBDln'I LAm ON TBB TABLE . son· 

• 

Reuon for acceptance. 

The next tender WII8 unsuitable on account of the remote Iltuation 
of the works. The next two tenders were WJf1little lower than 
the North British Locomotive Company in price, and the differ· 
ence would have been mort'! than offset by the ex'ra co~  of in· 
spection. 

In view of the facilities for co·ordination of the detaill of deeign, the 
standard . of workmanship, economy of illllpection and time 
for delivery, it was conaidered that tho North British Locomotive 
Company'. tender W88 the moat advantageous, 

The accepted tender was coDBidered to be the best offer, having 
regard to the extra OOllt of iupeotion that would h"ve been in· ' 
eurreci if the order had been placed with the 10weAt. tenderer. 

The lowest tender W88 from" Continental firm, IoI1d the extra coat of 
inspection would have been more than the difleJ8DOe between 
their tender and that of the Metropolitan <Mriap, Wagon .ad 
Finance Company. 



[18TH AUG. 1927. 

[Sir Bhupendra Nath MitrA.] 
PART B-0tJ868 m. wkick the ~ 

,,' 

~t 
. Stores ordered. Contract Number. Name of Contractor. of 

~ 

--~-
...... ". 

£ •• eI. 
IIaohinllll, Railway F.1292/170S/12.7.26 Waterlow & Sona, Ltd. 1,070 11 0 

Ticket Printing. 

Pat, white lead F.IM2/1617/2f.7.26 Associated Lead Maou· 
factuTeI'll Export Co., 

385 0 0 

Ltd. 

BDad :808m .. F .1576/20M/M. 7·26 Aveling & Porter, Ltd. 1,243 15 0 

Linoleum .. F.I600/2103/27.7.26 Fife Linoleum Co., Ld. 721t 10 10 

• 
Cambric, Cotton, F.1752/26S6/4.S·26 •. Louis Behrt.ns & Sona .. 10,625 0 0 

puggri, Khaki. 
F.l!753/26S6/4·S.26 .. E. Sp nner & Co. .. 7,583 6 S 

• Total .. lS,208 6 8 . 

Venturi Met8l'll .. F.21S4/1275/27-S.26 George Kent, Ltd. .. 701 0 0 

Lint ... .. F.2152/SlIO/26-S.26 .. Soutball Bros. & Barclay, 1,831 186 
Ltd. 

Paint, Enamel .. F .2160/2456/26.8.26 London Va.rniah and 562 10 0 . Enamel Co., Ltd • 

• . • ". .' . 
0 j 



LcnreI$ TeDder 
DOt 
.. .,fied. 

£ I, tI. 
903 0  0 

370 0  0 

1,200 8  0 

890 0  0 

• 

ReuOll for aaoeptIaDoe. 

The illdsntiag aIioer delll&llded W.terlow'. railw.y MoW pri.'_ 
JIlICJhl_, OoIapetitive tendel'l were lDvited ami the lowest 
tenderer-MeuI'II. Pr.tohett Brothen-quotecl £003 for machiDII 
of the 'FIle whioh had been .applied to other lDdian·ralW,. 
for the aarne work .. DOW required. Millin. Waterlow, the 
next lo_t tenderer, quoted £I,070·11'(). 

The two quotatioDl were telegraphed to the inclenting oftloer, who 
replied that Waterlow's machines should lit ,upplied. 

The Older was plaoed accordJagly. 

The indenting ofBoer speoi..uy aabd for the saJDe brand of white 
ler.d .. previouely .upplied to him. 

AI the extra ooat 11''' only £US above the lowoat quotation, thit 
requeet was complied with. 

The indenting offiller demanded A veling and Porter', type road 
roUen. 

Competitive tenden were invited and the loweat tenderer, J4e1m. 
Manhall Sona and Company, quotfJd £1,200·8·0. The Den 
10WMt tenderer Meaars. Aveling and Porter, quoted £I,243·15'(). 

The two quotatwIII were telegraphed to the indenting ofIioeto, 
who replied that Ayeling and Porter', tender Mould be aooept-
eel. The order w.. placed accordingly. 

Aooepted on the grounda of the IUperior quality of the gooda 
offered whioh repreaented more than the amall difference iD 
(lolt. 

-----~~I The indenter cabled for a very early 8upply ill view of .hortap 
17,708 6  8 

811 0  0 

1,787 1 11 

MO 0  0 

• 

ill the l!'actories ill India. 
AI the lowest tenderer had DOt aubmitted a ... ple with hi8 tender 
as required by the ,pecification and in view of the urgeDD)', 
a portion of tht' order was placed with E. Spinner &I Co., with 
the qulity of wllote goods .. the Deputrneat was familiar ... 
who undertook much earlier oompletion of delivery, e.ad 
the balance " .. i~ to the loweat teaderer. 

The meters offered by George Kent, Limited, and by the lowen 
tenderer wem of cU&emat typea and the tendera were referred 
to the indentiDg oftioer, who I18lacted thOif otJered by George 
Kent, Limited. 

The lint o&ered by Southall Brothel'l and BM'Cla,. Umited, ~ 
an area approximately 2 feet per lb. largt'l' than that of the IiU 
offered by the lower u-nderer, and _ CODliciered better value. 

Aooepted on the grouDlil of 8Uperior quality 01 the .tonI o8ered 
whioh repreeented more thaD tbe difflft!Dlle in pri-bet .... 
the lwo qllOtatioDL •• •..•• . 

• • • 



LEGISLATIVE ASUI4BLY. [18TH AUG. 1927. 

[Sir Bhupendra Nath Mitra.S 
PART B -

Amount 
SWretI ordered. Contract Number. Name of Contractor. of 

Ccmtraot. 

£ 8. rl. 
Oablee, 22,000 Volt. F.1820/S.I42M/14.7. CalJeDder'. Cable and 19,530 12 2 

26. Construotion Co., Ltd. 

Bo.Ued. Steel JoiatB F.2401/8671/7-9.26 .. Lana.rluhire Steel Co., 766 0 0 
Ltd. (Delivery 3/' 

• weekll after 
resumption 
of work). 

Gloves, Worsted .. F.2546/S.3370/16.9.26 Allen & Butiok .. 496 2 7 

AnohOl'll .. F.2896fll20fI3.1()·26 N. Hingley & Sonl, Ltd. 316 0 0 

Turntable .. F.2997/2819/ID.IO.26 Patent Shaft & Adetree 
Co., Ltd. 

1,888 0 0 

Boiler. .. F.2972/4741fl8-10.26 Ma.rahaJl & Sonl .. 1,274 0 0 

F.2973f474Ifl8-IO.26 Cradley Boiler Co. ;. 296 0 0 

1,1169 0 0 

Theodo1it. .. F.306lS/3643/25-10.26 Cooke, Troughton & 3,246 I 0 . Sim1ll.l, Ltd . 

X-RaJ Apparatnl F.3110/4e89fJ6.10.26 Watson & SODI .. 163 4 2 

.. , 
---- ... ---- - - - . • 



~  

Lo"lIt Tender 
not 
aooepted. 

£ I. tJ. 
17,392 US , 

759 0  6 
(8/10 weeks after 
resumption of 
work). 

4M 2 {; 
(Delivery 16 
• Weeks). 
480 2  6 

(Delivery 10 
Weeks). 
480 2  6 

(Delivery 18 
Weeki). 

30J 10 0 

1,868 0  0 

1,380 0  0 
1,614 0 o· 
1,1524. 0  0 

• Accepted for part 
offered from 
.tock ODly. 

~ 18 0 

J34, 18 8 

. 
STATlDOIlNTI I4lD ON THE T.6.BLE . 

• 

ReMon for aooeptance. 

It WII decided that it would be more economioal to accept MIIIII. 
Ca.Ilender's Oompany's tenderll, who offered OIobles whioh wel'e 
technically superior to those propo8ed by the 10wMt tenderer. 

Accepted on the ground of quioker delivery. 
The stores were required to reach India in December, 1926. 

The gloves were originally ordered from Meal'll. J. Bradahaw " 
Co.. who after , months' delay, proved unable to lupply in 
accordauoe with this Department's sealed pattel'lll. It w .. 
therefore deoided to oall for fresh tendel'll and to canoel M .... 
Bradshaw's contract and buy ag&inat them. 

The three lowest tenderers oould not undertake to oommence delivery 
before 29th November and, &I the gloves were urgently wanted 
in India, the order WII placed with the fourth lowest tendo,. 
MCllrs. Allen & Bastiok. who had just oompleted I&tiBfactorlly 
a similar lupply aDd who offered to oommence delivery by 16th 
October and to complete by 15th November. 

The anohors were mOlt urgently required aad a  telegram WM reo 
oeived from India requesting that tbe order should be placed 
with the firm who oould undertaktl the earliest delivery. 

The loweat tender offered delivery in 6 weeks, but Meal'll. HiDdIeJ 
" Sona, whOle prioe W&Ii £12·10·0 higher, offered delivery in 
three weeks. aDd their tender was accordingly accepted. 

• 
The turntable was urgently required in IIlIUa. 
The lowest suitable tenderer offered deli very in l' weeki. where .. 
the Patent Shaft" Azletree Co., Limited-th" nest low.t ten· 
derer-offered delivery in 8/10 weeki. J.. their price wll only 
£20 higher their tender was aooepted. 

Theae boilers were demanded in • telegram whleh .. ked that tbey 
should be shipped immediately. The lower tenden p..ed 
oYer offered delivery in 12/17 weeb after the receipt of mat&-
rial at works. 

A. theae offen were both long .nd indefinite the order .... divided 
between Manha1l " 80IIII. and the Oradley Boiler Co. who offered 
early delivery from stock. 

After oOllllultation with the indenting of/loer, the order .w .. pJued 
with Cooke, Troughton " Simma, Limited, whGM"workmaalhip 
w .. ooDlidered IUperior to that. of the lower tenderer. 

.- . • 



, 

LJIIGISLATIVE USeJlllLY. [18TH AUG. 1927. 

[Sir Bhupendra Nath Mitraq 

Storee ordered. Contract Number. Name of Contractor. 
'&bouilt 
of 

Otmti'act. 

. .F.3206/5031/1.11.26 Wateon &I Bone 

x.RayUnit . . F.3208/4646/l.11.26 A. E. Dean .• 

£ 8. a. 
80 17 7 

~  0  0 

B'Gctted Platel, M. S. F.3221/'866/i.ll.26 Joseph Westwood &I Co., 1,023 9  6 
Ltd. (Den\rery 9/11 

Weeb). 

Slab, Laboratory 8~ 8  Baird & Tatlock 27 16 3 

Tubing, M. S., etc. F.34«/50lS3/13.11.26 John Ruesell &I Co. 38 2  8 

Trough Plates, M. S. F.3862/M37/9.11.26 Joeeph Westwood & Co. 292 10 0 

Trlt."erle Wheel F.S387/00u/IO.1l.26· Dronafie!d Bros., Ltd. .. l~ 8' 8 
Grind*s, etc. (PI"" F. O. B. 

charges.) 

" 



·1iInJeIt TeDder 
not 
~  

, .. Ii. 
79 12 0 

17'1 10 0 

1,773 8  2 
(DeH*jabo1lt 12 
WeeD,. 

20 12 8 

31 19 11 

38 12 2 

I8CI 11 (\ 

287 0  0 

• 

Re8IoD for aooept&Doe. 

The hldeDUng olBoeupeoiallylliked for tbe I1Ipply from ~ • 
Bona. A. their prioe w .. only £1·/5·7 hi,her than the loweet 
tender, their after wu aeoepted. 

TeohDioally equivalent often at prioeIlower than thOle quoted bl 
A. E. Dean were reoeived, but.. X.Ray Apparatu. of DeAD. 
pattern and make had been demanded, thil firm', teader w .. 
aooepMd. 

TheBe platee were required for the· ~ir of a bridge whioh .,.. 
reported·to be in a d~ oondition. 'l'he loweet te~r 
wea for delivery in about Ulweeb. In view of the estreme 
urgenoy of the demand the order wu p1aoed with Melin. J. 
Weetwood & Co., who offered an earlier and definite date for 
delivery. 

The links were .tated to be required in Iodia by about the middle 
of N0v6inberand thew_tenderer oo\dd not uaran~ deDver, 
before the beginning of February, 1921. A. Melin. Baird & 
Tatlock tendered for delivery at the beginning of December 
their offer w .. aooepted. 

The tubing w .. required in Inctia by December, 1926. 

The two lower tenderen oould not undertake delivery until lB--4 
weeki after the termination of the 01*1 Itrib. The Order ..... 
aeoordbigly placed with the nest loweat tenderer who offered de· 
finite delivery in '1-1' daya. 

The trough platee were demanded in a telegram which .tated that 
they were nquired immediately. 

The lowe.t tenderer offered a very indelnite delivery (8 "eeD 
from the date of the reBamption of "ork after the ooal atria) 
The aeoond l0'"'ft tenderer offered delivery in 9 weeD. 

Although the aeotion of the material quoted for by theee ~ " .. 
not oonsidered uDluitable, yet it wu not e.aetly in aacordaDoe 
wi.aa the demand. 

Metal'll. J. B. Weetwood.t Co., the lowett tenderer, olerecl mateiial 
e:llMltly .. demanded and promiled delivery in (\ weeb. Tbeir 
tAmder w .. aooordiDgly aooepted. 

119 9  8 The order ".. p\aoed 'With Meeart. Drondeld BIOI., Limited. .. 
thrir machinery ".. apeoified by the iDdentiq depart.mtmt 
and f hl'ir tender w .. only about £IS ~ er than the lower 

tender. • ". • .. • 

• 



'30£8 "GISLATlVE A88DBLY. [18TH AUG. ~  

[Sir Bhupendra Nath Miba.] 
PARTB 

Amount 
Storel ordered. Contract Number. Name of Oontractor. of 

Oontraot. 

/ 

£ •• tl. 
Spi.1I " F.M68/4707/16.1!.26 Down Bl'OI., Ltd. .. 35 0 0 

Sooks .. F.3034/5488/18·11.26 Henry Bates &: Co., Ltd. 4,178 4, 3 
(8S,&)O pai1'l). 
~ ~8 8 ~  

(66.500 pain). 
TQoe. Morley &; Bona " 3 • ..,3 10 10 

7.641 15 1, I 

Forks. Table .. F.31564/4916/19.11·26 000. Butler &; Co •• Ltd. 303 12 11 
'.3556/4916/19.11·26 Walker &; Hall, Ltd. .. aOo '0 0 

603 12 11 

Mild Steel Strip •• F.3565/G525/UI·11.26 J. Walah &; 

(BirmiDghldll), Ltd. 
Co. 77 17 6 

Levels . , .. F.3557/5393/19.11.26 Cooke, Troughton &; 257 0 0 
Si.mmI, Ltd . 

• 

PuDkah Motor &; '.3804/5200/7 ·12.26 Garrard Geal'l, Ltd. .. 88 16 6 
Gear. 

Spring StAlel .. F.3587/5187/18·11.26 J. H. Andrew &; 00., Ltd. 69 8 , 
• . 

.. 
, 



t. 

£ I. tl. 
... ~ 10 -0 

7,539 11 8 

598 1  9 

71 15 0 

UO 1  0 

78 15 0 

es 0  1 

ReuOD for acoeptaDce. 

The indentiD& officer askod for Iupp':y from.Down Bl'OI. AI their 
price W8I oDly £7.10.()higber· than the io'!Or tBnderer, tlae& 
offer was acoeptBd. 

These 1110,000 paiN of sooka were urgently required in India. The 
lowt!llt tenderer, HM8I'8. Baw .• & Co., rtquired 4 weeks to 
oomJneno,e,and 16 -1m to oomplete ~li er  

The Department however had no recent experienoe of r.hlR ftrm'lI 
work as no ord~r had been plaoed with them for many years. 
Thtlrofore, in order n'Jt to be entirc}ly d<'pendent on them, and 
witb Q. view ~  obtaining earJier Il,o.tifln of deliv,ery, I: was. 
considered adVisr.ble to order 83;500 pair~ rpm thia 6rm, and'to· 
ob,tain tho rom!l.ining 66,500 from the next lowest tender,',. 

The extra cost a~ £102·3·5. 

The forb were requtrt:a in India not later than311t December 1926, 
a~ ~elo ~rer ~ eo  J;Jutler I: Co., Ltd., re u~ '" w. to oom~ nd !'t ~ to complete deJi.,.".' 
M_. Walker &; 11&11, Lttt., . the next row-t, oleredto OOIIiiBleDlle 
lupply in 3 to 4 weelu and to oompletB ill 14 weeki. . 

In view of the 111'II"noy and of the lmall dUferenoe in OOlt it " .. 
decided to divide the order between the Iqweat two tBnderen. 

The loweat tenderer oftered delivery in , weeP after IWamption 
of work on the terminatiOD of the oorJ atrike. AI the lteel 
Itrip W8I urgently required in India the ~ W&I plaoed wi tJa 
the next loweat teDdarer who offered deilYa")' in 2 weeD in. .. 
JlelCtive of.. the ~ e  . 

The indenting officer demanded leve" manufactured by M8III'I. 
Cooke, Trolllhton ;I: SimlDl. 

Competitive tBDden were invited, and an oler W&I reoeived from 
another firm for tA!Ohnioally equivalent iDBWumente at £IfO.G-O. 
»_ .... Cooke, TroughtoD &; Simma quoMd 1.217 .().O. 

The quotatiODl were telegraphed to the iruieatiDi olloer who u-
p~ hia unwiDiqneu to aooept the obeyer altBrnat.iYe. 

Meaan. GanardGea.ra, Ltd., dftered a more efticieot lIlo&ilr ..... 
better value for money than the lowest tenderer, and their offer 
"u oOlUleClueotly accepted. 

The Ipring ateeol wu required 88 lOOn u JM*ible. • 
Aa the loweat tenderer (lo!1ld only after delivery '·5 week. after 
reawaptiOD of woU:; followiDg the. terminatiOD of the miniDg 
diapute, the ..,der 11'&11 placed With the nest J.,..et teacIerw _laD 
oftered definite deJivt"ry in 3·. 1I'eelul . 

• • .c • 



LEGI8L.lTlVE A88BIIBLY. [18TH AUG. 1927. 

[Sir Bhupendra Nath Mit: •. ] 
P'oTB 

Amount 
store. ordered. Contract Number. Name of Contractor. of 

Contract. 

£ I. d. 
Wire Steel .. F.3796/M72/6·12.26 WhiteorOll Co. .. 785 0  0 

, 

Kaohine, CraDk pin F. 3840/4.3(()/9. 12·26 Beyer Peaoook &; Co. .. 96 10 0 
TrueiDg. 

Paper, PriotiDg .. F.38d/40&63j9·12·26 AleJ:. Cowaa. &; Sona, Ltd. 393 10 10 

. 
. 

• 

,reptratton .. F.3863/6104./10.12.26 B. Morrell, Ltd. .. 168 13 4. 

IDlE. blue black &; F.38M/6104:/10.12.26 H. C. Stephena, Ltd. .. 30G 4. 2 

red. . 

. 
8e~ e  Drab mis:ture F.3879/6018/11.12.26 James Harper &; Sona .. 1,"7.18 4. 

, 

Pollltat, etc. .. F. 3923/4.385/15· 12·26 A.E. Dean .. . . 46 10 0 

M. S. PI .. Galva- F.4.027/5666/21.12.26 Wm. Beardmore &; Co., 101 9 4. 

Diaed. Ltd. 

,." « , , 
~ 



--ccmtd. 

Lo .... tTender 
DOt 

uoepted. 

6. •• tL 
7fSO 0  0 

as 0  0 

"15 11 e 

102 1  8 
114. 8  1 

1,401 11 6 

83 10 0 
IU 7  , 

98 13 0 
91110 
102 15 0 

8UTtKENT(LAID ON TD T.ABLB. 8081 

~on orac lp~ 

30 tons of steel wire were demanded, of which 10 toDi were urpntly 
required. 

AI the loweat tenderer was unable to ltate when delivery could be 
made the order was placed with the next lo .... t tenderer who 
olered delivery in S to 4. weeki. 

The machine olered by Mellri. Beyer Peacock 4: Co. was 00IIIi. 
dered IUperiorin every way to the cheaper machine the dIIi&'D 
and cODltruction of which was not ~oDlidered luitable for 
indentor'. requirements. 

Previous luppliea of this pAperhaci beeD made by M8III1'I. A.IH. 
Cowan &; SOUl. Ltd. 

On this occasion. however, a lower tender WII reoeIved for paper 
which W&l coDlidered to be equally luitable. 

The two quotatioDi were oabled to the indenting oilloer, "ho fA 
reply .tated that he preferred Cowan'. paper. 

The indentiDc oliGer. Ipeoi8ed in the Indent that the resiltntioo 
ink .hould be IUpplied b), Meun. H. Morren. Ltd., and that the 
blue black and red inks ~ould be .upplied b)' M .... 11..0. 
StepheDI, Ltd. 

Competitive tenden were obteined and olen for inkI oODlidencl 
to be of equal quality _ obtaiucl a.lower prioes tha!a from 
the above epeoifled firma. 

The matt.er "II referred. to~e iDdentilll otBoer, who replied that 
it W&I _entia! that the iab be lapplied by JIessra. Morrell 
and Stiephell8tl'8lpeoti-nl)'. 

The low8lt tenderer had not exooaW arq contract. fw the London 
Store Department and it W&l doubtful whether they could 
supply satilfactoril,. 

In view of the urgency of the demand. and of complaint. from the 
military authoritiel in India regarding variatiODi in the shade 
of thil material. it W&l decided to plaoe the order with Meurt. 
Jamea Harper 4: Sons, the next Io....t tenderer who had reo 
cently made Atiafactol')' lupplB under another contract.. 

The indentiq 08loer .. manded a poIyaW apeoifyiDc Hr. A. E. Dean 
lI.uppUer. .  . 

Competitive tenden were in.vited, and olM'll of equivalent appara-
tUB were obtained at priOllll lower than Dean'L 

The indentiDc olioer W&I informed. and he replied th£t DeaD'I teD_ Ibould be aocepNd. .. tbia iDMe W&I knodto be ..... 
factory. 

Wm. BeArdmore. Cov Ltd., ollwecl c1elivery in from 3-4 weeb 
after tIM reaamption of rolling .... ., in January. NODe of tU 
finlll who teDdered at a lower price oould make an)' d.lDit. 
oler of deli"?,' • 

• . , • 
• • • • 



[18TH AUG. 1927 • 

• 
[Sir Bhupendra Nath Mitra.] 

store. ordered. Contract Number. Name of ContraotAlr. 

001JP1lnp, Screw F.·1736/1882/4.8.26 WittekiJidwelbJ BrauseD, 
"EbeIiDg and a~rp G. 
m .. ·b.H . . 

F.II737/1882/4·8·26 Fried Krupp, A. G. .. 

, 

Bl'afII and Copper F .• 2922.3865/15· 10·26 C. Heckmann, A. G . .. 
. "Plate. 

Steel Dogspikell .. .F.·3353.S./3421/9·11.26 Ste. Arne. des BoWon· 

,j, 

·'!io. ~ t ooo  'tdnt 
407. 

nerieade'Lie8ll at de'ta 
. ' Blanehilllerie. 

'No;\I,IlffI):tIOO' ''lI'.il3ItMo8.)ll8dI}'t'U.! 1'UlliBeland Acieriea 
-tons 407. 26. . ~rd  

t o I~ I eoo ' 1ip •• ~8 l Idl~l -  ·'lo\;Ic!e·.ny .. 
~tcmI I  •. . 
No.2,2I5O,OOO F.33li6.S./34Jtyti-Jl. '&C.'AfiIBe. Utdaea Gilson 
-toua 733. 26. 
io Ieo~ t" .. II881J8.JUlllyo-n.' ! UIIiDei 61tMWle WI •• 
~DI 88  '18. 

'Oot1Ien •• .. ~  'W;fMl/ 
3·12·26. 
I I ~8~R  N.f-/ 
3·12·28. 

. .F .• mlfH. N./I118/ 
3·12·26. 
. F;·8'182,H. N.fll38/ 

'8-"" .. . 

l ttAl dnd~ Bnaen, 
Ebeling and Natorp. 

. '1Je8heWMtt: .. . .. 

Soc.wnon. de'''' Pmvi· 
dence . 
Soc. 'Anen des POfg98 
. : 'FbUDlderiea and Lam· 
"nOtnIde'Nimy • 

*rlouDt , 
"III 

Contract. 
.. 

~ •• tl • 
7,lS45 0 0 
(German). 

8,383 15 0 
(German). 

£15,9211 15 0 

219 10 0 
(German). 

Rate per ton. 
:£9 16 0 
_1250 tollll . 
£10 2  0 

for 157 tons 
Belgian. 
£10 8  0 
Belgian. 
£10 8  0 
Belgian. 
£10 8  1 
Belgian. 
..,'0' 8  6 
Belgian. 

Total ooat of 
the 7,000,000 
spikes 

£23,535 0  0 
.. pprox. 
2,875 0  0 
German. 
1j186 0  0 
,German. 

U,661 0  0 

27,000 0 0, 
Belgian. 

flI.j852 Q 0 

8 ~ 0  0 
I" If, -___ -..;... __ ._--______ ~ ___ _ 



LQweat ~ende  

not' 
a9cep,ted. 

£ 8. d. 

STATEMEN'N LAID Ollll TII •. TABLE . 

• 
• 

ReaaQn for; e~tau oe  

I The loweat tender was from the Wittekind"erke of Weethofen 
near ElIII8n. 
~ i~ ~ not prIl io~  ~ ~ It ooupl 8  ~r Ind,iaQ 
, . RaUwayi aDd'it'\'II&8 tHerefo.e"(feOided tot plaoi! oilly baIf t'5 
requirementl it~ them &8 a trial order. 

The remainder W&8 ordered from the ne~t lowest tenderer, M8IIl'I. 
1----......,.., -I Krupp. 

15.090 0: 0 
(Oermanl. 
208 9i 2 
(Frenoh)., 

Aooepted on the gr"Olqlda of quioker delivery. 
Half the quantity at i each item W&8 requd to reach India in 
November, 1928,and the balanoe 2 mon~ later. 

The loweat tenderer; oould not undertake to deliver the urpnt 
portion in leu t~ 3 to 3i month., wh'll'888 the nest tencle, r 

- lUiGI!.. ~ o mllt ~ i tlt Il ~ ~ 
Division between the two firma wouldliOthave been wortb--wnu.. 

None of the tenders These were eimultaneous tendera, and in oommunioatm, deoilion 
at the lowest ratel on the tendera, the indenting oftioer stated that it was ellentMl 
offered the full that the whole of the dog.spikes should be delivered in India 
quantity of dog. by the end of June,I927, and requested that if poaible the 
spikes. order should be divided between two or three firma. 
H no reprd had The order W&8 divided between the .fiN iouJu' tendereN, 11&0111 reo 
been paid to oeiviDg an oreler for the quantity he could be relied upon" 
delivery the deliver within the apecifted time. 
7,000,000 spikes 
could have been 
purchased for 
.£2U25 0  0 
appro~  

Tenders were invited limult&neoualy in India and in London, aDd 
detaila of the lowest tendeN were cabled to the indentor. 

Presumably on aooount of the earlier delivery offered, the indentor 
aelected the IUgh8lt quotation. 

It W&8 poaaib1e, however. to IleCUre equal or better delivery •• a 
1----.-----1 lower price by dividing the oontraot between two tendeNre 

",530 0  0 and ordeN were placed. aooordiDgly. . 

• 
Ditto. 

£36.615 II 0 
• .. . " • • • 



• LBGISLA'l'IVB ABSEil BLY • [18m AUG. 1927. 
• [Sir Bhupendra Nath Mitra.] 

PABT D.-Oa..u '" tokic! Zowr Brit,,! teRder. 1aCH/6 been 

Amount 
Store. ordered. Oontract Number. Name of Contractor. of 

Contract. 

£ ,. tL 

WheeJa, Grinding •• F.2383/1882/7-9.2t\ Alhed Herbert, Ltd . .. 595 18 6 
f. o. b. New 

York. 



Loweet Tender 
not 

aooepted. 

£ ,. d. 

. 

Reuon for aooeptanoe. 

64.8 lS 10 The demand specified that Norton wbeeJa should be IUpp1ied M, 
they had been found to be the moat aatiafaotory. 

AI, however, the Carborundum. Co. and the Univel'lll Grindinl 
Wheel Co., were knOWD to be manufaoturen of wbeaJa of reliable 
qUfJity, these firms '"Ire invited to tender in oompetition with 
Alfred Herbert, Ltd., the .Agents in this country for Norton 
wbeaJa. The two fint named firma both tendered at about 
UD·12'() lower than .Alfred Herbert, Ltd. 

The quotatiODl were therefore telegraphed to the indenting officer 
who replied that Norton wheeJa should be supplied. 



'8006 LEGISU,TIVE A.S8£MIL'f'; [18TH AUG. 1927. 

SUBJECTS DISCUSSED BY THE CENTRAL ADVISORY COUNCIL (J,'RA1ILWAIfS. 

~ onoura le8ir George BaiDy (Member for CommerC&·ft'Dd RaU-
ways) : Sir, I lay on the table a statement showing: 

(1) subjoots' discussed by the Central Advisory Council for Rail-
ways; 

(2) Conclusions arrived at by the Central Advisory o~il  

(3) action taken by Government, 

for whicb the Honourable Sir Hari Singh Gour asked in his question 
No. 8151 datOO. the 9th March 192.7. 
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[18TH AUG. 1927 . 

• 
PURClJ,ASE BY THE GOVF.&NMENT OF INDIA OFAxEBlCAN WAGONS DESTINED 
,  . FOR RuslSIA. 

Mr. A. A. L. P~8 DB (Financial Commissioner, Railways) : Sir, I 
have to lay on the table the in ormati~ promised by me in reply to a ql1es-
tion ~ed by Diwan Chaman Lall, on the 15t4 'february 1927, regarding 
the p~c ase ~  the Government of Indifl of American W &gons destineq. for 
Russia. 

--'---
(c) and (d).-(1) ~ estimated coat of erecting and altertng 900 covered 

~a o 8 W8.1 Ba. 660·4·0 per wagon; and the actual cOst ~8 I RI. 688·14·0 per wagon 
whicil ~ 4* per cent. over the e8timate. 

(2) The estimated COl!t of erol!ting and ~terin  .4l100 high sided .teel truck, wal 
RH. l.,460 per truck; the actual cost wal :&I. 2,414'13.·0 per truck. The dit ~ence 

et ~eD  the original eltimated amount and the· amount paid to the firm was 65 percent. 
over the original estimate. . .. 

(6) No. 

lli1PGn CMmon Lan', IUpplemMltarg que,U.o7ll.-NC! mquiry 'Wa1J made by the Audit 
D p~ment qf nny other Depart.nt &,f *h4! ulual ",udit and ~ er cbeQks that \Vere 
Appli!d . padicated no irregularities.'· . . . 

0llPlIIRS ~R W AGQN.'B. 
Mr. ~ A. J. .• Panona inal ~a  l i8~oner  Ra~~ a 8  : Sir, 

I h,vI ~ so to 1a:y on the t8 ~e t~ i,lorDijlijqp ~romised b:y n~ inrepiy 
to ~~8 o~ askt;fi by M,r. B. Das, og the lit ~rc  1921, ~IlPdlI  ~n 
orde~  .  . .. . 

~  t .. 

~~ o o-

(G) aJ!.,d (0). All tb, a ~ re l ~ to bave einee be.ell dI Iner~  
(b) 6,142 wexe on o~er in India a~~ the ba4Ace outside India. . 

qt6§,'*", No. 671-
(G) ~I  

(b) The nl4Dlben of "agona, in te~ of ee~r8  p. laced on the line, by ltate· 
o n~ Railways, each Yilar, o~ a.cco'!:llt faf a ddit~u aJld rtnewala, from 
1919·20, are u foDowa :.. , .. 

a~oo ~  

1920·21 7,674 
1921·22 7,549 
11122·23 8,138 
1923·24 13,474 
1924·25 6,082 
1925·26 10,215 
1926·27 8,024 

Qllcltiofl No. 67i-
(G) Yell, 011 the 26th January 1924 . 

.(b) The Governulent of India are unable to nmke any estimate. The introduc· 
• tiOIl of illlprO'"cd fucilities for carrying trnffie, 011 whieh tbe Railway BoarO 
anll Railway Administrations have been engaged in recent  years, will 
t'nobit' II similnr volume of traffic to be enrried bv a smaller number cif 
Wilgons, and the volume of purchases will therefore depend on a dcMllop· 
mf'nt of traffic, the extent 01' which the Government ot India are ullablo 
to forecast, 

~c  The on~ur le Member must reier.to the tlvidencc given by Sir Clement 
, iIindley as a 'I'IIIi101p.. He pointed  out thl\t it wag very dttft('ult for .JWn to 
give any reliable. esti/ilate o. the probable requirements during the next 

• 



five years, or jn fact of a!ly year' ~ cellt the year uu di~l  ,ahead; 
tbat 'Borne Railways were getting very l't''IIlal'ka:ble reRult? in thJ"better 
o.lIe of wagOJll!, automaticaIJy redueingto lIome extent the addiUonll 0._' 
8ary year by year; and that cOJisequeutly it would probably btl i~ ~ 

for him to give any figurcs "'hid! might hereafter be used U8 part of IL'de· 
bite policy of the Railway Bonrd of adding '80 mnny wagoni' 0. yoar. 
He aillo poilltc~ out thllt at t ~ time he gave evidenee tile Railway Boa~d 
had only adnutted the neellllsity of purchasing 3,000 wagons, both a* 
additions and renewal.; that th.e State Railway. (all QPpOlied to Com· 
pany Railways) were at the time rat ~r o er~ltoclr ~  aIld tllAt ijle 
8,,000 wagon,l, a fipre whieh might be lDcreaaed to 4,500, were I r~Il  
cally all required. tor CoPJ.panY·Ill/Ul.&ged, Ba.ilwa18. He PIrther explAino4 
thar ~ llJlll:t1 01 7,500 wagona meuiiGJ!.eAl by 1I-bp. wa!! Jl\C!relr a~  ~~ 
catlo~ pr ~a 0 wb'l-t a~ ual addipOllf p ~ ~ e a 8 ~ t I~ ~ r 
ftv? yeara' time, based on the information availnble at the time '1\e i ~ 
eVidence. Much' has of courae happened to modify the position iilnet 
the end of 1923. 

~e8tiotl No, 67,';-

(G) The HOD.ourable em ~ •• reter~  tot"'e "ply to ~ p~li 8 ~ 

(b ~ ~~e ,n_1IlJ 01 w'fft, fll:r )?,Aicl1 o*r ~r ~ R~ct  ,\\T, ~~~  ~  
rm o D ~ P t- ~ ... ot~ ll l ~ ~  ~~m~~  ~ ~  of ~~~  

are I ~uo ~  ' 

l ~ ~  

~  ~i I~ 

~ a  8,402, 

1926·27 

~ 

80,780 
--.-

,.( c) 23,04:6 out of thOle were ordered from lourees olltside India. 

~ ac I  CW ... i ~ ,TQ, 1UE ~  QN ~ i  
, A ~ P~  F/.ee ll4utAN. A. a I ~  

~ ~ ~ ~ ~~ ~~ett ~~~nc~ ~ lPl er  : ~r  I1l,lov.e : 
," TI;I.a.t tJIre pn~~cjal J.ielDbe,r,a ~ thfl AlleJpbb' .1111 P ~~o e~t ~e~ 

,to ~~ ~ttee .on Pu~~c ACCountli in place of Muulal1!l A..n. at ~ l e who h.R,I 
c ea8~d to be a Melpber of the LegiBlative Assembly." 

Thp ~ ti D ~ ad P~ed  

I ~ I  A PANELF,OR 'rHE STANDING ~I  ,oF 
,  , ' T,HE I ~P AR ~  OF INDUSTRIES ANP L!J30UR. 

Mr. President: The House will now resume further consideration 
of the' following motion moved ,by t.he Honourable Sir BhuP!Jldt'. Nath 
Mitra on the 21st February, 1927 : 

~ "That this Assemblv do pr()('eed to fleet, in the manner flclIC!ribed In 1 t': rlllel 
pu l~ ad ill th(l HOUlI.' Department Notifit'atiQIl No .. F'il' ~8 ~  •. ~~  d~ d t I ~i 
1l12:!, as amended by the HdDle Department NotUlt'.atJon • ~ili ~ the ~em etll of tile 
,Tanuary, 1924, II panel consisting of 9 tnembers front 11 ~ Ind' trit ~ d ,Labour 
e~andill  Committee to advise OJ! 8t~ jt et8 in thl' Depll'1Dl('Ut. 0  " p.. "," ~ 
Will be norilinated." ••• • ') 



, , 
LEGISLATIVE ASSEMBLY. [18TH AUG. 1927. 

Mr. a. 1[. 8humukham Ohltty (Salem. and Coimbatore-cum-North 
Arcot: Non-Muhammadan Rural) : Sir, I beg to move: " That for the 
original motion" the following bl.' !;ubstituted : 
" That thia Assembly do proceed to elect, in such manner as may be prescribed 

by the Honourable the Prf.'8ident, It Committee eonaisting of 7 member. to advise on 
lIu1:>jecta in the Department of IndulitrieM and Labour." 

The Honourable Sir Basn Blackett (Finance Member) : On a point 
of order, Sir. I should like to ask your ruling whether this amendment is 
within the scope of the motion and in order. I submit that it ought to be 
moved, if at all, as 8. recommendation to the Governor General in Council 
to change the ruleR under which this motion is made, and I would draw your 
attention ..... . 

Mr. President : Which is the rule Y 

The Honourable Sir Bun Blackett: The motion is : 
•• That this Assembly do prol!ct'd to elect in the manner described in the rulC!! 

pablillhed in the Home Dcpartmcnt Noti1l.cation No ..... " 

It is in the manner so described in those rulefl, of which I have a 'copy 
here, that a panel is required, and until those rules are changed, I submit 
that a motion to elect a panel is not a motion that can be amended in the 
manner proposed. I would draw your attention to the fact that in 1925 
a motion similar in chara.eter was sought to be moved by the Honourable 
Member from Nagpur, Sir Hari Singh Gour, and your predecessor ruled 
that it was out of order. 

Mr. .A.. Rangaswami Iyengar (Tanjore-c11.m-Trichinopoly: Non-
Muhammadan Rural) :  I submit tbat once this motion is before the House 
it is perfectly open to the House to amend the motion, because the motion 
before the House is : 

•• That this AIIsembly do proceed to elect in the manner dcscribed in the rulell 
published in the Home Department Notification No ...... " 

That being so, I submit that it is perfectly within the province of this 
HoU.lle to say that this House will now proceed to elect in some other. manner, 
namely, not hy a panl'! hut diroct.ly, the people that ought fo arlvist' on the 
subjects relating to the Department of Industries. What we say, Sir, is 
this, that so far as the question is embodied in a motion before the House 
and we are asked to pass a motion on the basis of which only the House 
can proceed to the election of any members to serve on the Standing Com-
mittee, it is perfectly open to this House to state in what manner it will 
constitute the Committee which it is asked to set up. Therefore, I sub-
mit the mere fact that the Notification prescribes II. partieular method by 
which we are asked to elect does not preclude this House from saying that 
we want t.o elect it by a diiterent method, and this amendment is perfectly 
in order. 

Mr. President: The Government ask the .Assembly to give them a 
panel and the amendmf'nt a~ s : •• No, we shall not give you ft panel ". 
Is that not so ? 

Kr. A. aa.uguwami Iyenpr : We want to give a Standing Commit-
tee and that is the. main object of this motion. 

Ill': !)esident : t' ou ~a  we will, give' you members of the Committee 
direct. • •  • 

• 



ELilOTION OF PANEL FOB TJIJD STANDI1IF80011KITTlIlE FOB THE 8078 
DEPABTJIENT 011' INDU8'l'IlmS'AND LABOUR. 

*111'. B. E. 8ba.Dmukham ahetty : The proposal before the House is 
that the House be called upon to elect a certain number of members to 
serve on a definite Committee ..... . 

Mr. President : No, the proposal is that the Assembly should elect 
a ·panel from which the Governor General shall select certain members. 
*Mr. R. K. ShaDmukham Chetty : But the substantive portion of the 

motion is that the House be called upon to eleClt certain members who will 
serve on this Committee-that is the substantive portion-and the election 
is so~ t to be held in the manner prescribed in the Home Department 
Notification. It is perfectly open to this House to say that it will elcct the 
Committee not in the manner prescribed in that particular rule but in some 
other particular way. 
Mr. President: His not within the competence of the House to say, 

II We will elect it in a different way." It is open to the House to say, 
" We will not elect in the manner proposed by the Government." You 
. can oppose that motion and negati"e it altogether, but it is not within the 
competence of this Homm to ~Il  : ., We shall elect in a rlitrerf'nt manner 
from that proposed by the GOYe1'lllJll.'nt". Eitber accept thf' manner pro· 
. posed by the Government or negative it altogether. 

*Mr. R. K. ShanmukhaJP. Chatty: It. comes to this, that the Govern· 
ment have brought forward a proposal to elect a Committee in a particular 
manner, and is it not open to this House to say that the Committee shall 
be elected not in that particular way but in a. di1ferent m&1'lI1er , 
Mr. President : Are ~ ermnent bound to accept the decision .pf the 

House in the event of this amendment being carried r  .  .  . 
*Mr. R. K. Shanmukham Ohatty: But the Government have made 

a motion and it is for this House ..... . 
Mr. President: If the amendment is carried, it caD merely be a 

recommendation to the Governor General in Council. They arc. not bound 
to accept the motion embodied in the a.mendment. That being so, it can 
only come by way of a Re~lution recommending to the Governor Genernl 
in Council to amend that particular rule which lays down t ~ manner in 
which these advisory committees are to be elected. It C&lUlot come by way 
olan amendment to this motion. 
*Pandit Madan IrlohaD Malaviya (Allahabad and Jhansi Divisions : 

1 P.M. 
Non-:Muhammuuan Rural) : J understand that three 
members are to be Ilolllinated<Yut of the panel of 

nine which we are asked to elcet. Instead of that will it be opm to this 
House to elect only three members who are to be appointed and leave the 
matter there f We know 1hat three meml)('r" art> to ht> nomillah'd by the 
Governor General for this Standing Committee. We deRire t.hat we should 
exercise that right ~  electing the men whi.ml we want to sit on the Com-
mittee and, therefore, without amending the rules is it in the power of 
this House to elect. only three or lire we comppl1ed to eleet a pad'el f We 
cannot be compelled to ....... . 
'Mr. President: There is no que,;tion of any compulsion. The 

Assembly is not bound to elect a panel. They might throw out the pro· 
posal made by the Government of India. That is the only remedy open 
to the Assembly. 'l'he'y elln "ay :-" 'Vf' do not ae.ept ~ our prp . We 

• • S--h not ~orreetect by the Honourable Member. r--- . • 
• . -
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.do not W8I1t to elect a panel from which the Governor General 'yjJ). select 
certain lam~rs  We waIl.t to ,eieet t ~ :welJlpers ()urselve.<; ". Flor that 
purpose the legitimate course for the Assembly· is to mo ~ the Governor 
General in Council by way of a Hesolution recommending to them that 
they ~o ld alter the rules which prescribe the manner of election. 

P -~t Madan lIIPba.n lIIa.J,a.vi14 : I su ~t then t4at the House 
.MuJ# re ~ to. e ~et the p8iJlel and leave the mijtter t ~r~  

~  ;rresident: Hono.urable Members are perfectly' within .theil· 
ti~ t 'i,iJ. P ii in~ the motion. 

111'. K. D. IJaltlJ! (Dacca Division: on- ~ alllRlac lan Rp r~  
There is another matter' to. which attention has nQt heeu .drawn. .As 
DMltters tit. aqd t e~ l Dittee~ lI.re oTpint om Ditte~ s ~ botJJ, the :aouses. 
J Wit e.s ~ I'l4'ct pa~l~ .. ~~ other House e.epts lt~e~ olsQ, Qlld a n~m~rp  
m.QDlberl! f'f.e tll ~ frqme",eh Q.f th* IHlpeh ~or t-Pe p~I P se  o. t ~n~tit~tin  
ibe P~t~ t l ~ttee  Dp ~ ~ l ItaRd D).y HOJlourable frIend, 
'1f.11o, has given noti,qe ~ tP.is ,uJlewiment, to )lold t~~ vi.ew that in future 
~ re W1Quld be nO' .Jo.int ommitte~l l  but that QnIy tis House s~o l d ~ e 

the ~ clusi e .privilege of ~~t~ ~ ~tlR-t~  ~~n tt~e  f I ~ t is 
" p,O),nt <m Wblc,h I IJ4ve nQt ~ear  J,Ily ~o~tl ~ rle~  m.aklJ)g ,vy sub-
l jo~ . .pt.d Ut,t .. l ~ l p ~t  ...-qv.l<l ~~ ~~ i~ ~o~ect i I  WIth the point of 

~~~r  

Mr. A .• "1IIfUW8IIIi .Ipeqar : I think ihe ~emdment ia ole, •. 

The Honourable mrluU .... tt : I bow to. your rulilJ¥. As ypu 
have ruleq. tbis aJDendJ;n.ent' out oJ'oraer; l have rio.thing wo.re to say. . 

Mr. President: Mr. Neogy hal! raised 80.me pohlt 0.11 whiDk be 8n~ 

a ~epl  

l ~ ~ ~ l t ~  t ~~ ~~ em~er fo.r Industries 
-.nd ~ Pllr  .: ~ YQu ltave declcIed thnt tlJ,e ~Dl~~nt IS o.ut of o.rder, no. 
rep'ly 11$ req,qlrEld ffom (fOVerJ;lW-ellt. .. 

1Ir. Pre .... : Here is a nen-offlcialMember who desires some jp-
fo.nnation in co.nnection with this mo.tion-I think. the Gctvernment ought 
to give it. 

The ~onoura le Sir Bhupendra Hath l'tIitra: So far as the Resolu-
tion goes a panel is elected by this Ho.use and a panel is elected by the o.ther 
i ~Ious~  "oj! a matter of ~ct the otQer Honse has already elected a panel 
and we are awaiting the electio.n of a panel before we can fo.rm a Co.m-
1nittee. 

-Mr. R. K. Shanmukham Ohetty : So. far as my amendment go.es, it 
is C(.Jual1y all rip:bt. I submit tbat what ,ve prOllose is losend "cyen 
mE'mbcr; of this Committee and the I)tbrr Hou!'\(' j<; prrfectly at liberrtyto 
Rt'lld ;;cvcn mem hf>rs. . . 
l\lr. PresidElnt: I have already ruled that the amendment Qf 

l\fr. l ~l ~rii ett~~ is out o.f order. He is perfectly entitled to o.PPo.se 
the lI~otion  D ~8 he wish to speuk in o}iposition to the motion' . 
. ; . . . 

\ e.pe,ech lIot corfeeted ty the -Honourable Member . 
• 
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Mr. Varahagiri Venkata Jogiah (Ganjam-cum-Vizagapatam : Non-
Muhammadan Rural) :  I rj8 ~ to oppos{' thr motion, feir tht' simple re~son 
that it is always desirable for thii'l House to eiret membel'l'I to St'l'Ye on COlll-
mittees rather tlum to allow the (jnvemm<:'l1t to nomhlate melUbers. l 
therefore oppose this lllotion. 

Mr. X. O. Neogy : Sir, befol'e I make my submission on this Reso-
lution, I would ask for a rulin!r from you IlS to whether we would be in 
ol'der in discussing the ~encl al pl'inciplrs rt'g'Rrding-the constitution of all 
these various Committees which are Pl'oposed to be elected, namely, Com-
~ittees ill connectiol1 with the I~dustries and Labour, COinmer(lt', Educa-
tion, Health and Lands find Publieity Departments, or wbether we are to 
confine ourselves t" the merits of th", Fartiellim' Committee attached to 
the Department: of Industries and IJahour. 

Mr. President: The Honourable Member should confine hiwself to 
the motion before the House now. 

Mr. ~  C. lJe.qn : l~en  Sir, 1 sllould pref!)r to ~l ~~ my suhmilOsion 
<):p & subsequent mQ'tion. . 

-ltll.Ddit lladan Malian Malaviya : Sip, I wish to draw the atten-
tion of the House to the renson VI hieh T take it underlies the oPPORition to 
thir.; motion, and the rlesire ' .... hieh underlieR also the Pl'opoRal th/ft we Rhould 
elect not a panel out of which a certain number will be nominated but tlie 
~tl enl t e~sel i  WQat iN thiN o~jt tee  Sir? Tlle ~olllmittet  is a 
titA\"f.lillg Committee to ad \"ise on subjech; in tbe Dep«rtIueJlt of ~I ~tri  

Imd ~~o ur  It if'6 ~ Co,J;l.Imittl'e JIlere!y to. a,dvi/io. It ijI oo,t a COUllllittee 
lYltieh is given any in~ power of dl'cision. It illl not a Committee whi<.-ll ill 
invested with ttle \lOwer of voting u~d  or m~~in  grants for parti l~lar 

industri~ or for l&\I.oqr rpu~tio~ or fol' the ~lle it of labour. CaJULot 
t.AA o ll~tlnt slunv the. c rt~s  to tllis Hquse of asking them to elect 
t lr~ men whom we con8~der the best to ad ~l e Qovernment on these sub-
iects? lhlst tl\e Government ask this House to nomina.te three ti1l1e8 the 
number from whom thc Governor General in Council will elect three men 
wl;lom he also considers to be competent to advise on these subjects T  I 
~ lit  Sir, that this m\lch courtesy ought to be shown to this How;e that 
it should be asked to elect the m~n who it thinks a1'(10 fit to advifle on these 
subjects. If the Government cannot show Ul! that ('''()urtc!lY, without menn-
ing any disrespect, without showing any want of co-operation with 
them, we should dc.cline the invitation to hamper them by nominatillg' 9 and 
so putting the Governor General in Council to the trouble of cnDsidpring 
which of the 9 are best. fltterl to be honoured with an appoint U11'J1t on tl ~ 

Standing Committee to advise the Dl·partmf'nt. 

Mr. N. M. Joshi (TJAhonr Tnt('rests : J\'()minHtf'ci) : Hit'. if the' IInH'l1d-
IDl'nt of mv Honourable friend MI'. Chf'tty hl1d hern mnYl'f1 I wonld hllve 
snpportf'd 'it, because I fel'! tlwt an ,'I(·('ted CommitteI' "'onld f,','."e' ",·t'n 
mueh ~ el  than A Committ('(, appointe'r{ Ollt of '1 pl1ne·1. Rtill 1 filII not 
one eof tho!lc who will oppose th,' motitm for 111.' nppointment flf Ii panel. 
We huve been electing" nwmhl'r!; for til!' pan .. ) now fOl" ~ rl l ~ e ar ~  and T do 
not know whv we !o.hollid rt'fnst' to pl"I·t nll'mtll'rl< fill' tile pan"! n,,.,'... It 

.' . ' • 
". Spe('eh lIot ('orrr-l'tC',1 ~I  tll(·9yroIlOI'lr:!lJ],: 1\f"lllh,'r. 
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would have been quite within our rights and it would have been quite 
proper for us to have insisted upon the members being elected, but if we 
cannot do that I think we should do the next best thing and elect the 
members for the panel. I have been a member of the Standing Committee 
for the Department of Industries and Labour, and I can say that that 
Committee has met several times and from the point of view of labour it 
has also done some good work. 

Mr. X. O. Neogy : Sir, T find that general observations have already 
e~n made by the Honourable Members ..... 

Mr. President: I thought the H()nourable Member was not going to 
'peak on this motion. 

Mr. X. O. Neogy : WeI!, Sir, in view of the fact that we are having 
a general di"'ctlssion might I have your leave to make my submissions 
generally T 

Mr. President: Mr. ~eo  

Mr. X. O. Neogy : Sir, I am afraid I am responsible for much of the 
unhappiness that these Standing Committees have been causing, both to' 
the Government and to this House. For, it may not be in the recollec· 
tion of this House that it 'vas I Who in the winter of 1922.moved a Resolu· 
tion for the appointment of such Committees, as 8 result o.f which these 
Committees came into being. 

Sir, when the reforms were first under discussion, proposalfil were 
roUt forward from the non-official side, liS al~ o by the authc·rs of the reforms 
proposals themselves, that there should be Standing Committees attached 
to the different Department!ol of Government in order prhicipally to allow 
non-offieial M.lmhel'!l to have an insight into the inner working of the Gov· 
ernment maehinp,ry. At one time the Government of India were very 
much opJ)OHed to this idea, but later they seem to have relented, and when 
the .Joint Pa.l'liamentary Committee mode a recommendation for the appoint. 
ment of such Committees, I may say that they 11l1d the concurrence of the 
Government of India for takinj? that step. Sir, I shall try to refresh 
the memory of my Honourable friend, Mr. Crerar, particularly by referring 
to the evid('nc(' which Lord lleston (then Sir James Meston) gave before 
the .Joint Parliamentary Committee on the Government of India Bill, and 
he will find thllt when he appeal ~d before that Committee for the third 
. occasion, on the 13th October, 1919, he said :-

•• thnt in regard to the Standing Committeea with the Government of India, tho 
Government of India would ask that if those inltitutions are aeeepted by the Joint 
Committee, an exception should be made in the case of two Departments, the Army 
DetJartment and the Foreign and PoliticlLl Department." . 

It was thereafter that I made inquiries in this House in 1921 88 to what the 
intentions of Government wert' in regard to this recommendation of the 
Joint Patliamentary Committee. Strangely enough, the Government of 
India replied that they had no intention of havir.g any such Committees at 
all, and thereafter I moved the following Uesolution on the 19th January 
1922 :-
" This At lem ~ reeommendl to the Governor General in Council that Standing 

Commi"ees elected by· Member. of the Legillature be asaoeiated with the difforent 
Dl'Purtmer.,.1I of t ~ Goverrutent of Indit\, other than the Army and the Foreign pd 
Political Departmente." .' • 
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In framing that Resolution I proceeded very closely upon the position 
which the Goyernment of India had taken up in giving evidence through 
Lord Meston before the Joint Pa1'liamentary Committee. Sir, my Re-
solution was ~ er very stoutely opposed by the then Home Member, 
Sir William Vincent, but the House cnrried m~  motion ill sf,ite of such 
opposition, after a division. Sir, on that oCCllsion I gnve all the relcvant 
extractt, from the Government despatches and thc Report of the Joint Par-
liamentary Committee on this question. I have no intent.ion of recapi-
tulating all that I stated on that occasion, but I will just refer to one Gr two 
points which have a dirf'ct hearing on the present matter. Sir. so far as 
the question of the constitution of the Committees was coneerned, the .Toint 
Parliamentary CommitteI' contemplated a part.ially elected and a partially 
nominated Committee. This is what they statt"d :-

•• Our idea is that the non-official Mem.be1'8 of the Assembly and the Council of 
State might elect by ballot in proportion to their relpective Itrength8 two·thirds of 
the Mem.be1'8 of each Committee, while the Government nominates the remaininr 
one·third. " 

The Honourable Sir Bhupenclra Xath llin : Is the Honourable 
Member quoting from the Report of the Joint Parliamentary Com-
mittee' I am afraid he is in error. 

Mr. K. O. Beol'1: I am sorry; I am referring to the Montagu-
Chelmsford proposals. As a matter of fact the Joint Parliament.ary 
Committee did not make any detailed recommendations with regaru TO 
thift nllltter. 
The Honourable Sir Bhupendra Xath llitra : They did. 
1Ir. J[. O. Xeol'1 : Not detailed recommendations. What the JoInt 

Parlinmenta.ry Committee said in effect was : 
.. We want to leave it to the GoYernm.ent of India." 

They left it to the discretion of the Government of India to determine the 
Committees' composition and the duties that should be assigned to them. 
The Honourable Sir Bhupendra Xath Mitra: Is it the Government 

of India or the Governor General' I am sorry the Honourable Member 
is 80 unkind. If he will read a previous passage of his speech, he will find 
out what the Joint Parliamentary Committee had said. 
Mr. IC. O. Xeol'1 : The Honourable Member is drawing Jl distinction 

which to our mind is without any difference. Whether it is the Governor 
General or the Governor General in Conncil, SO far as we are concerned, 
we find that therc iF! very little distinction. However, Sir, I am not con-
cerned with theRe Rmllll matters of detail. What we want is that these 
Committees should be allowed to function in tlt(' proper way, and the only 
way in which the" can hI' useful both to the Government and to the 
pe~ple  Sir, when' I moved my Re!lolution, I was not at all satisfied with 
the procedure that was Iv,id down f'ither in the Joint P/lrliamt"ntary Report 
01' in the Montagu-Chelmsford Report about thp constituti'(,n of these. Com-
mittees. That is the re8Ron why J lisked for lontirely elected Committees, 
but the Go,'ernt>r General in Conncil thought otherwise and in giving effect 
to that Resolution of mine they came to a compromise. They aIltlwed both 
the Houses to ha"e their el~ction of nominees and they made their own. se1ec-
tioJ'l" of the members from t:hoRe pall~ls  thcrellftm·. . Sir, it w&,.q certaInly a 
departure from the recommendations of the Montagu-ChelJll8tord pro-
posals. ADd my Honourable friend Mr. Shanmukham .Ghetty hu every 

• • 
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r~D for beiDi' aggrieyed at 'the maimer in which the Government ot: 
iudia are depart~D  from those recommena.ation". We have gqt e,xpeTifince 
of theSe om mitteeR~durin  ~ e~e few' ~ar l  and Ii is p.erfectlY le itiniit~ 
on our part now to aemand that Government should Rerlou..<dy consid~r the' 
desira?ilitr of re lsin~ .the ,rules in re ~rd t~  the , constitu~iori  9,1 t ~~ 
CODumttees. SC) tllr With regard tv the com(lOSltlon ~  tht.> Commlttees, bitt 
there is another point to which I want to refer and on which I 'base ~ 
ground for opposition to the motion, Sir, the Governmt'nt of lndia. I 
must say, did not at any time make any Re~ret of their opposition to the 
idea of these 'Standing Committee!! ; but one wO\J.ld have expected thal 
after they had accepted the RCI',olution, eVE'n though partially, they should 
try to give effeet to the intention of Mr. Montagu and o~d Chelmsford 
and also of the .Joint Parliamentary Committee in regard to the work to be 
placed before the Standing Committees. But what dO. we firid Y Well, 
before I charge my Honourable friend Mr. Crerar with having dropped the 
Home Department Committee altogether, I want to !lay that in justice to. 
the Department with which we are dealing just now, it must be said ihat 
that is perhaps the only useful Committee we have !rot at. the present 
moment. Hut, Sir, the other Departments, notably tho Home Department, 
]111"(' not done anything to justify the constitution of t ~Re Committees, and 
I find that it is not prbpdRed at the p'J"esent moment to have iU1Y Corimxittee 
attached to the HtltDe Dep'arifflent at all. May I in this connection remind 
my Hono'ursble f'i'iend Mr. Crerar df. what Sir William Vincent said while 
OP] '(lfIing my Re,solution on that occasion? He said :-
"  I Dlyaelftllibk iI'iId tl tn ii ~ flir' tI rn~ t t~t aat in ~ e #fOilie ~ ttIii tnt a 

C1omn1!.ttoe toeQtnine prbpoeala for 18iislMirm ,eJ181i&lly would .. be.f 'fer,. II'roat 
,"nlue." ,. 

I draw my Honourable friend's $ttllntioB to that expression of opinion 
with, the hqpe tbat. he will revise hjs decision and. see whether a ommit~e t 

('oU1d .Dot be apMint.ed iJl conii.eotiofl,witn the' lIome epar~ine l  to. dis-
ehafge this a.s also ,vari'ous ,other funcitio#s cpntemp1iiea by ,tne Noiilt 
Pllrliltmebtary o~mittee md ~ te ~tt l el nl 8 d ~ tt if 

~~tmne t Ilte ndt Willing td :plac4l work 01 sutlrCieWt ifflP'ortaltce ~ore 
t l ~ mndtte~8  if that be the I!ttUude b'f d ernDi~nt  I wodld lt~e btY 
hesitation in voting a/tftinst t es~ :Re'Sohiti6ris &.8 il nuttier ot pr ctji ~  

-.Mr. M.p..".,ad iarin Xhr.D (United Pro'\l'Ince8 : om jn~ted oD-
t I~i8  : On this qtlel!tion we ha"e heard speechea 8I1d critic~ of 
ditferent types which to my mind are Dot at all relevant when t,p-is motio~ 
is moved. As laid down by yourself, Sir, either this motion can be adopted: 
or it cSD be re,jectoo altogether. 
" The speeches which have been made here to-day o1l{tht to have been 
'made when t.he questi'on of amendment waR being considered; Theile rules 
and ndtiftcatiom have been in ~ istenee since August, 1922, and the differeat 
A8~l ll lre  have been or in~ accdrdrogly. It was quite open w HOllOUT-
aMI! Members during' this time to bring in a motion of amendment if they 
were not sa1il!lfied with the present sYstem ; but t.hey did not choose to do-
ab. NfJ'\'V 'itt a tiMe when the question is whether this Should be eO'hsiderod 
or whether thf!re !lh0'l11d be 1m election of a panel or not, tliis (lucstiotl of. 
mntndmcllt has been introduced. I do not think that even the total-re.. 
jeetit.nof thiipropoaHl ir/ sonnd, because here in the Assembly we reprCllent 

pe~  ot~~r l itid  ~~ iIon u~a l~  ~ m cr  '  ,  , 
• 
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dl1Teretit Ptlrti~s  dit ~~nt ideas and differen\ thought",. If we lif! ttof have 
It panel. we will be treading on very <liRngertms grdUnd. We li t~ the 
S'W1ll'aj Pllrty, the Nationalist Party and the 1ndt'pendent Party, lind t ln ~ 
are other Mel'nHers who do not belong to any party at an. If we t ett~ 
only to cl!'ct It Committee from the ARsembly, probably sortie of the l\letnbeti!; 
who do not belong to the strongeRt r'arty, although they lIlay be t/ttit!' e l~ 
cirnt and Iuitc~ eapHbh> of working on the Committee, may be ignored 
altogether. 

Sir ltari Singh dour: How wiil they g'et 011 the panel 'I 

"'Mr, Mllhanrmsd Yamin Khan: These Members hIlV!' ncit got the 
Rli t ~t eWint.'!· in /I ('on/mittet' /If 9 Jnt'lIlilrrs if Wl' df)ci(le /if; PUlTilit 
Madan Mdhan MHIHyiYIl ~lt s  to pled tIm'!' mplT\],ers and no lnori', 1 (;0':' 
it j~ flh;;olllte]Y iTllpn,",sihlt' l call~  tl)('1'P will IH' 9 nOlllina'tionf; llto~l tl i  
If tlJe mo1i'Oon' if; to .... lrd 9 JIlprnlH'J's lind if th!'J'c are Ill~r !) l1ominnlions 
from 111(' A",,(·mhh'. 1\1('11 th,,\' willlw ('on;:ir1I'I'ed to he ('Iech'd, Elldl I II I~  

mil\' ]It' abI!' to :-w;ld 1hr('(' M'rmlh'I's onlv. hut tht' ~ l ljisl ilTplIiIwl'S 111<11' 
noj'hp sntisfiP(,l ",ith tIlt' nominations IIa l~ by the NntioTlnlist Party, Pr l ~ 
nhl,1 tlI(· Indcl'('lItit'1I1:, "'ill :-;('}]([ tltl'('(' 1ll00'(', It i:;, ill Ill,\' opinion, nllsil-
lut('ly illljHIS·,iblc and illlpraeticllblf' to carry onl tlJe slI1,rgostiol1 that hilS 
bel'll made, It is alway" SHIt, to l'lect wore l\Jemhers than lin' J'equil'l'ti to 
sene on a JHlI,ticnlur Comlllittee, Out of the,.,e. tll(· Oovernm<'nt may select 
pt'ople of different. thoug-hts. different ideaH lind differt'lll intel'('f;js who 
mig-ht give sound auvice, liS i:-; expeeted fl'olll this llunitt ~  rl i~ is only 

isor~  ('oJlllllitlw', ;md :IS such it llllist ('ort!;ist nf J11l:'lIlhers t llI ~s nt  

JI1g diifPI't'nt politi<:al shu(lt's of t houghl and political intcl es~  1 think 
thb present syiltem iK t('ry sound and all ~listloirs relating ti:i its iililCnd· 
ment nre absolutely irrelevdiit, 'rherrforf', Sir, I !mpjio!1:. tlil' motion, 

Tbe Honotirdble Sir till~i d a NfitliMHrIi. : Sir, 1 lim ('xtrcmely 
I!rateful to my friend, Mr. Muhammad Yamin Khan, whom by the way, I 
should lilw to c m~ratl late tin his mllid/'n speech in thiK Ass(>mbly, fdr having 
attpl1lpted to divert the debate on to the proper channel. You, Sir having 
ruled out. tit ordl'r the am!'nctment prc;posed by my friend Mt, Shal1funkhatri 
Chetty, it 11'1 hardly J1Mi>/IIoiary fUr tile at thi'S statteto discn~s the rrrHpriety 
Of the Ilrt'ftllg(inreritA ,(lhich #('re in'trotlueeti Hy the to ~rrl r tlen~ A l in 

~  tm(f T ,dlall only 1I11lke nne ~ral l'eitinrk tn cor ~ tidt  1Hth tlH'iw 
nrrangeI??nts, J am HOl'ry my ft'iend MI', Neogy did not hring (Jut the 
full pos1tlOn W}J('11 he WHs MtA'eking the present s~ stcm a fpw minute" 
ago, 1'he prefoient s~ sjl m  AS El matter of fElet, follows the rprolillTlerl(ia-
tio~ of tlIP .loint. H!'}ret Committl'c, I havp not got tlll' IttT{ll't of th!' 
Jamt 8('lrct ComnJitt('!' uncI I r.lhnll t ~rr ot~ uoti~ from Mr, ~  's 
own sp ~ t  in this Hom:(' whirit hr· tlf'li,,!'!'!'!l or! thp 19t.h .Jantl!lrl' ]ft':!:!, 
Then' hI' ~j es thiK Elf{ tIl{' quotlit ibn frtim the itej)(Jtt of tlii' :Joijlt i-idpel 
Comm i1tre :-
, "It tUII." {'I'en I-[rolltl." n ~lst thl' I'olitlral l'du('ntioJl of lutIia if ktlt",lill" ('Olll-
llHttl'N: of lcgiRlnth'c boil iI's aTC litt l~ rl to ",l'r(lIin t l a tlllen ~ of Gon'l'lIIUPlit ; 1>111 
WI' only e I I ~  :h,is opinioll all tht· ~ll I rstlindill  thllt thp :II'POintllIt'lit of "11('11 t'/H/I-
lfIitt.-I'H, thelT I'OSltlO1i ;lIt,) thl' rt'g'UIUtIOlIM II'hi('h /o.ro\'prn th"iT pToo(,flnrl'. Ahnll ",' lIIaft,>" 
llll l~ ,,"<I ('xelll,qinoly withill the dis('Tt't.ioll of th{' (;ovcruor Gl'J)('T/ll, •• 

'fliat was the rceomlll(,lldatioJl of t1w .Joint Sel('ct (·ol11mijtrf'. who 
apPll'rently came to this concl]lsiPI1 to ,.;j,ite of a c1itft'rf'rll l'f'eomml'lIdation 
in the onta ti~ pl il s l ll Ikport awl uft('r cODl'lideratiVlJ of the cow;ti-
tutional IIspect of the case, • • . ... 

• • 
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a~in  said so lnuch I !Jhall now contine myself to my Resolution. 
Sir, .in accordance with the usual practice--a practice which has heen in 
force f()r five years-I asked for this panel in February last flO that I might 
be in a position to form my Advisory Committee. As I mentioned in this 
House a little while ago, the other UOUSl' had been Idnd enough to give 
me a panel. ... , 

Sir Barl Singh Gour : They are always very kind to you. 

The Honourable Sir Bhupendra Hath Mitra: The only objection, if 
I may say so, which this House might have had in giving me-that panel 
was if it had any doubts about the utility of that Committee., Mr. Joshi 
has already said something about the utility of that Committee. My 
friend, Mr. Neogy, has becn kind enough to admit that probably that 
Committee has some utility. I do not want to waste the time of the House 
by reading out the various important itcms involving questions of policy 
which were referred to that Committee in the last two years. The mem-
bers who formed that Committee are fully aware of these subjects. They 
cover in fact various branches of work with which my Department has 
got to deal. . 

-Now, I would ask the House to consider whether, because they do not 
like the present constitution of these Committees ().r because they do not 
like the panel system on grounds of high policy, if I may use t ~t expres-
sion, it is fair to me that they should deprive me of the services of this 
Committee and compel me to go without the assistance of ~  Honourable 
friends like Mr. Joshi or Mr. Chaman Lall. 

Mr. Gaya Pruacl BiDrh: (Muzatfarpur cum Champaran : Non-
Muhammadan) : Why don't you nominate direct' 

The Honourable Sir Bhupenclra Nath Min : That is not a matter 
for discussion at present. The President having ruled tlie amendment 
.out of order, it is hardly nece~r  for me to pursue further the propriet,. 
of the present arrangements. But 8.8 my friend Mr. Gaya Prasad Singh 
has raised the question, I shall just say a few words on the subject. As 
it is, in 1925 jt fell to m~  lot for the first time to advise His Excellency the 
Governor General about the formation of the Committee to be attached 
to my Department. Now the Assembly elected a panel and the three 
gentlemen who headed. the list werc Mr. Cbaman Lall, Mr. Joshi and Sir 
Walter Willson. 1 took those three gentlemen &l! members of my Stand-
ing Advisory Committee. In 1926, the membel's who hcaded the poll were 
Sir Walter Willson, Sir Darcy Lindsay, Mr. Chaman Lan and Mr. Joshi. 
If I were tn fon()ow what my friend Pandit Madan Mohan Malayiya was 
adyocating a litt ~ while Itg-o, 1 should have taken lis members of that 
Committee Sir Walter Willson, Sir Dar.cy Lindsay and Mr. Chaman J.Jall, 
leaving out Mr. Joshi. Well, that shows that this panel system is very 
elastic. It enables me to put into that Committee people of various 
opinions from whom I can get the best assistance. That year I took, as 
a matter of fact, Sir Walter Willson, Mr. ChamanLall and Mr. Joshi, ' 
leaving out Sir Darcy Lindsay, so that in both years I had on my Standing 
Advisory Committee a European member representing capital, my 1;riend 
Mr. Joshi who represents labour, .and my friend Mr. Chaman LaB -who, 
though he has I believe larp capitalistic connections, takes a good deal 
of interest in tge welfare of labour. Now, it may be argued that my 
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Committee was defective because the representative of capital was a 
European. I settledt.hat when taking members from the other place. I got a 
panel from the other place and from; that panel a reprelOentative of Indian 
capital w'as selected, and I also selected a politician with general expe-
rience which gave my Committee, if I may say ~o  a comprehensive out-
look. I would ask the House again to. consider the whole p()Io;ition before 
they become so unkind as to vote down my Resolution, because if that is 
.done, I shall be left without any Committee at all, and I ean assure the 
House that there are certain important matters on which I want to consult 
my Standing Committee as soon as 'it has been formed. The House will . 
come to know about them from various questions which I will have to 
answer later on. 
I think, Sir, I have dealt with the variouH points which have been 

raised by my Honourable friends who have already taken part in this 
debate, though I did not really want to deal ,at all with the reallOllS which 
actuated my friend Mr. Chetty to move his amendment, as t.hat amend-
ment was ruled by you, Sir, to be out of order. But having explained the 
position as fully as I have done, I would now request the H'ouHe to with-
draw their oPJ:osition to my proposal and to allow me to go on  on t.he lines 
t.hat I have gone on for two years. If they want to change the present 
rules, as the Chair indicated, it is open to them to bring in a Resolution 
and have the rules changed, though, as I have already pointed out, the 
cha.nge in the rules may not operate to the best interestl'l either' of the 
Executive Government or of this House. ' 
*Panclit Madan Mohan II&laviya : May I ask, Birr' if the Honourable 

Member will give UII tbe allsurance that he will have this matter con-
sidered by the Governor General in Council and revise the rules so as to 
bring them into line with the recommendation conta.ined in the Montagu-
Chelmsford Report. That Report says ..... . 
Mr. President :  I c~ mot allow the Honourable Member to make a 

flIpeech. 
The Honourable Sir Bhupendra Bath Mitra: Well,· Sir, the qal::Ktion 

of altering the rules can I)nly be tl\lten up if the House passes a Reparate 
Resolution on that sl1bjeM. 
Mr. President : The question is : 
•• That this Assembly do proreed to eleet, in the manner deacribed In the rules 

published in t.he Home Departmen~ Notification No. F.·'9, dated the 22nd August 
1922. 8S amended by the Home Department Notification No. D.·TN·C., dated the SOtll 
.Tnnllary 1924, a paDel t.oDlisting ot 9 members from whieh the members of the 
Standing Committee to advise on lubjl!ds iD the Department of Industries aDd Labour 
will be nominated." 

The ARsembly dh'idrc1 : 
AYE8-41. 

Abdul Qaiyum, Nawab Sir Sahibzada. Ayangtlr, Mr. V. K. Ar&'f&mudha. . 
Abdullah Haji Kalim, Khan Bahadur Ayyangar, Rao Bahadur Nara.lDIha 
Haji. Gopalaswami.. 

Ahmad, Khan Bahadur Nalir·ud·din. Bajpai, )Ir. G. S. 
AlclI:ander, Mr. WilHam. Blackett, The Honourable Sir BasiL 
Anwar·ul.Azim., Mr. Br&y, Sir Denys. 
Allhratuddln Ahmad, KhaD Bahadar Coatman, Mr. J. 
Nawabuda Sayid. Cocke, Mr. H. G. 

• Remarks not t.olleeteti by the HonouraWe lIftmber. 
• • • 

• 
• '" II 



Coegrave, Mr. W. A. 
Courtenay, IIr. B. H. 

Crerar, The 1l0llourable Xr. 3'. 
Crofton, Mr. R. II. 
Dakhan, Mr. W. M. P. Ghulam Kadlr 
Khan. . 

Dalal, Mr. A. B. 
Dalal, Bardar Sir Bomanji. 
Donovan, Mr. J. T. 
Dunnett, Mr. J. M. 
Gllazantar Ali Khan, Baja. 
Haigh, Mr. P. B. 
Irving, Mr. Miles. 
Ilmail Khan, Mr. 
Joehi, Mr. N. M. 
Kabul Singh Bahadur, Oaptain. 
Keane, Mr. M. 
Kirk, Mr. R. T. F. 

,[lmA.uG. 1927. 

Mitra, The Honourable Sir Bhupendra 
Nath. 

Kobammad IIIII&U lthaD, W 
Ohaudh1U7. 
Moore, Mr. Arthur. 
Mukherjee, Mr. S. C. 
Panou, Mr. A. A. L. 
Rainy, The Honourable Sir Georp. 
Rajah, Rao Bahadur II. C. 
Boy, Mr. K. C. 
Saml, Mr. H. A. 
Shah Nawaz, Mian Mohammad. 
Singh, Rai Bahadur B. N. 
Suhrawardy, Dr. A. 
Tonldnlon, Mr. H. 
Wright, Mr. W. T. II. 
Yakub, Mauhi Muhammad. 
Yamin Khan, Mr. Muhammad. 
Young, Mr. G. ,M. 

NOE8-86. 

Abdoola Haroon, Haji. 
Abdul Matin Chaudhury, Maulvi. 
Acharya, Mr. M. K. 
Aney, Mr. M. S. 
Ayyangar,Mr. M. S. Sasha. 
Bhurgava, Pandit Thakur DaB. 
Chtl!1l1tn Lall, Diwan. 
Chett.y, Mr. B. K. Shanmukham:. 
Daa, Mr. B. 
Das, Pandit Nilawtha. 
Dutt, Mr. Amar Nath. 
Farookhi, Mr. Abdul Latif Saheb. 
Gour, Sir Hari Singh. 
Haji, Mr. Sarabhai Nemchand. 
Iyengar, Mr. A. Rangaswami. 
Iyengar, Mr. S. Srintvasa. 
Jogtah, Mr. Varahagiri Vanuta. 
Kelkar, Mr. N. C. 

The motion was adopted. 

Kidwal, Mr. Rali Ahmad. 
Kunzru, Pandit Hilday Nath. 
Laltlri 'Chaudhury,Mi. Dhiradra Kanta. 
Lamb, Mr. W. S. 
Malaviya, Pandit Madan Mohan. 
Mitra, Mr. aa.,.encba Ohandra. 
Moonje, Dr. B. S. 
Mukhtar Singh, .Mr. 
Na.idu, Mr. B. P. 
Neogy, Mr. K" C. 
Pandya, Mr. Vidya Sagar. 
Sarda, Rai Sahib ar ~  

Shafee, Maulvi Mohammad. 
Siddiqi, Mr. Abdul Qadir. 
Singh, Mr. Gayn. Prasad. 
Singh, Mr. Narayan Prasad. 
Sbigh, Mr. Ram N.arayan. 
Sinha, Mr.· Siddhelwar. 

The ,Assembly then adjourned for Lunch till a Quarter to Three of 
the Clook. ' 



The Assembly re-assembled after Lunch at a Quarter to Three of. 
the Clock, Mr. President in the Chair. 
ELECTION OF A PANEL FOR THE" ADVISORY PUBLICITY' 

COMMITTEE. 

The Honourable 1Ir. J. Crerar (Home Member) :  I move: 
II That thia Auembly do proceed to the election, in IIlch. method 81 may be 

approved by the Honourable the President, of 8 panel of 14 memberl from which ". 
members of the Advilory Publicity Committee will be nominated." 

Before speaking briefly on this motion, I may perhaps be permitted 
to say one word of a persqnal character. This is the first occasion 
on which I have had the honour of addressing thiH Assembly'. I am 
aware that it is the custom of the House to extend to its newest Members 
a great measure of patience and indulgence, and, as it falls to me to have 
the very heavy responsibility of speaking for the first time from this 
Bench, I trust and hope that I shall have a very large measure of the 
forbearance of the House. I do not think it is necessary for me to 
say much on the motion which stands in my name. The question of the 
expedient of a panel for Advisory Committees has been discussed at con-
siderable length. The particular Advisory Committee which is the 
subject of my motion is in material respects different from the Standing 
Advisory Committees attached to Departments which have been the 
previous subject of discussion, and I should like to observe that the 
practical considerations of convenience, which were so lucidly explained 
by my Honourable colleague Sir Bhupendra Nath Mitra, apply probably 
in much larger measure to the Publicity Advisory Committee. The ques-
tions which come before this Committee are of a very general natare, 
and it is particularly desirable that the representation of different kinds 
of opinion and di1ferent kinds of interest should be as comprehensive 
aF; possible. The discretion allowed to Government by the panel system 
does give them a certain facility for securing the representative character 
of the Committee, und. as in matters of publicity it is extremely impor-
tant  that different points of view should be carefully and duly con-
sidered, the particular e.xpedient which is adopted in this motion, as in 
the motion which has preceded it, is one which from a practical point 
of view is so convenient that I trust it will commend itself to the House. 
I hope the House will pa8s the motion which stands in my name. 
The motion was adopted. 

• 
ELECTION OF A PANEL FOR THE STANDING COMMITTEE OF 

THE COMMERCE DEPARTMENT. 
The Honourable Bir George Rainy (Member for Commerce and 

Railways) : Sir, I rise to move: 
II That this Assembly do proeced to elect, in the manner deacribed in the rule. 

published in the Home Department Notitlcation No. F.·49, dated the 22nd August, 
j922, as amended by the Home Department Notification No. D.:794·C., dated 
the 30th January 1924, a panel conlilting of 9 members. from which 3 will be nomi· 
nated to serve. on the Standing Comnrlttee ~ advise on lubjeetl in the Departm811t of 
<Commerce. ' , 

I do not propose, Mr. President, to say more than a o~d or two 
about this Resolution. The Honourable Mr. Crerar has mentIoned that 
itia customary for new Members to trust a great deal to the indulgence 
and the kindness of the House. I certainly have the utmoRt confidence 

N88 ) 
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that the House will bear with my youth and inexperience and will not 
deny me the protection for which I ailk. All I wish to add is that 
there are certain subjects, particularly those connected with merchant 
shipping, on which I think it is er~  important and very necessary that 
those who have to administer the Commerce Department should have 
the assistance of an Advisory Committee. I move the motion that stands 
in my name. 

Mr. It. O. :Neogy (Dacca Division : Non-Muhammadan Rural) : May 
I 'know, Sir, how often the Committee attached to the Commerce Depart-
ment has been summoned in the past, and what are the ilubjects that were 
placed before it for discussion 7 

The Honourable Sir George Ram), : I am afraid, Sir, I am not in a 
position to give the Honourable Member the information for which he 
asks, but I would again plead for indulgence on the ground that I at any 
rate W8" not personally responsible for the number of times they met. 

Mr. :N. O. Kelkar (Bombay Central Division: Non-Muhammadan 
Rural) : I stand to oppose this motion. I wanted to speak on the 
very first motion just now made, but it waij generally thought to be a 
somewhat useful Committee. At the same time of course we did vote 
against the motion in order to put down on record our emphatic protest 
against the manner in which the members of thcse Advisory Committees 
are selected. My objection to this procedure of appointing these Com-
mittees is that it is almost a double dose of distrust-double distillation _ 
of distrust, in this senile that, ill the firilt place, they are only Advisory 
Committees ; ano. I l:Iay diRt rust is shown hecause you do not give them 
any definite executive authority, no authority at all. You only want 
these peopie to act as an Advisory Committee. Secondly, you do not ' 
want to give the Legislature the power to elect their own representatives 
even on an Advisory Committee. This particular Committee is nothing 
more than an Advisory Committee, and, as has heen pointed out by my 
friend over here just now, the Committee also is very seldom convened. 
An Advisory Committee is like the King's advisers. The King summons 
them only whew Hil:l Royal Majesty finds that he wants advice, and we 
find that His Royal Majesty is never in need of advice because he 
always wishes t.o exereise hill own will. And it is the same ease with 
the Advisory Committees here. They have no definite powers; no 
rules of business are prescribed for the Committees. The Committee 
has no initiative eca l~e it can attend only when called. But we have 
accepted even this position. I want this to be marked and noted. Our 
objection is not mainly at t.his moment to the advisory nature of these 
Committees and their po,verH, but that apart from that, they are ap-
pointeo from a panel and not by direct election. And that is why I 
call it, again, a double dose of distrust. Now you place t~e e ~slature8 
in an. awkward positron. I really cannot sec the logIC of It. You 
appoint Select Committees by direct election from both the Legislatures, 
and the fate of Bills, very important Bills, sometimes hangs on these 
very Select Committees. 'rhey shapc, they give prnper form .to,the 
Bills and in many cases, I should say mostly, Bills are passed in the 
e~islature d trey are shaped and formed in ~ e first inst~nce by the 
Select Committee. Now you can h·ast the LegIslature to dIrectly elect 
people to sit on Select o~mitteeR fOl shaping the destiny of Bills, but 
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I wonder how you cannot trust the IJegisla\ure to elect their represent-
atives on an Advisory ommitt~e  which meets very rarely ,and ean 
only give advice. Even SUPPOIIU$ wronll representatiYoll have, been 
chosen: after aU, how far does it go T It doel! not go very far. They 
are only to give advice. Theirs is not to enforeeor put into practioe 
any executive powers of authoritY'. Well, if they a.re wrongly chosen, 
who is responsible, who takes the consequences' It is the Legislature. 
We have been told that Heads of Departments are so gracious and 80 
wise that they are alwaYII prepared to  condone the defects and the mis-
takes of the Lellisillture ; lind in one instance we were told that though 
the Legislative Assembly elected wrongly, our friend over there very 
wisely made a certain Relection, meaning that the result or the election 
was very.bad, but he used his discretion and his wisdom in order that 
partieularly goood and useful people only might be taken. But I would 
reply to him on that point. Hp, doeR not remember perhaps that the 
result of that particular election which he mentioned must have been in 
that particular fashion simply because of the panel system of election. 
It shows on the face of it that the Assembly, as a whole, diel not take any 
keen interest in that particular election. If the Assembly had taken 
any interest in that election, I say certainly that the result would not 
be as he mentioned it to this House. Then again there is this PQint. 
Yon have got to consirler it from tlle point of view of the Legislature. 
We elect here EI panel of 8 or 9 people, and ,vho ultimately decides 
who will be taken out of that panel T The Governor General. Now 
why should there be this slur, a double slur, a slur in the first instance 
upon the choice we make Elnd It slur in thc second instance upon those 
people who have been left out; and these people can be slurred over, 
they can be left out, without the Governor General giving any good or 
any reasons at all. You put up a liRt of 8 or 9 people as having been 
elected by the Assembly aM fit for the business. The Governor General 
says, "  I will not have this man ", and he. U8CS his pen to strike out 
the name of t~at miUl. What is the guarantee thflt t ~ Governor 
General will properly exercise his rliscretion' It hlHl been pointed out 
by Sir Bhupendra Nath Mitra that this discrl'tion has been given to the 
Governor General ~  the .10int Pnrliamentl1ry Committee. But nfte,r 
the discretion waR given. we can 1'18Y' that thAt discretion has not been 
properly used. and thf'refore we claim this ultimate right and thill de-
finite right for the Assemhly itself for making definite and direct elections 
to these Advisory ComJtlittees. Either the Government wants advice 
·or does not want ad\'ice. After all. this ill a mere recommendation 8nd 
Government have voluntarily ta~n it upon themselves to seek advice. 
Well, if thev bad not chosen to seek ad,-i<!e, the matter would h8.ve 
ended, 118 we cannot force the hands of Gov!rnment. But if they 
really want to seek ad"ice, let them do it Hincerely, let them trust us 
to give the proper advice through properly accrediteo representative.s. 
So the result is this, that we elect certain people as a panel. and certain 
selections are ultimatel\"' made by the Governor General; and not only 
those who are left out' are humiliated but in a way the panel itAelf is 
humiliated by the omission. 
New, it has been Haid that this method hall worked well. It has 

even betan stated . that this is a better method than 
3 P... the other method of direct election .. Now, if the Honour-

able Member lIincerely and hone_Iy believe!! in tha' statement, why . . , 
• • • • 
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mould he not go fUrther and propose that even for Select Committees 
for Bills to be elected by the Legislature this method should be followed 
and that there should everywhere be panels t If nomination out of an 
elected panel is the ette~ method, why not apply it to each and every 
eale , Why do you apply it :0 only those cases of Advisory Committees , 
In my opinion, absolutely no case has been made out for .selecting this 
method of having a panel out of an elected ~od  It has been said that 
sometimes representative men are necessary for advisory bodies. The 
assumption seems to be that if you giVle, the Assembly the power to make 
direct elections to advisory· bodies, then representative men will not 
come in. Here again I fail to see the reason. Why should not the 
Assembly be trusted to choose properly elected representatives, if it can 
be truAted to choose similar representatives on Select Committee!! for 
Bills' I really fail to understand this distinction between the fonnation 
of Select Committees for Bills and the formation of Advisory Committees 
for giving advice. There may be some other criterion for having these 
Committees only as advisory bodies and for having Select Committees 
as bodies with some definite authority and power. That is not my point. 
I have already stated that I have accepted one position, though I do not 
agree that it is the best position. I go further and. say that even these 
Committees which are to co-operate with the Department!! and give them 
advice should also have certain rules of business, some powers of 
initiative, and at least limited executive powerA in the initial stage. But 
that is not my position now. I am quite content at this moment to have 
the Committees  as Adviso.ry Committees, but my argument is that once 
having accepted that position, why do you force upon us the other distrust 
also' Why don't you trust our Advisory Committees elected directly 
by 'ourselves' This is an argument which applies, I suppose, to all 
similar motions that are now before the House, and so if I have spoken 
on this one, I have spoken for all. 
Mr .•. 8. hey (Berar Representative) : Sir, the ground on which I 

want to oppose this motion is a very simple one. The principles on which 
this Committee is formed have been sufficiently discussed and my Honour-
able friend Mr. Kelkar has also shown how absurd it is to appreciate the 
principle of panels in the case of these Standing Committees when it is re-
jooted as useless in the case of Select Committ.ees and other Stat.utory Com-
mittees elected by this House. I do not want to touch that point. I want. to 
emphallise the fact that, if the Government of India really want Advisory 
Committees, then they must be given sufficient opportunities and scope to· 
discharge their functions during the period for which they are in existence. 
Last time I put. a fewtquestions with a view to elicit information regard· 
ing the functions and work performed by the various Committees ap-
pointed under theRe Notifications. At that t.ime the answer given on the 
floor of the Honse was that the information was not available and it 
would be collected and supplied to the Member. Subsequently it was 
suppli"d to me ; unfortunately I have not got the typed copies of the 
reply given with me at present. But I have gone through them 
and I. find that the one Comm.ittee tha.t has functioned and h8.JI done 
some important work was the Committee for which a motion was tabled 
by my Honourable friend Sir Bhllpendra Nath Mitra and which ,vas 
carried by tKe }louse shortly e o~e  As regards other Committees, 
sOlne l)f ~ em never :&et at all. ).t is cert.ainly an insult to this House to 
call upon it' to proceed ttl elect a ~mmittee and never to make use 

~ 
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of thai Committee. That being the position, there is a legitimate feeling 
of resentment. I think Members would be well advised· in rejectint 
the proposal altogether &s a ~ar  of protest and indignation. Sir, 
oppose the motion. 
Maulvi' .uhammad Yakub (Rohilkund and Kumaon Divisions : 

Muhammadan Rural): Sir, I do not oppose my friend the Honourable 
Mr. Kelkar when he says that the system of the election of these Com-
mittees is full of defects, 'but, I lIubmit, that by rejecting the motion 
which is before the House we will not amend the system of election. 
Wpat would be the result if we reject this motion f The result would 
be that there will be no Committee at. all. Now, Sir, is not t.he consti-
tution of our Assembly full of defects and anomalies' What sanctions 
have our ResolutionH got T They are not binrling on the Government. 
There are certain other things in thc constitution of this ASRembly 
which are full of anomalies and defects, but we caunot remove those 
anomalies and defects by rejecting motions. The proper system of 
amending the rules is by' moving Resolutions. If my Honourable friend 
Mr. Aney or any other Members consider that the present system of 
election of these Committees is not sound. they can move a Resolution 
to the effect that the rules of ele('tion should be amended, but it is 
not proper and desirable to reject motions like this. 
As regards the working of the Advisory Committees, if any Depart-

ment. does not hold meetings of their Committees they are to be cemnlred 
in the House. Motions ought to be moved in the House that such and 
such members should be censured for not calling the Committees of their 
Departments. There, too, Sir, by rejecting the motions for the election 
of the Committees, we will not be removing the defects. For these 
reasons I support the motion before the HOU8e, and I respectfully submit 
that the Honourable Members who are opposing this motion will consider 
the question in this light. They should move Resolutions, they should 
cemlUre the members, but they should not deprive some Members of 
thf.' Assembly, at any rate, from a small power of advice which they 
exercise bY' being elected to these Committees. 
·Diwan Obaman LaD (West Punjab: Non-Muhammadan) : Sir, I 

would not have riRen to talk upon this subject had it not been fot the 
speech of my Honourable friend Maulvi Muhammad Yakub. I think he 
was rather confused about the subject. He started off by IItating that 
the only remedy we possess is to move Resolutions, but ended IIp by 
saying that we  cannot. compel the Goyernment to liflten to lU! beMllse 
the Government is under no obligation to respect any Resolution that. we 
might pails. The contradiction is t~ere  But I want to aSHure ~ e 
Honourable Member in charge of tbfs Department. that we do not w.lsh 
bim to carry a,vay the idea that we are not an io~~ to haTe StandlDg 
Committee!'! for t.he Departments. Tn fact, thf.' lef:!'ltlmate development 
of the committee system sf.'ems to me to be this that we mn.st have a 
complete right to elect our own men and n?t leave th.e chOIce .to the 
MembeT in charge of the Government of IndIa. What IS the o~ ect of 
these· Committees' The object is merely to associate t.he L.g!slature 
wit.h the Executive in order that both the Executive and the LegIslature 
might benefit. What we are pressing Jor is a denlopment of this system 
which was laid down by the Joint Committee. I have here the state· 
ment made in the Montagu-Chelmsford Report. They 'fso say the same 

-Speech Dot oorrecte4 by tile BOD01INbleJ(em\lei. ••• 
• • • • 



308f LBGISLA'l'lVll: A8SEHBliY. [18TH AUQ..1927. 

[Diwan Chaman Lall.] 

thing, namely, that their intention is to familiarise the elected Member. 
of the Legislative COlIDCils with the processes of administration. What 
we want is the right to nominate our own men. Th4! Aseembly IIbould 
have the right and no invidious distinction should be drawn, as haa beeD 
pointed out by my Honourable friend Mr. Kelkar, as to the Members who 
ought to be put upon theRe Committees at the sweet will of the Membtlr 
in charge. 

Now, we may have a very good Member in charge, like my Honour-
able friend Sir Bhupendra Nath Mitra, who might adjust all sorts of 
differences, but we cannot depend upon the vagaries of the Government 
where you are a Minister to-day and to-morrow you are gone. What we 
want is the right to say that these are the men whom we trust to carry 
out the wishes of the Assembly in regard to the various processes of 
administration which will be considered by the Standing Committees. 
It is with tha.t object that we desire to censure tile Government for not 
having brought in this proposal themselves. It was up to them-it is 
not up to us--to have brought forward s~c  a Resolution. Our Resolu-
tions are mere scraps of paper. It is up to the Government to amend the 
rules and introduce a ,different system for the selection of these tandin~ 

Committees, and I hope that the Honourable Member, as a result of this 
discussion, will move the Government of India and bring in a decent 
system for the selection of these Standing Committees. 

Mr.H. G. Cooke (BombaY' : European) : Sir, I only want to say two 
words. I am glad that the last speaker ha!:! spoken for this Resolution 
because it i!:! certainly vcry essential that the Commerce Department 
should not go without a Committee. The Honourable Member distinctly 
said that he was all in favour of Committees, lIud therefore I do not see 
how he could do an t in~ else than support this motion. 

Sir, the Commerce Department, I think of all departments, is one 
which requires un AdYisor,v Committee, and it would be most undesir-
able that that Department should be lett without ont". I am not quite 
c1eal1 whether the motion intends three members only to be nominated to 
the Standing Committee. I under8t~nd however from the discussion to-
day that it is not necessary that the same three shall be on the Com-
mittee indefinitely. The Commerce Department dr'al!:! with diverse 
matters, such as CottOll yarn, lighthouses and insurance ; and His 
olyvious that we do not want the same three men dealing with thClltl three 
sUbjects: one man  may be an expert. on cotton yarn, but may not be an 
ilxpert on lighthouses; and therefore I should like to be enlightened on 
that point. But in any case I do trust this House will follow the good 
eXllmple l'Iet before lunch and vote for this Committee. 

The Honourable Sir George Rainy :  I hope, Sir. that the members 
whQ p a ~ spolten on the other side of the House will pardon me if I reply 
only ,briefly to what they have Rllid. After all th(,1'e was a considel'able 
amount of discussion this forenoon on the motion for the appointment 
of a Committ.ee for the Department of Industries and Labour; and in'sub-
stance moat of the .a.rguments used-though. not  perhaps all of t em- erl~ 

r l l~ t o~ ard in. the course of that debate an(,\ .. ~re  I tbink1 eonvin-
c Dl l~ ~ep ied to·b), IDi' Honourable f"end, Sir Bkupendra Nath Mitra. 

l 

• 
• 
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Mr. Kelkar's first complaint was that these Advisory Committees had 
no executiVle authority. This point can, I'think, be very briefty,disposed 
of, for be admitted himself tllat 'he was not seriously asking that the 
Committetl IIhould be given executive authority at the present time. We 
are now at the advisory stage, when the schenie is that non-oftlcial 
Members of the Legislature should he associated with' the Departmentl 
to put them in touch with the business going on in each Department. 
And indeed if it came to the stage, Mr. President, at which Committees 
with executive authority were eiected by this House, I am inclined to 
think that we should have passed on to a new stage of consfitutwnal 
development where the question of the exact powers of the Committees 
would not he of' such importance as Honourable Members tbiilk at 
present. 

Now, as ,regards the question wboether this House should itself 
elect the members of, the Advisory Committee or whether we should 
adhere to the panel system by which the Governor General selects from 
a larger number, a smaller number to sit on the Committee, Mr. Kelkar 
referred to the analogy of the' Seloect Committees of this House \vhich, 
as eyerybody knowlI, are entirely elected hy this House. Another in-
sta~ce that might be quoted is the Standing Finance Committl'e. 
These Committees, the Select Committees and the Standing Finance Com-
mittee, are definitely committees to advise this House about the dis-
chal'llE' of its own functions, whereas the Advisory Committees with 
which we Are dealinll are to be .constituted through the action Of this 
House to advise the Executive Government. Now, I think that at once 
makefo; a distinction behveen the two cases. They are not completely 
annlo~ouR ; and since there are two parties concern,ed, namely, the party 
who advises and thepal'ty who receives the advice. I think it ,can be 
Al ~uerl ver.y fairly that the party who receives the. adviceil! . also en-
1 itled to have a say in the selection of ·the advill'ea."s. 

Mr. Satyendra OhandfR Mitra it tll o nl~ Ano Hajshfllti Divisiolli! : 
Non-Muhammadan Rural) : Why not nominate them all Y 

The Hononrable Sir Georgeltainy :  " Why not nominate them ?" 
FnJ' lhf very simple reason that there nre two partics to at~ain find I 
~l l  no reason at all why .the Assem l~  should not participatE' in the 
~t l ~tion  

Nnw, Sir, the only other point to which I wish to l\.llude ill the 
complaint that the Advisory Committee waf; very seldom convened. I 
think possibly, if that be the C/lIioH. that it luay have beeu'due to the 
nature of the businl'ss which was principally occuPyinll thE' attention 
of the Commerce Department at that time. I cannot speak from 
knowlt·rhre. b(,C8:11Se I QonotktJow the cirr.umstaDces. Rut T wnnir1 
like to repeat what I '1l1id in my opening speech that, as fllr as I can see, 
therE' arp. II f!ood many Rubjects likely to come before thE' Commerce De-
p8l'tment in the next year or two, particularly' on· the mercantile side, 
on which. I have no doubt at alI that it will be extremel;\' use'ul to the 
Commerce Department, anti I hope not altogether unprofitable to Mem-
ber!l of·thp Assembly, to have an A<l}-isory Committet'o 

1Ir. Preeident : The questiOrliR: 
II That this A8~ m l  do ptoeeedto eleet, In fttf.' UWlD!!l de\eribl!d tn tlio'rul". 

publillhl.'d hi tht' Hom!! i>epnnmt'nt ifotifleation' No. ~ Mtf'd thE' ;and AUf-lilt. 
• •• • • 
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11l22, all amended by the Home Department Notifioation No. D.·79'·0., dated the 30th 
January, 192'. & panel Clonsistin, of 9 membera from which 3 will .be nomiDated to 
lerve on the Standing Committee to advise. on lubjeetll in the Department of om~ 
meree." . 

The motion was adopted . 

• 
ELECTION OF A PANEL FOR THE STANDING COMMITTEE FOR 
THE DEPARTMENT OF EDUCATION, HEALTH AND LANDS. 

Mr; A. B. Dalal (Secretary, Education, Health and Lands) : Sir, I 
move the following : 

•• That this Assembly do proceed to elect, in the manner prescribed in the rules 
published in the Home Department Notification No. F.·49, dated the 22nd August, 
1922, as amended by the Home Department Notifieation No. D.·794·C., dated the 80th 
January, 1924, a panel consisting of 9 membel'll from whioh the members of the Stund· 
il)(( Advisory Committee to advise on subjectll, other than Indiana Overseas Ilnd 
~n i rlltion  dealt with in the Department of Education, Health and Lands, will be 
nomina ted. ' , 

Sir, after what has fallen from the more senior Honourable Members 
9n this side of the House, I do not wish to say anything further, except 
to mention that we have found the advice and help of our Standing 
Emigration Committee, which we frequently consult, of the greatest 
help to us. I tr l~t  therefore, that the House will not deny us similar 
advice and assistance from this Committee. Sir, I move the motion that 
stands in my name. 

The motion was adopted. 

1Ir. Prllident: I may inform the Assembly that for the 
purpose of ele.ction of members to the Public Accounts Committee, the 
Standing Advisory Committee for the Department of Education, Health 
and Lands, and the Advisory Publicity Committee, the Assembly office 
will be opf'n to receive nominations up to 3 p.m. on Friday, the 19th 
August, and the election, if necessary, will take place in this Chamber on 
Monday, the 22nd August. The nominations for the Standing Advisory 
Oommittees for the Department of Industries and Labour and the Depart-
ment of Commerce will be received by the Assembly Office up to 12 noon 
on Monday, the 22nd August, and the election, if necessary, will take 
place in this Chamber on Wednesday, the 24th August. The eltCction8 
will be copducted in accordance with the principle of proportional reo 
presentation by means of the single transferable vote. 

THE NEGOTIABT.lE INSTRUMENTS (AMENDMENT) BILL. 

AnoINTMENT OF MB. K. C. NEOGY TO THE SELECT COMMITTEE vice TBB 
REv». DB. E. M. MAOPHAIL, BE8IGNED. 

The-Konourable Sir BuiJ Blackett (Finance Member) : Sir·, I move 
that in place of the Rev. Dr~ E. M. Macphail, Mr. K. C. NeolU' he Rppoint. 
ed to the Select Committee on the Bill further to 8.mend the Negotiable 
Instruments Act, 1881, for a certain purpose. . 

We are unfortunate, and I am sure many in this House will agree 
with ~nc  ill that Dr: MAcphail iCJ n,o longer 8· Member of this House. It 

• 
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should like to take this opportunity of expressiilg my own· gratitude 
for the serviClef!l which he has rendered to India, .both in thi. BOUIe and 
outside. Being without Dr. Macphail on this Committee, we are without 
& Chainnan, and it is in these eircumstances that I move that in place 
of Dr. Macphail Mr. K. C. Neogy be appointed. 

The motion was adopted. 

THE GOLD STANDARD AND RESERVE BANK OF INDIA BILL. 

PRESENTATION 01' THE REPORT 01' THE JOINT COMMITTEE. 

The Honourable Sir Baln BlaClkett (FinanceMember): Sir, I pre-
sent the Report of the Joint Committee on the Bill to esta;blish a gold 
I>tandard currency for British India and constitute a Reserve Bank of 
~~  .  . 

THE IMPERIAL BANK OF INDIA (AMENDMENT) BILL. 

PRESENTATION 01' THE REPORT 01' THE JOINT· COMMITTEE. 

The HOnourable Sir Buil BJackett (Finance Member) : Sir, I pre-
sent the Report of the Joint Committee on the Bill further to amend the 
Imperial Bank of India Act, 1920, for certain purposes. 

THE REPEALING BILL. 
Mr. W. T. M. Wright (Secretary, Legislative Department): Sjr, I 

beg to move for leave to introduce a Bill to repeal certain enactments. 
The object of this Bill, Sir, is to remove a good deal of obsolete matter 
from the Statute-book in order to facilitate the publication of a new 
edition of the General Acts. There is nothing in the Bill which calls 
for any particular remark at this stage, and I therefore move my motion. 
The motion was adopted. 
Mr. W. T. M. Wright: Sir, I intr()dllce the Bill. 

THE INDIAN TARIFF (AMENDMENT) BILL. 
The Honourable lir George RaiDy (Member for Comnterce and Rail-

ways) : Sir, I rise to move for leave to introduce a Bill further to amend 
the Indian Taritf Act, 1894. 
The object of this Bill can be explained in a very few words. The 

Tariff Board which was appointed to inquire into the depression in the 
cotton textile industry put forward certain proposals for the exemption 
from duty of articles of machinery and mill stores. These proposals 

.. were considered by the Government of India, and in a Resolution, dated 
the 7th of June last, t.hey announced their intention of asking the Legis-
lature to remove the 21 per cent. duty on machinery and a1 .. 0 the cluties 
on some, but not all, of the mill stores recommended fotj exemption by 
the Board. This Bill is intended to give eft'ect to the decUtlon of Gov-
ernment. But, in addition to the articleR enumerated in the Resolution 
of the 7th June last, it is proposed t.o remove altoget.her firllt, the 2! per 
cent. duty on printing machinery and materialll, on the ground that 
its retention would lead to administrative ·inconveJlience, and Recond, 
tbe duties on certain additiollal articles of lIVaehinery al!d JUM! Rtorp.lI, . . 

• 
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namely, bobbins and pirDl~  roller !lkins and roller cloth, (!learer cloth and 
~i in  flannel, t.he inclusion of whieh was strongly advocated by the Mill· 
owners Associations. Finally, t.he Bill also makeR provision for another 
propo!olal which was anllounced during the course of the last two or three 
days, na.mely, the reduction of thc duty on artificial silk yarn from 15 to 
7t per cent. 

Sir, I move. 
The motion was adopted. 

The BODoura.ble Sir George Rainy: Sir, I introduce the Bill. 

THE INDIAN ARI ~  (COTTON YARN AMENDMENT) BILL. 

The Honoura.ble Sir George Rainy (Member for Commerce and 
Railways) : Sir, I move for leave to introduce Ii Bill furtht'r to amrmd 
thC' Indian Tariff Act, 1894, in order to !,Iafeguard the manufacturE' of 
('ott on yarn in British India. 

The Tf'xtile Tariff Board, Mr. Presidf'tlt, found that owing to the 
night work of women, which in British Innia is prohibited by IInl', the 
~r IljlllnC'.lie cotton mills wpre able to producc cotton yarn at II lower cost 
HIlln the Innian mill!'. 'J'hr niffeJ'ence amounted to 10 pies per pound 
:'nr II mill !'pinning an IIverage of 208. and 16i pies per pound for a 
mill !lpinning 1m averllge of 82s. Th(' bulk of the cotton ,YIIlrn imported 
nto In<lin which compet('s with Indian yarn is of the intermediate 
ounts from 3h. to 40s., and the quantity of yurn imported into India 
f connts lower than m~ is quite small. A nr~~~nt all imported cotton 
'11 I'll i!' subject to an ad lIalorfn/ duty of n per cenf:·· "'W1i81t is propoRed 
-the MiU is ' that' np ·to the 31101t. MaTCh; 19.30,' t ~  'itt1ty !lh'lm.ltt'-be-·-iTxpd 
.. 1) 1'>1' l' ('(. il f.-f/"it -,' .• (ff fii'iiif/:' til' "i'iTIl'!" md t mttr ~nll~ -  lletJ ( "SI' 

, fit11ie lllg'hrr, nni:1tbaf"'tJliIi:' ~ ltt  shonld be' npplicabie to a l~ t  
';·edf·rom nIl c olmtrieil ~ le efft'trt w111 be that yarn,' the 'lfthte"or"wlliCh 
dol'S not<';xeee.cl ~~ l- -  a pound, will plly duty at one and-n-half Ilnnas 
'lI'-ponnrl, hut it thl' 8 u l-e cPe~l~t tl n i e  :R.N. ·1·14·0 ft; P~ it ',nIl 

e- ~oll e t d at £) per Cf.'nt. ad 1'a?Orern l~ 8t present  Approximately, the 
on" ·ltno:Il'·hlllf !lnnas dl t~  will he about 10 per cent. ad va.lorem at the 
pr('1I1'11j pl'ic(' of yarn of the counts of 318 to 408. 

'fh('l't; is om' other point whi('h perllllp!oI I had bcttel' explain. It is 
;t'xpccted thllt the l ~ ~  .• mllking HIP u;ght work of women jl e ~  in 
~~ cottO!1 Inill~ will rO'mil",.·ntfl force r~l  thc 1st. ()fJl1lJr ... .l929. 
.  .  . pmrof thllt ~ eal  flU yarn produr,t\o durmg thl' p(,Mod thl..lt womf'n 
: pr- --ii~l t or  At, ni1{ht should he .)fl' the markt .. t. For tliis rea'ion 
rii it hl proposed thM tlHl one HIH:l·n·hRjf annns duty should remain in force' 
\1 unly up to the :nAt flf March, ~a  , . ..' .:-. 
\ ". "1 <10 not propose to.dllr. SIr, to say an~ t m~ further. Thp-r(' ,nll 
be otl,,'r opportuniticfl, and I helieve it to he in accordance with the prae-
ti l~ of this HOllse, thllt at the stage of introrluction, a hrief !oItatl'ment, 
I'lufficient to indicate exactly what is proposed, is all thM is e pect~d 

trom t h(' l\1ov('r. 

TIll' motion Wi" adopted. 

The' Honourable 'Sir .George Bainy : Sir. I introduce the Bill. 



, ":'THE BAMBOO PAPER INDUSTRY (PROTECTION) BILL. 

The iJlOJiourablt air CJeorre .... my . (Member for omm~e and 
Railways) : Sit,. I mo.ve for leave to illtro.puee a Bill to' amend the law 
relating to. 't11e: fostering' and de'vrllopment (')fthe'bambOo 'PsPfl'i" industry 
in British India. 

This Bill, Mr, Presid,ent, pro.po.sel! to' do. three t in~s  In the first 
place, it is necessary to. remedy a serious defect in the prelleIit law. The 
Bamboo. Paper Industry (Pro.tectio.n) Act, 1925, imposed a pro.teotive' 
duty of o.ne anna a po.und o.n printing papcr but exempted newsprint 
'\\'hich was defined ~s paper containing no.t less thali 65 per cent. o.f 
Ine ~ anicl l wo.o.d pUlp. The intent~o n wall that all paper which contained 
less than 65 per cent. o.f mechanical woo.d pulp, o.r co.ntained no. ml'\lhanical 
pulp at aU, sho.uld pay the protective duty. It has 'been held, ho.wever, 
that as the Act is wo.rded; papcr eontaining no mechanical pulp was Dot 
subject to' the protective duty but o.nly to. the 15 per cent.. reveliueduty. 
It i(,l propo.sed iJi this Bill to. amend the Act so as to' carry out the O'l'iginal 
intentio.n, and also to' make certain pro.visio.n fo.r the retrospective co.llectio.n 
(If the pro.tective duty o.n printing paper which has been impo.rted on 
la~ m nt o.nly of the lo.wer duty at any time sincc the Bamboo Paper Indus-
try (Pro.tectio.n) Act came into foree. This,a.mendment o.f the law is 
ahsolutcly neceSflary bt'caulle, unless it is made, the pro.tectio.n fo.r papel' 
breaks do.wn altogether and becomes of no. effect. 

In the second place, a doubt has arisen whether the propo.rtio.n of 65 
per cent. mentio.ned in the Act sho.uld be applied to the who.le weight o.f the 
paper including the lo.ading o.r o.nly to the fibre content. This question 
was referred to' the Tariff Board who have recommended that it should 
apply to' the fibre content o.nly. It is pro.po.sed in this Bill to' give effect to 
that recommendation. 

In the third plaee, it has been fo.und in the case o.f certain dassel; of 
writing paper that the protective dpty is frequently leKS than the 15 per 
cent. revenlle duty wo.uld be. There ill no.. reason why the revenue that 
might have been collected at the revenue rate sho.uld be loss to Government, 
And it is therefore proposed that for the future writing paper should paJ a 
duty of one anna a pound or 16 per cent. ad valorem, whichever i8 higher. 
The mo.tio.n was adopted, 
The BODOvable 8tr George BalDy : 1 introduce the Bill. 

The Honourable Mr. 1. Oivar (Home Member) : Sir, 1 have been 
given to' understand that it wo.uld be mo.re co.nducive to' the co.nvenience 
o.f Hono.urable Members o.ppo.site if the motion- which stands in my 
nllme as item No.. 12 were put down for a later date, and I, therefore, do 
not propose at' this stage to move it. 

* •• That the Bill to mako proIViaion to enable volunteer polioe toreee to be eQll.ltitutEld 
temporarily and employed Joeally for the purpo8e ot prellerving the publie p8&l'e 
and proteeti~ pelWOD8 •• d property, and to. define tile ·powo", aad dutifl ot. ~lIe  
polietl, be rderred ~o .• 8eleet OoDUDittee eouisting of Maulvi du~ DDIad Vakub, 
.,r.J. 11:. Dunnett, Mr.' M. Keane; Mr. A. Rangaswnmi Iyengar. Mr. M. B. Jalakar, 
~r  A. Buhrawardy, Pandit Hirday Nath RUUIIU,. Mr. Abdul Haye /Uld the Mover, nM 
tliat the Dumber of Dlemberi whOlle preMDCle Ihall be Det' .. _" te eoutttuto • meetin6 
of the Dnllit~ shall beilve." 

• 
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THE INDIAN BAR COUNCILS (AMENDMENT) BU4J. 

The Boaourab1e Mr. J. Orerar (Home Member) :  I move that the 
Bill to amend . the Indian Bar Councils Act, 1926, for certain purposes, 
be taken into consideration. 

It will be within the recollection of the House that when the Bill, 
which is the Indian Bar Councils Act, was first introduced into this House 
it contained provisions to regulate the seniority and rights of pre-
audience of members of the Bar. The discussion on those provisions 
revealed a considerable amount of ditterence of opinion. It waa there-
fore decided that t.hey should be excluded from the Bill, which was 
pSlllled without them, that they should be circulated, for opinion and 
that, in the light of the opinions received,. a measure, amended if 
necessary, IIhould be introduccd to give effect to that part of the Bill. 
The provisions which were in the original Bill, on circulation ~id evoke 
a very considerable amount of di88ent in various quarters and it 
appeared that on the whole there was a preponderance of opinion in 
favour of adopting in substance the proposals on this point of the 
Indian Bar Committee Report. The purpose of the Bill which I 
now ask the House to take into consideration is to give effect sub-
stantially to the recommendations of the Bar Committee. I do not 
think that I need go through these provisions in detail as they are 
adequately explained in the Statement of Objects and Reasons. 

Briefly, the effect of clau!le 2 of the Bill will be to enact that the exist-
ing ~tatt  of affairs with regard to seniority and rights of pre-audience 
will not be disturbed i that is to liaY, the members of thc Bar who now 
hs ve a certain fleniority will not, by reason of any provision of this Bill, 
be deprived of that eniorit~  In respect of gentlemen who may hereafter 
be admitted under the terms of the Bar Councils Act to practise at the 
Bar, their seniority will be determined by the date on which they were 
flO admitted or, if they have' been called to the Bar, by 'the date on which 
they have been called to the Bar, if that if! earlier. There is one slight 
amendment to the Act which is contained in clause 3 of the Bill which has 
been illflerted in order to give effect to a criticism on 8 point of drafting 
which was raised by an Honourable and learned gentleman from Madras. 
I do not think I, would nl!!efully detain' t.he House by dealing at greate,r 
length with what i~ after all a v('ry simple Bill and one which in its present 
form will, I hope, commend itself to the House. I, move tllatthe Bm be 
taken into consideration. . 

The motion was adopted. 

Clauses 3 and 2 were added to the Bill. 

Clause 1 was added to the Bill. 

The Title and Preamble were added to the Bill. 

The BODourable lIIr. I, Orerar: I move that the Bill be passed. In 
making this· motion I want to make. only one observation and that is that 
in the event of this 'Bill being passed by this House and by the Counoil 
of State in due course and recei:ving assent, it is the intention of Govern-
ment to bring the Act into operation at as early a date as practicable. . 

Themotioll was' ad.opted. • 
• 



THE 1;NDIAN MilRCHAN.T .SHIPPING (AMENDMENT) BILL. , 

Mr. A. B. Dalal (Secretary, Education, Health and Lands) : Sir, I 
beg to move that the Bill further to amend ~ e Indian MerehaDt Shipping 
Act, 1923, as reported by the Select Committee ,be taken into considera-
tion. 

The genesis of the measure was explained by Mr. Bhore at the last 
Session, when he moved that the Bill be referred to a Select Committee. 
The Report of the Select Committee is happily unanimous. They have 
not made any very important changes in principle and the few minor 
changes that they have made they have explained so clearly in the Report 
that I do not think I need take up much of the time of the House in explain-
ing them. They have considered the question whether, when a steamer 
company has reported to the Pilgrim Officer the price of a ticket, it should 
or should not be allowed to reduce the price, and I think they have rightly 
decided that the companies, if they so wish, may be allowed to reduce the 
price of the ticketll and I do not see any reason why the pOOl' pilgrims 
should not get the benefit of the reduction in the price of the tickets when· 
ever the companiell deem fit to do so. The second change that the Select 
Committee has made is to add a proviso to section 209 (0) to proyidc that 
when certain pilgrims have got compoosation for delay at & particular port 
they should not receive compensation more than once for a consequential 
delay of the lIame period at other ports at which the ships touch. They 
have added a new clause 209 Cd) in order to enable the steamship company 
to !;ubstitute a vessel of the same class and of the SH.me carrying capacity 
instead of any' particular vessel which may have been delayed through 
lmy cause. 

I now come to the qucstion of the exclusion of the port of Calcutta 
from the proposed measure, which was touched upon by Sir Walter 
Willson at the last Session. At that time 1\Ir. Bhore informed this HouKe 
that there would be another opportunity to test the suitability of the port 
of Calcutta as a pilgrim port, namely, during the  present Haj season. I 
have collected figures of the number of pilgrims and ships that sailed from 
the port of Calcutta both during the season of 1926 and during the present 
season. I find that during 1926 only 882 pilgrims embarked from the 
port of Calcutta as against 8,042 pilgrims belonging' to Bengal and Bihar 
and Orissa who embarked in that year from the port of Bombay. ThiH 
year 2,117 pilgrims embarked from the port of Calcutta as ~ainst 12,000 
from Karachi and 21,000 from Bombay. On the return journey no ships 
touched the port of Calcutta at all because' all the Hajis prefer to dis-
embark at Karachi or at Bombay rat.her than undergo the hardship of the 
longer journey to Calcutta. The object of the measure is to relieve the 
hardship on the poor pilgrims who are performing their religious' duties 
which is caused by these delays at the various 'ports, and I submit; there-
fore, that it will be merely perpetuating the 'hardship if we exclude the 
port of CaIcutta from the restrictions imposed by this measure. I there-
fore trust that the House will agree with the Select Committee that it will 
be better to run the risk that the port of Calcutta may go out altogether 
and that the opening of it may become inoperative . owing to the llDwilling-
ness of the companies to run ships, rather than the certa.inty that the poor 
pilgrims will be subjected to hardship owing to delay. With these remarks 
I commend tlie Bill for the favourable consideration of the House. 

(. 3095 • . . • • • 
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Maulvi MolwDmad 8hatee (Tirhut Division: Muhammadan) : Sir, 
my object is not to raise any difficulty in the passage of this Bill t,o-day, 
which has at last been pushed to this stage. But there is one poiJit 
which I want to bring most prominently to the notice of the Honourable 
Member in chllrge of the Bill. It is in regard to the length of time be-
fore which ship owners shaH have to advertise the proposed date of sail-· 
ing from any port. The Bill as framed does not prescribe any time with-
in which ships will have to sail ,wfter being advertised. It leaves this 
important item to be determined by the rules framed by the Government 
under the Act. The point therefore remoins to be decided later 011 and 
to be decided by authorities who have so far shown very little COllcern 
for the extreme inconvenience to which pilgrims to the Hedjaz are put 
for reasons which can very easily be remedied by it little att.ention on 
their part. '1'h8t has been. my trouble. With a sympathetic man at 
the head of affairs this and many other points could be left to take their 
own course. But in my opinion it is in the interests of both thellhip 
owners and the intending pilgrims that the fact should be widely known 
to the people in the interior of India that there is a statutory provision 
for the advertisement of the date of sailing, say a month before the actual 
date of sailing, and that there is a sta.tutory obligation on the ship owners 
to keep to that date. I preHsed this point before the Sele<tt Committee 
and the predecessor of the Honourable Member in cbarge of the Bill, 
whom I must thank for his interests in the Imbject matter of the Bill 
whieh has been pushed so far, gave me a verbal assurance that the deci-
sions of the Government of India in framing the rule!; would not be 
swayed by any consideration of the intel'm.ts of the ship owners only, 
who being ~r ani ed will be strongly represented at tlie time of the deci-
sion of the point but will be guided by the jU!;t and equitable considera-
tions of the inconvenience of both the ship owners undertaking the job 
and the intending pilgrims to the IIedj.alZ. Since then I have been trying 
to gauge public opinion on that point, and I have been consulting gentle-
men concerned and bodies interested in this matter. I have not found any-
one who does not agree with me. The general desire is that the minimum 
length of t.ime should have been disclosed in the Bill itself. But I have 
e~n told tha,t the Government han been able to bring forward this Bill 
after such a long time because of the great difficulties they had to over-
come in persuading the shipping companies to assent to the principle 
involved in the Bill. It is really a step In advance and I do appreciate it. 
This aspect of the question cannot be ignorcd. There are no doubt two 
parties concerned in the aifair, and the inter~t8 of both ought to be 
considered. The ship owners of course do not 'W'.8IJlt to be tied down 
to a statutory provision in this respect: they want it to be left to the 
,rules. I think, therefore, 1 should wait and see the working of the rules 
jnthis respect, and be content at this stage by reminding the Honourable 
Member incbarge of the Bill to !;ee that the rules are framed not ill the 
interests of the ship owners but in the intercsts of both parties concerned. 

1Ir. "Prilid.Dt : The question is : 
" That the Billfurti&er to am~d the· IDdiau MUchallt BhippiDc, Ad, 192:1, at 

'ft'l'orted by the Select eom mit~ee  be taken into eODBide,ation." 

The motion was adopted. 

Cla.".isell 2, a and 4 tvere added ~o the Bill. 



, THE INDIAN HEBOB.urr SBIPPING (AMENDMENT) BILL. foef 

Clause 1 was added to the Bill. 

The Title and Preamble were added to the Bill. 

Mr. A.. R. Dalal: Sir, I beg to move that the Bill, as amended, be 
fJ8Ssed. 

'fhe motion was adopted. 

STATEMENT OF BUSINESS. 

The Honourable Sir Basil Blackett (Leader of the House) : Sir, 
with your permission, I desire to make a statement regarding the Gov-
ernment business for next week. On Monday, the 22nd of August, after 
the elections fixed for that date, motions will be made to refer to a 
Select Committee of dIe House the Bill further to amend the Indian 
Tllriff Act, 1894, in ord~ to safeguard the manufacture of cotton yarn 
in British India, the Bill to amend tho Indian Tariff Act, 1894, in order 
to remove or reduce the customs duties on certain machinery and mater-
ials of indm;trics, and the Bill to amend the IR.W relating to the fostering 
and deyelopment of the bamboo paper industry in British India. On 
. Wednesday, the 24th, aftel" the conclusion of any business outstanding 
from Monday, the 22nd, it is proposed to make a motion to take into con-
sideration, and, if that motion is carried, to pas~  the Indian Divorce 
(Amendment) Bill which was introduced in this House in Delhi. Motions 
will thereafter be made to refer to a Select Committee the Code of Civil 
Procedure (Second Appeals) Bill !and to circulate for the purpose of 
eliciting public opinion thereon the Bill to amend section 96 of the Code 
of Civil Procedure. A further motion will, if time permits, be made to 
tnkc into consideration, R.nd, if that motion is carried, to pass, the R~ 
pealing Bill which has been introduced to-day. As Honourable Mem-
bers are already aware, Tuesday, the 2Srd, has been allotted for non-
official Bills and Thursday, the 25th, for non-official Resolutions. 

MOTION FOR ADJOURNMENT. 
REPRESENTATION OF INDIANS ON TIlE ROYAL COIUlIBSION TO CONSIDER THE 

FEDERATION OF KENYA AND OTIlBR EAST AND CENTIU.L ADICAN COLOBII& 

Mr. E. O. Roy (Bengal: Nominated Non-Official) : Sir, I beg to move 
an adjournment of the business of the House for the purpose of discuss-
ing a definite matter of urgent public importance, namely, " t"he necel-
sity of the Government of Indioa taking urgent action to secure the ap-
pointment of an adequate number of Indian representatives on the Spe-
cial Commission announced by His Majesty's Government to be sent 
to Africa to deal with the question of federation and future policy with 
regard to the Colonies i~ Eastern ~nd  Central A ri~  ~n view of the 
vital interests of the Indian commumty In these ColomeB lDvolved there-
in. " 
Sir, I beg to thank the Members of tIle House for giving f!1e p.ermis-

sion to move this very importa.nt motion. Although the mob.n 18 :e.-
tricted to a very narrow issue, in order to.enable .the o~e to apprecll~t  
the lull implications of the motion, you wlll forgive me If I make a br1e 
retrospect of the position of Indians in East Africa. 
Mr. Preaident : The Honourable Member moat reD1QJ1lber that he hu 

got only 15 minutes. • •  • • 
• • ~  • .... J ...... , .... ·CJJ,: ........ • ....• ., 
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I,; ~ r  It. O. Boy: In 1923 ,a similar motion was discussed in this House 
and t~o p~ominent European e~ er8 ~d their say about the position 
of ~ndlans m Kenya. I am not gomg to give my own views. But ~ shall 

o~ an authoritative verdict from the findings of the Sanderson Com-
mission. The 'Sanderson Commission in 1910 wrote: 

" Emigration to 'the CORst of the Protectorate from Arabia and India hae existed 
for s(,veral i!undreds of years. It took place even before the Portuguese occupation' at 
tho :elOise or the 15th' century." 

, The House will now know that we were there in the 15th century ; 
we were there '8S settlers and traders. Then, Sir, I shall read another 
extract from the same report, showing thc part which India played in 
making Kenya and East ,Africa an integral part of the British Empire. 

:" This iswhat the Report says: 
~ 

, "It may be safely affirmed that the presence of a considerable number of Indian 
inhI.bitants bas been and continues to be of material advantage to the British ltd· 
ministration of the Protcctorato." 

Sir John Kirk expressed his opinion that but for the Indians we 
should not ue there no' ... ·. He added that it was entirely through the. 
Indian merchants that they were enabled to build up the influence that 
eventually resulted in their position. This, Sir, iii the most authentic verdict 
and should dispose of, once for all, the cock and uull story which was 
related to this House by two European Members, Sir Reginald Spence and 
Sir Frank Carter. Now, Sir, what was the Indian position in 1910' 
This is what the Sanderl!!on Commission wrote: 

"The total Asiatic population is now estimated at 25,000 against 2,000 of 
Europealls and, Eurueians." 

, This does not include Goanese. 

What was the position in 1924 when I was a Member of the Com-
mittee which was sent to London to examine the position r The European 
popUlation had gone up from 2,000 to 12,000 and the Indian population 
had gone down by a couple of thousands. I have mentioned this point only 
with a view to obtain an explanatiQIl flnd I look to my friend Mr. Dalai 
to; satisfy me: My own inference is that it is entirely due to the apathy 
and negligence of the Indian Government to put forward our case, and the 
hC)stility of the settlers to, ollr ambition in East Africa. Now, Sir, this 
was the l)osition before 1910. 

Shortly after 1910, what was the position f There came the Great 
War and, what was the part that India played in the Great War Y It is 
It matter of recent history and I need not weary the Hause with the de-
tailH. We played a very important part in East Africa in keeping that 
,pArt of the country free from enemy war operatioDB. We also played 
ri: very important part in Tanganyika. And what was the result' We 
~ t the White Paper of 1923 -~ o?r reward .. You know the fight that took 
place. You know the humIlIatIOn to which my esteemed countryman 
Mr. Sastri was Rubjected even at the India Office. The Government of 
Irdia was very careful j we had a masterful Viceroy. But what did he 
do 1 Lord Reading told His Majesty's Government that he accepted. the 
llnderlying principle of the White Paper that the interests of the natives 
s'bould ~ paramount and the abandonment of the policy of segregation 
but. resel"\'fd urt ~r cpnHideration of ail other matters. I want to know 

~ ~ 
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",hat the Government of India have done i.n respect of the White Paper of 
1927. Have they accepted or rejected it , . 

P&Ddit Birday Xath K1lDZl'U (Agra Division: Non-Muhamtn.ad.a 
Rural) : We cannot hear the Honourable Member OD this side. . 

Mr. It. O. by: I am sorry; my voice is very small. 

Pandit Madan Mohan IIa.l&viya (Allahabad and Jhansi Divisions'l 
Non-Muhammadan Rural) : Address the non-official Benches. 

Mr. It. O. 20y : I want to find out what the Government of India 
have done in respect of the White Paper of 1927 and I expect an answer 
from the official Benches. 

Then, Sir, what happened in 1921 7 The Kenya Government produced 
a Bill-The Kenya. Immigrants Regulation and Employment Ordinllnce. 
This was to restrict. the immigration generally and of Asiatics in particular. 
What was the so-called object? Because, it was in the interests of the 
native popUlation, and the British Imperial GQvernment was the trustee I 
'l'he Committee went over to London. LucIdly for 118, Mr. Thomas had 
become the Secretary of State for the Colonies. . We placed our case before 
him and he ,gave us a very patient hearing, and we have not heard of the 
Bill ever since. About that time t.he question of the federation came up. 
It was brought by the head of the East African Association whose name is 
familiar to most of the Parliamentarians. lIe is a brilliant man. His name 
iR Hir Sydney Henn. He moved hili motion in the House of Commollli in 
April 1924. .But we were there and our first duty was to examine the 
possibility of that federation. We liubmitted our report both to the 
Secretary of State as well as to tbe Government of India. I bope some day 
the Government of India will place these reports on the table of this House. 
Sir Sydney Henn, whatever eIRe he is, .is a very clever Parliamentarian. Be 
never thought of pushing the federation scheme 80 Icing as the Labour 
Party was ill power, because Mr. 'I'homas made.a definite declaration, while 
speaking on that mot.ion, that he was in favour of largely introducing the 
West African system of administration into East Africa and that he was 
opposed to South Africanise Ealrt Africa. I am quoting frbm memoryan4 
I have not got the Hansard before me. All that we were able to achieve in 
1924 was not due so much to our own efforts as it was to the pel'fOnality and 
political insight of Mr. Thomas, and to whom I, from my plaoe in tbis 
Bouse, desire to publicly acknowledge the debt which India owes to him. 
Then what happened? The short-lived Labo.ur Ministry went out of office 
and then eame the Baldwin Ministry. The Baldwin Ministry has one 
characteristic-it is absolutely Imperial j it has no use for coloured races, 
Look at their policy in China, in Persia and also in F..ast .Africa. What 
have they done f At least the first Ministry of Mr. Baldwin decided that 
the trusteeship for the natives should be entirely in the banda of the Agents 
of His Majesty's Government. Now, the position is that the trulJtecfihip 
is to be held by the agents of His Majesty's Government as the immigraut 
communities include-Indians. In the Legislative Council of Kenya there 
is a majori~ of European" and minority of Indians, quite diaproportjonaf.41 
to the popUlation. We have also the threat of an Emigration Restriction 
Dill. Poasibly, as 8 matter of potiey, we may be asked to accept 8 part 
of the trusteeship. And how have the prospective trustees)lebaved , What 
have they done all these years T J. will read an e trsc~ from tbe evi.Ienee 

• • •  • II! 
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given by a very distinguished civilian ot the Kenya Government, whose 
Dame is Mr.W. McGrel'or Ross : 
" The largest mngle ,grant to an individual wall about 100,000 aeres (155 B'lUlllO 

mi ~  to Lord Dellllllcre in 1903. This wall a loo8ehold lund paying a rent of td. an 
Mrl'U year Oll a 99 years' lease. In 1915 t~ Crown Land OrdiJuwee graRta the right 
to Mllvert this ternl to a 999 yea!'s' Iell.8e. The largest grant to a syndicate was 500 
squar.. milti8." 

J.Jord Delamere and others who profess to be the trustees of the native 
4  . population there had no hesitation in ali~tin  
I ~I  these lands from the poor natives for their own 

plnntations. This is the way they are carrying out their trust and to talk 
of trusteeship to my mind on the part of the Baldwin Government 
is mere hypocrisy. Then again, so long as there are these two 
fundamental laws in East Africa, one under which 75 per cent. of 
the native population are registered as labourers, and another, the 
Ordinance governing the conduct of masters and servants with 
a big leaning towards. the master himself for a Government who have 
countenanced all this sort of legislation for so many years, to go out and 
talk to the world of trusteeship is a thing which will never go down with 
the Members of this House. Weare there as middlemen; we have done 
our duty by the British Government ; we have done our duty by the 
natives. We were there long before the Englishmen came there and we 
will remain there as long as the Indian Government back us up. Now, 
this is the tl'usteeship. And if I were advising the Government of India 
I should certainly advise them to refuse this trusteeship with thanks. 

Now, Sir, I come to another matter. I come to this federation. 
What is this federation Y It is a federation of Governments as well as 
the federation of the white colonists, and a federation of white races 
means the dominance of Kenya by whites ; and nowhere in East Mrica 
or over the greater part of Central Africa is racial hatred, JealOUSY and 
animosity so dominant as lD Kenya. It is the Kenya whItes who rule 
the roost. Is the Government of India prepared to accept that position t 
Then again, Sir, the federation includes the mandated territory of 

Tanganyika. We Indians are signatories to the original covenant of the 
League of Nations. We have equal rights in Tanganyika, but there is 
already racial discrimination both in legislation and in administration 
in Kenya ; the same will be introduced in no time in Tanganyika. Is 
lIlY Honourable friend, Mr. Dalal, prepared to accept this position Y' " 
" These. Sir, are some of the reallOns which have induced me to move 
1.his motion for adjournment. 

I wish, Sir, now to say a few words about the position of Indians in 
East Africa. Weare the largest immigrant community in the whole of 
East Africa. Of course it is very difticult to get aceura.te statistics, because 
the Colonial Office has a very nice way of compil§ng statistios-" Asiaties 
so'many, Europeans so many." But we can rely to some extent upon 
the tat~tics for the territory of Tanganyika where the Indians are put 
down doefinitely as being 10,000. I know that we are more than 22,000 
jll East Africa.. I need not go into the population figures of Zanzibar 
wharf:' the Indians predominate; and in Uganda we have a very large 
India1,l popUlatiOn. but no statistics are available. In Nyasaland we 
havecabout, 600 Indiana. In East Africa, to the best of my recollection, 
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we have a large volume of trade. We eo1ild not~t a1l1 ftS'lr., Ilowever, 
though we tried to get some in 19k In ie.peet of Ji1ast Africa what do 
we find.' In 1922, 19 per cent. of the total trade imports into Kenya 
and Uganda came from hldiL The Colony affords in particular an im· 
portant market for Indian cotton pieee.goods and for Indian bage alid 
I&eks. India also took no less .than 70 per cent. of the total domestic 
exports of cotton. This is only a very llDlall fraction of the trade which 
we carryon in East Africa and in Central Africa. Thus, on hilitorioal, 
on political as well as on commercial grounds, we hold a wUque poaitioD 
both in East Africa and in Central Africa. 

I think, therefore, Sir, that it is incumbent on the Government of 
India to make their position clear in respect of the new policy. We want 
to know exactly what they are going to do-accept it or reject it. As 
I have told the House, IJord Reading was particularly careful ; he ac-
cepted the underlying policy of the declaration of 1923 ; the re.ml.t is a 
federation. And that underlying policy was that the interest of the 
East African natives should be paramount. J am, therefore, anxious to 
find out from the GovernlIJ,ent Benches as much information as possible 
on the subject. I am also equally anxious, considering our position and 
our enormous stake over there, that the Government of India should 
make a representation to His Majesty's Government that India sh{)uld be 
adequately represented by representatives of the people on the forth-
coming Commission, and that they must try and get the terms of refer-
ence considerably altered. No terms of reference would be acceptable 
to us unless they conform to the declaration of the citizenship of Indians 
made by the Imperial Conference. 

I now formally move the motion that the House do now adjourn. 

Mr. PretrideDt : Motion moved : 
" That the BoWIe do now adjourn." 

Mr. A.. ]t. Dalal (Secretary, Education, Health and Lands) : Sir, in 
spite of, I ha-ve no doubt, the very well meant efforts of my Honourable 
friend to drag me into the limelight within a few hours of my taking the 
oath in this Assembly, I refuse to be drawn. There is nothing in the motion 
as it iM now worded to which the QQvernment of India. need take exception. 
The Government of India would agree to convey the substance of this debate 
to the Secretary of State ..... 

Mr. A. Rangaswami Iy8ug&r (Tanjore cum Trichinopoly : Non-
Muhammadan Rural) : Would they back it , 

Mr. A. R. Dalal : As for the various points on which the Honourable 
the Mover has challenged me, it will be supererogatory on my part to give 
him any reply, or to make a general statement when the Honourable 
Member. lvho is in charge of this Department, iii! on the floor of thf' House, 
and I would leave it to him to make a general statement. • 

,Panclit Birdayllath KUJUD'U : Sir, we have beea told on the 8UtJlo. 
rity of His Majesty's Government that there are many pro l~ of a 
iJimilar character in the ilast and the Central African terri tones whieh 
ought to be considered by a COlI'lmilJl!lion. There are. ~ a~ told_ u~ 
tions relating to the development of tnplSport and tlomm eatl~DII .. j!ustolDl . '. 

-
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(P&il.dit Birder Na.t.h KlUW'u.} 
tari1r and scientifte research whlch ought· to be treated on the same lines 
and thought out by the same authority. For this purpose they have 
appointed a Commission with rather wide terms of reference. Now, one 
might ask, what is there in this fact to disturb India Y What is there 
to . indicate in this appointment of a Commission that the rights solemnly 
promised,' to Indians by the it~ Pap~r of ~  would in an! case be 
jeopardised' Now, in dealing WIth this questIon I shall refram, as far 
88 p08Rible from giving my own views and rely on the opinions of British 
statesmen'themselves. Indeed, I would rely on the language used in the 
.White Paper itself and on the opinions expres!led by the Colonial Secretary 
in the debate on the Colonial Estimates. Now, one of the terms of refer,-
ence to this Commission is to find out how "to a!!8ociate more closely in 
the responsibilities and trusteeship of Government the 'immigrant com-
munities domiciled in the country ". It is thus !leen that the question is 
not one simply of the federation of the East and the Central African 
Colonies, for these Colonies might be federated and yet there might be 
no question of increasing thc share of the European community settled 
In any of those Colonies in their government. It is this question, namely, 
whether the immigrant communities should be given a larger share in the 
administration of the Colonies where they are settled, that is at the root 
of the feeling that has been aroused throughout India by the appoint-
ment of the Commission under discussion. Now it may be said that His 
Majesty's Government have deliberately included in their terms of refer-
mce the question of giving a share in future government not to anyone 
community but to all the immigrant communities and it might be thought 
therefore that in any arrangement that might be proposed in future, 
Indians would have their due share. On this point I would appeal not 
to the opinion or statement of an Indian, for that might be thought to be 
prejudiced, but to the opinion of Mr. Thomas who was Colonial 
Secretary when the Labour Government was in power in 1924. After 
saying that he felt that the settlement arrived at in 1923 " has been 
deliberately upset by the changed policy which has been introduced," he 
~~  . 

,. I do not h8litate to Bay that, if ever the question arilel as to what part in 
Govr.nlment the native or th!l Indinn ('an pIny, there ",ill bl' no Dlore unthuRiA.Rtie 
IItlPI lrt~r  than my ri~nd~ on thl'8(' benrhes. But. that iR not whnt th(' Ill'opll' who IlTt' 
respoJlM.ble for the ngltll.bon Dleon. No ono knows that bl'ttl'r thllll til" riJ(hI; hon. 
Gentleman (tiul.t is the Colollinl See,retary) bee,nuse, whl'lI I turn for Rornt' i1cfinition 
of wbt nil this mOllns lind is intended to mouu by thm'l) responsible for tilE' 'Ilgoitatioll 
I find in the .";a.d Afrir.all Stand.ard of the 1st J anun ry that tho situation is dealt witl; 
til this a~  

, Only by grnppling the mandated territorios to the other British territorit'A by 
,political and, ooollomie. eo-ordination and by the provision of adequate transport links 
betw!len north and 80l1th will there be nny proper 81lfeguard against the <dangel'll thl\t 
Tanganyika, de!lpite the deelR:rationll of the prest'nt Privy Couneil, mlly onef! more he 
ent out from the group of territori8fl, whil'h by I\Il natuml r.oMidt'mtions, will fwen-
tually.form a great East African Dominion or Federation of States. In the fonnatioD 
of that pplitieal and ecoDOIDic entity of the future, white settlement in Kenva Diuat 
play a major part. WE' have in this Muntry the only devp.]oped ~entre of WestE'm 
eivlliRtttion in the territories, and, if the b!lnefits of Eurppcan ~ i ili ation are to be 
. mendod to Eal'lt Africa 8S a whole, the centre of the grouP, the maln contl'Ol of 
poliey, and 1111 the eEternal influences upon European and natIve .pollc;V must mdiate 
from Kenya, whore the prineipll!8 of development of thP. subject races through contaet 
_ with Western idea!s ~a e lOJll{ been e8ta lia ~ed ani! teAted '." -
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And after giving this quotation, he e~ta tosar  ... ' .. " .,,' ..... ,.,J .... j 

14 Wil ean only IIOnclude' that it il tliia IdD.d ·ef ,i»eeCh ud ~ a  agitation wJJ.lck:: 
are relpoDlible for ·thechaDgetl. that are made." ., ,.,...; 

Another Member,. i~ Robert amil~on  taking part in the debate showell 
that the fears entertained by Mr. o~as were perfectly true. Speakitii' 
of the White Paper under discussion and contrasting it with the White 
Paper of 1923, he said : .. I'. 

" It envillages the aasooiation with UI of people of our raoe who ate Ihing Ill' 
East Africa." 

And these ana the fears given expression to by this belief is further 
strengthened by the opinions expressed by Mr. Amery himself. Speaking 
of the question of federation he said that it was desirable that when it was 
considered, it should be thought out not as an isolated question hut in 
relation to the future development of constitutional government in the 
African territories. He then dwelt on the characteristics· of East Afl'ica 
and said that while it was not possible that the whole of it should become 
a white man's land, it was certain in view of the climatic conditions 
prevailing in certain parts of that territory that Europeans would settle 
down permanently in those parts. To qU«:lte his own language, he said : 

., But over r.on8iderable tracts of' land the white man will ·stay for a number lit 
years where he can settle and bring up hill family, and thus acquire a real patricnilm 
lor hiB country, and in course of time become reapon8ible for the conduct of at air~ n 

Speaking further in the same strain he said that it was undesirable 
that Europeans should be prevented from taking a share in the govcl'll-
ment of the African territories, for there was B. fear that if they were not 
associated with the responsibilities of government and trusteeship, then 
when the time came for handing 'over the Government to them, they might 
be quite unprepared to consider administrative questions from the point 
of viow not of the white community but of the entire population of the 
African territories. But, he went on to say : 
" It, on the other hand, you bring that community, a rommunity of a very flne 

1ypf' of zucu iuspired by British ambitions, cllrlier into a share of respoIl8ibllity j 
if you nui.ke theDI Het' lom~t in  of the work of gO'l"ernment and the r 8pon8i ilit~  

of governDlent from tho iruli(le you will bropd u rllc(' of meu to whOD! in the fulneas 
(\f titue thill House may be able to lmnd over its trnst!'cship withont n l~  1'l'nr tlwt it 
will be dishonoured." 

I could give further quotatioDH t.o show that the people referrell j" as 
those -on whom fuller responsibility might hereafter be conierrcd lr~  no 
other than men of the British race. We are aware, Sir, that it has been 
repeatedly said that I1is Majesty's Government adhere to the policy out-
lined in the White Paper of 1923 and that the rights then promised to 
Indian."l would not be taken away from them. Now, in vif'W of the 
quotations that I have given, and even morc, of tbe trend of affairs both 
in this country and outside, it is not pOSHible to take such declarations 8t 
their face value. But even if it were possible to believe-in the Rinceri!y 
of these declarations, ~ must ask not that we should be allowed to remain 
where we were in 1923 but that if· the constitutional position of the East 
and, Central African territories is .going to be improved, Indians ~t It be 
.given the Mtlle economic and political opportunitiM 8S men of 11 dd ere~t 
race who have settled ,down in those territories. If tlijs is not done~ it 
. would be· idle·; topre'tend . ;hat the positic:n of Iadians "would 
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:Nmain the 88DlfI 88 in 1923. As the night follows t ~ day, if we were left 
where we are and more power were placed in the hands of iluropeans, 
our position would deteriorate and deteriorate considerably, and in the 
very near future, we should have to face .all those questions which we 
thought had been ~ttled for an appreciable time in 1923, for instance, 
questions with regard to the possession of land, of residential and com-
mercial segregation, and even the emigration of Indians to East Africa. 
It is fot these reasons that we 88k that Indians should be represented and 
adequately represented on the Commission that has been appointed by 
His Majesty's Government. In Kenya itself which is regarded as the 
dynamic centre, if I may say 80, of East Africa, the Indian population is 
more than twice as much as the European population, and if His Majesty's 
Government sincerely believe in the policy which they preach to the self-
governing Dominions and the policy embodied in the resolution passed by 
the Imperial Conference of 1921 with their concurrence and support, then 
they ought to see that the Indian re.presentation is no les.q than the 
European representation, for that is the only guarantee that questions 
affecting Indians would be considered from an Indian point of view. Now, 
we know that the Secretary of State for India would be represented on 
the Commission by one member. 'We do not know what the Fltrength and 
composition of the Commission will be, btU in any case I venture to t.hink 
that one representative  of the Secretary of State or the Government of 
India is utterly inadequate. In the second place, I am sure that lIonout'-
able Members at least on this side of the House will agree wit.h me in t.hink-
ing that the representatives chosen by Government ought to be Indians, 
preferably those who take part in public affairs. My meaning is that 
the Indians who are chosen to represent Indian i:tlterests on the Commis-
sion should be Indian public men. I ha1e no desire to speak against the 
service men, for I know very well the services rendered to the Indian 
community by the Honourable Member who headed the Indian Delegation 
to South Africa. (Cheers.) But the South African question was a ques-
tion in which we had the entire sympathies of thll Government  of. India 
on our side, while here we have a question in which, no matter what words 
the British Government might use, their innermost sympathies would be 
againl'lt us and on the side of the white settlers. Tt iR necessary therefore 
that we should be represented on the CommiRRion by men who will not be 
restrained by any official roles or etiquette from giving full expression to 
their views and who would be able fearlessly to state the Indian point of 
view however unpalatable it might be either to the British authorities 01' 
to the Indian Government. 

Mr.' A.. Ba.up1Wallli lYIDpr : If I rise to say a few words on this 
motinn, it iii only t() draw attention to the fact that by reason of your ruling 
its 8eope has been narrowed ..... . 

Mr. Pruidlnt : It does not look like it. 
Xr. A. B.aDDaWlolDi lytDgu : Weare not in a po,ition to say all 

that we feel on this most vital question aft'ecting our fellow-countrymen in 
Eastern and Central Africa. Sir, the l'efIl crux of the whole situation seems 
to me to be this. In 1923, His Majesty's Government, mainly because of the 
cliftlculty of arranpnA' what may be called responsjble government, in which 
1.IIe ~ite8 only can, have a major share, .. deoided not to grant l'tIponaibl •. 

, - . . 



government and laid down a policy in ~lrarsl to. the_tWo notI&. ~ they 
say holds the field even to-day. In 1923, His Majesty'sGovernment said 
that they were not going to give responsible government to Eaat Africa. for'. 
the reason that the bulk-of the country is in the hands of native races"f()r 
whom they are holding the position of an exceptional trustee. In all' 
Colonial cOll8titutions. before federations w«tte established, t ~re a~ 
always been clauses which reserved expressly to the Imperia.! Government 
the right to deal with native affairs. That was a fllndamental part of 
every Colonial constitution, which is self-governing and therefore in 
respect of a constitution which had been becoming self-governing, . the 
Government took special care to say that, 80 far as native affairs especially 
in East Africa are concerned, they cannot delegate the trusteeship 
which is in their hands into the hands of the white population. That 
implies a definite proposition and a proposition which has been accepted. 
and a~ted upon in all Colonies, namely, that the Colonial whites have 
throughout been considered by the Imperial Government as people who 
cannot be safely entrusted with the duty of looking after the native 
whom they ha.ve gone out to exploit. So, the Imperial Government have 
always recognised that moral duty. Now, Sir, the position that has 
been reached is this. These East African \vhites as well 8S the whites 
in the other Colonies having had to accept the position that, in S9 fa.r 
as native races are concerned, the trusteeship solely vests in the 
Imperial Government until the natives themselves according to the 
Imperial Government's decla,red policy become able to take part in 
the sel£-Government of those territories, it was not safe for them to leave 
it to the Colonial whites there to look after na~i e affairs. The trusteeship 
oannot be shared. That was the proposition which, I take it, was laid 
down in 1923. Now, Sir, barely four years have elapsed and the Govel'Jl.-
ment White Paper has been at extraordinary pains to make out a case for 
reopening a question which was definitely closed in 1923. They say that 
among otlier things that have happened there have been conferences of 
Colonial Governors, there is research to be done, there are dUfere'nt cus-
toms duties, there are various other matters, and therefore, this federation 
question has to be reopened, because there has again been recently a con-
ference of Colonial Governors, there has been a European Commission and 
all of them now want to say to the Imperial Government" Y em shall not 
have the sole trusteeship. We are equally whites with you, so let us !lharc 
it." Therefore this dual system, as they call it, mUt;;t be expanded 80 as 
to give power to the whites to share in the trusteeship. What does this 
mean' It means that the whites in a11 these Colonies, if they share this 
trusteeship with the Imperial Government, could squeeze out the very 
much larger number of equally responsible Indians who as my friend 
M.r. Roy pointed out, have been there for centuries. Every declaration 
. made by every Colonial white, by every Colonial Governor and by every 
Colonial writer has been to· the effect that Indians will not be allowed to 
share in this trusteeship. Now, I want to ask t.he Government of Tndia 
whether they have taken care to obtain a definite statement (rom t~e 
Imperial Government that if it is question of sharing in the trusteeship 
whether Indians will have, aecoi-ding to their Rta;tus, population and 
strength and stake in the country, equal rights to share this trusteeship 
The trusteeship will then be real. As we all know, it ill the IndianR who 
are the friends of the whites and who lJave enableH the Ewropeans:, to trade. 
with the nati\'ei; It is the Indi. middJem.an whe haA enable" the 'Euro-
, pean. to exploit and develop t a~ land "nd t9 mf!ke protlts 'for them. And 

• • 
• • • 



3106 LEGIBLAl'IQ :ASSEHBLY. [18TH AUG. 1927. 

{Mr. :A,. Rangaswami IyeDgoar.] -

~t js the policy now pursued' The Indians are nowhere:--They have 
been segregated. And so far as representation is concerned, although they 
are five times more numerous than the Europeans, they have been given 
only one-fifth of the representation i,n the local East Africa Council. 
Therefore, Sir, I want to put it clearly to the Government of India and 
to ask them whether they propose-to acquiesce in just any kind of repre-
sentation for India, suc4 as a representative of the India Office on the 
Commission i or if there is going to be a federation, whether they are going 
to allow a constitution to be built up in such a. way that the Indian posi7 
tion will become absolutely unt~na le  Because, Sir, as Mr. Roy's figures 
show, once there is a federation and that federation is given ~t is 
euphemistically called a trwsteeship, namely, the right to exploit the land 
in Central Africa and the natives, together with assignments of land such 
as those which he has referred to--Lord Delamere has been given 100,000 
acres at hl4lf a penny an acre first for 99 years and then for 999 years, and 
the East African Development Syndicate has been given 320 acres· on the 
same terms-then I want to ask if that is the way in which the whites are 
going to be given the trusteeship and if the Indians are going to be given 
only a few hundred acres, then what is the trusteeship in which we are 
going· to share' That is the point on which I want the Government of 
India to give the clearest indication of what they propose to do in regard 
to the representation of Indian interests. Our rights are superior from 
every point of view. We have colonised long before the Europeans. We 
have enabled them to develop this Colony and to e.nrich themselves. As 
to culture and civilization we can certainly boast of a superior and more 
ancient civilization. Therefore I say that on this question of the trustee-
ship, the Government of -India must be in no doubt. They must make it 
clear that this truMeeship does not mean that while the Europeans are going 
t<> exploit the land the Indiana are going to be segregated, 88 they have 
tried to do and have succeeued in doing in South Africa. Here they will 
be estnbliRhing a federation which will be the means of definitely extin-
guishing the Indian element in Ct'ntral Africa. We cannot 80cept that 
position. 1£ East Africa is going to be developed, I Hay we' have a far 
greater right to go and sett.le there. We are far better able to Jive and to 
get on with the natives there. But for us the EuropeanR would not have 
been able 10 R'ct on with the natives. Onr right to take part in the dew-
lopment of the country is superior to that of any w;hites that may be there. 
Therefore the In.dian Gov(Jrnment. has the largeat stake in any proposi-
tion which Reeks to Rettle the future position of Central Africa. J there-
f()re demand that. the Indian Government Rhould press on the Home Govern-
'ment the demand that India should have a predominant repreRentation on 
thiR Commission, beCllllRc the rightR of the Indians there are superior to . 
those of any other community in East Rnd Central Africa. I therefore 
support the motion . 

• 
Sir Bari Singh Gour (Central ProvinceR Hindi Divisions: Non-

Muhammadan) :  I should like to read three pass8ge8from this W.hlte 
Paper in -the hope that the Honourable Members on the Treasury Bench-es' 
will be able to wigbten the House as to what is the policy of the Govern-
m_cnt I)f India a.nd 6f t~e ec~etar -o  .8fBte in regard to that matter. If 
': ' ,-,' ... . ... ~ .: . ' . " 

. '. 
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I understand this paper aright, Sir, the pQ8itiontaken· up, by ·the 'British 
Govemment in 1923 was to the following eifect : 
rI We do not want that there Ihould be any me •• ure of lelf-go:vemment fa ~n a  

It is a Oolony which mUit be manag41d by the British Government in tru.t for the 
native races of Kenya and Kenya alone." 

And so far as the Europeans, Indians or Arabs were concerned, their I 
rights were simply to safeguard it. In case I should have misread this, 
paper, I wish to read only two lines therefrom. It is said .:-

f I Obviou81y the interests ot the other communities, European, Indian or Arab, 
must ~e erall  be 8ateguarded. But in the administration ot Kenya Hi. Majesty 'II 
Government regard thetlUlelves aa mterciaing a tru8t on behalt ot the African popula-
tion, Bud they are unable to delegate or sharI! this truat." 

The position, therefore, was that the Europeans and the Indians in 1923 
had co-e.qual tights. N!)w this paper tells us that four years have e~ap
ed and we must now give a measure of self-government to Kenya Bnd 
other mandated territories of Tanganyika by way of a federation. This 
is made abundantly clear in the terms of reference itself. It is stated 
therein, that' one of the objects of the· Commission would be (point No.3) 
to make reeommendations in regard to the possible changes in the powers 
and composition of the various Legislative Councils of the several terri-
tories.' Now, Sir, in making recommendations for the enlarged powers 
and composition of the various local Councils of the territories mention-
ed in the White Paper, wha.t is to he the share of, the Indians 7 Now the 
point that concerns me here is this. The Honourable Member, if he 
turns to page 5, will find, reading it as I do, that the rights of the uro~ 

pe&DS are to be advanced, increased, but so far as the Indians are con-
eerned, they are merely to be relegated to the position in which they 
were along with their European confreres in 1923. In other words, 
while the Indians and the .Arabs were to get no share whatever in the 
trusteeship or the government of the country, that was to be given to 
the Europeans and European's only. If I am mist.aken, I should be most 
happy, Sir, but is this language susceptible of any other interpretation' 
Let me read to yon, Sir, what this White .Paper says: 
'I The growth of Europeaus and other lIet.tlolllonts in the East 1\trlcan depcndt!ncies 

rni~e8 thf' problem of t.he part which these communities must play in the politlea) DII 
well n~ the cconomie. life of tIl(' sc\'(!rlll territories. Their claim" 

-the claim of the Europeans T presume--
" to ~ llre pr l l ~si l  in thE' ),IlSPOllNibility of government enn not ~ ignorc(l." 

We have no objection whatever, Sir, to the claims of the European,; to 
participlltc in the government of the country, but what we do ask the 
Government of India, as the truRtees of India itself and the trllst.('CS of 
the various communities that inhabit this country, is as to how far in 
thiR federation which is propose(l and the enlarged powers which the 
Commission will-recommend for the newly (lOnstituted Councils the 
Indians will have a voice and a share. If they are to be merely safe-
guarded their rights of 1923, they stand to l{)sc and lose heavily, because, 
while tbe European communities are forging ahead ·and are U! partici-
pate in 8. measnre of self-government of the country, the Indians are to 
be merely safeguarded in the possession of the rights which were given to 
thcm in 1923. ·That is a point,  Sir, upon which ,the Government of India 
must make a strong representation to the Secretary of State, and so far 
M thi8 House isconcemed, it -will not tolerate a PQsition in whifh the 
people of t i~ country, who have bien the piotleers of, KeDlYa.and the 
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other adjacent territories, are to be relegated to a .natu. &f lubordi-
nation to the European communities who are to participate in the 
trUsteeship of these territories. That is a point, Sir, upon which this 
side of the House feels strongly and it is this point, I submit, which cannot 
be too strongly emphasised by the Government of India when they make 
representations to the British Government through the Secretary of 
State that Indians and Indian interest!! must be so sufficiently safeguard-
ed ; that they mWlt not merely safeguard the rights as they stood in 
1923 but must also share in the progressive political development of the 
country to the extent that the Europeans are going to partIcipate and 
~ are ; and, due regard being had to their population, their economic 
value and importance, the same rights must be conferred upon Indians 
as are to be conferred upon the white settlers. That is 8 point upon 
which I would ask the Honourable Member in charge of the Department 
to enlighten the House. 
*Pa.ndit Nilakantha Du (Orissa Division: Non-Muhammadan) : 

~ir  I should only make one point. I am afraid there was a time when 
whIte people were pressing for having certain rights of ~stees p o"\:er 
fhe hlack people and they did not like Indians. Now, I think eVerything 
binges on what is known by the name of the' Tanganyika muddle. 'I'augfl-
nyika if! to be kept and therefore this measure is going to be precIpitated ; 
so it is suspected. There is no demand on the part of the white settlers, 
thert' is no compulsion, there is nothing which compels the British Govern-
ment to give more powers to the white settlers. Now, if we c(Jmmand 
eorfidence and we are treated equally with the white people, if the British 
Government want to take Indians into confidence a.nd give t ~m equal 
Jlower, equal privileges, with the white people of East Afria&, tbi!! is the 
opportuni1jy ; and the Indian Government should preM this POlllt that 
Indians ought to be treated equally when. a federation ill going to be 
fonned, becaUse all those territories are going to be formed into a federated 
territory of self.governing lands, so that the Tanganyika muddle may be 
avoided. Here there is no compulsion from t,hc white people of East 
Afr.:ca, and here the British Government may show their love and ~ ual 

treatment of the Indian people. With these words, I support the motion. 

Diw&D Oh&ma.n La.l1 (West Punjab: Non-Muhammadan) : Sir, we 
h'lve often heard of British Imperialism and I do not want it to be said 
t.hat in the speeches that we have heard this afternoon we have senn the 
rise of what I may call Indian Imperialism. I do not think Hononrable 
Members who have spoken on this side of the House desire to emphasise 
the point that they are equally auxiou" wit.h the British population of 
East. and Central Africa to claim rights which are unequal rights aq com-
pared with the rights of the natives of those territories. We would be quite 
content-and I am certain I have the sense of this side of the House with 
-me when I say this-we would be quite cont.ent if the rights that are given 
to ns in East and Central Africa are of a similar nat.ure to 'the rights that 
should be given to the native population of those territories. I take it that 
there are something like 12 million Negroes who inhabit those territories. 
There is not one Indian in political life in India to.day who would be will-
ing t.o rob those natives of their rights for the benefit of the Indiau 

• .. Spe6eh ~teorreeted b:y tJu-BonolJ1'abIe Member. 
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population of those territories. Now, the q'Q.Bstion that arises. ig this 
.My friegd Pandit Hirday Nath Kunzru extolled the White paper of ~  
but I think he forgot that what the White Paper of 1923 did was to restriet 
the rights of Indians in Kenya. It· robbed the Indiana of right:; which 
wel'e their birthright. Indians are in a very large majority as com.pared 
with the Europcalls in that territori. Let me quote a sentcl:C'! from' an 
urtide which appeared' recently : ' 

II W (' regret to note that His Majesty'. Government do not 8eem to appreciate tb.' 
gravity of t ~ proposal in 1111 itA bearihgs. Their 88suranoo, regarding Kenya, that 
tllt.·y adhere to the underlying princq,les of the White P l p~r of 1923 both in regard 
to thl' political statuK and other rlghtlof' British Indian J'eBidellts ill more· insultillg 
t.han lI.B8uugiug. For what the notorion. document did WIIS to reduee the Indilln 
eUllWIunity from a position of equality with the whites in every respect to ODe gltllingly 
iuferior in materia] particulnrs. The whites, umere handful e.ompared with thl'· num· 
ber of Indians, Wl'le gi:vl'n eleven seatl! on the .Couneil all ugaiu:et the five allotted to 
Indians; a communal franehise wall imposed on them; vUlltioulI restrictions wete 
Ifllught to be placed on the immigration of Indiana ; the best hinds in the country were 
l'arYbarked for tho whites; and in Ilumt~rous other ways, the White Paper markclI 
cut the Indians for u dCllpieable destiny. The Governmtmt of India at first lIIudo 
II show of emphatic ]ll'otl'lIt, but on His MujeBty's Government BRummg 11 stern 
'eoantenall(,e, their enthusiasm for the Indian eause c.ooled; ond, with the timid re-
8l'rvation that they would re·open the qnestion when a Buitable opportuuity offered, 
they ueccpted the White Paper settlement." 

Thllt was the White Paper settlement of 1923. At that time it was 
defini1p.ly declared that, as in thtl Uganda Pr~ctorate  so in the Kenya 
Colony " the principle of trusteeship for the native no less than in the 
mandated territories is unassailable. Thjs param'ount duty of trusteeship 
will continue as in the past to be carried out not by the white settlers of 
those territories but carried out under the Secretary of State for thfl 
Colonies by the agents of the Imperial Gove.rnment and by them alone." 
Thif, was Raid in 1923. In 1927 what. has been said is this: 

" That the claim of the Whitea, their claim to aho.re progressively in the r('sllon-
sil.ilities of goverument, eannot be ignored. These responsibilities, however, canDot 
be limited to the representation of their own eomulIUlity interests; and if ., , 
--thiFJ is the most important sentence-
"elaahes between these interests and those ot the VILIt native populatiol ~ are 

to be avoided their share." • 

--the IIhare of the ~ itc settlers in the trusteeship-
" in the trusteeship for the progreu and welfare of thl' DativOll Inust be developed. " 

So within the period of 4 years from 1928 to 1927 we. have seen this 
.ievlllopment, namely, that whoreas in 1923 the British Government never 
(·cntelnpiatelj. the d~le a tion of their auth?rity to the ~t~ ~ettlers in 
regard to na1ave affaIrs, lD 1927 they are betng dragooned lIlto the delega-
tion lif that ·authority to the white set.tlen; of Tanganyika and of Uga.nda, 
Why is this being done t My learned friend Mr. Roy pointed out that 
,there was'a period when' the Labour Go,·ernment was in oftlee when such 
thiJllif:l were not eontemplated. I hold in my hand, Sir, a very important 
document which was prepared at the expre88 instigation of the. e~ret ar  
·of State for the Colonies, Mr. Thomas. and was placed. before the Labmet 
in reiard to this very matt.er. It was prepared by a entlem~n whose 
D8D1e is very lftU known, t.he late Mr. E. D. Morel, and be laId down 
certain prinoiples which he said would ~ide the British Governme!1t ~nd 
the. Labou1-Cabinet ,in settling the pobey in regard. ter these terr,ltones . 
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pile of the principles was, firstly, a -numerous and contented llative popu-
lation, secondly, security, absolute security, of land tenure, thirdly,freedonl 
f(')r native labour,meaning thereby that if t,here  be an e t~rnnl demand 
fornn-tive . labour, the natives  shall be perfectly free to Meede tl) that 
demand and, fourthly, the progressive, ecollomic· and political develop-
meut of the native population. All these  principles, I take it. were more 
or le<;s· strictly adhered to by the Labour Government ; but when the Con-
servative Government came into power they have gone in for not only the 
re.versal of that policy which was adumbrated during the period of the 
Labour Government's existence but also a reversal of the 1923 policy. The 
J,'esul'tis that no protection is now available either to the native population 
or' to the Indian population as it should under the natural system be avail-
able to them. We have the example cited already here before us where the 
British capitalists have gone out to those territories and have been r~t d 

tr'·mendom. concessioll"; for a song. A half-penny an acr\! was, I beheve, 
the j~ure qaoted. They have been granted these concessiolls. Why Y 
Ir pUl'8UaIICe of this policy of trusteeship. Whose trustees nrc they Y Of 
t o~  people whose lands they have taken away forcibly 1 Of tholSe people 
who have been di/".ipossessed of the territories which belonged to tl.em ? 
Not a Lit of it. They are truNtees merely of the British ~ ploiters who 
go out to theNe countries. They are the trustees of the Britil:lh capitalists 
who :70 out to these lands to exploit the country becaulSe there is (:heap 
labour, as there is in this COUll!ry, and cheap raw material to be found 
thel'e. Now, Sir, I am told that"the principle of trusteeship it: going to be 
affirmed once again. In 1925 at Geneva-my friend Mr. JONhi will bear 
me out-we raised this matter and we definitely charged the Government of 
Kenya with forcing native labour to go into the British plantations when 
that native lab()ur was not willing to go there. This was done by means 
of 1"he poll-tax which eompelled the native worker  there, the peasant, to 
leave h is own little hit of land because he was not. able t.o pay to the GoveJ"D-
mellt the poll-tax which waH demanded by the Government from him ; 
Ilnd thf'refore it was necessary for him to go into the  British plantations 
and work there to earn his living and become a slave of the Bcitish exploiter. 
This is the manner in which the trusteeship of these lands is being 
carried out by the British exploiters of that territ.ory. But we arc not 
con(lcrncd with that aspect of the question to-day. What we nre conP.enl(ld 
with Is this: that.. this policy that is now being pursued by the Dritish 
Government, namely, the creation of a Central Government binding all 
,thl'! three Governmenm into one federal whole, is in pursuance of '1-desire 
t(, rob not only the native population but also to rob the Indil611 population 
of' their rights. What has happened in Kenya under this system yesterdaf' 
will be repeated in the territories of Uganda and Tanganyika to-morrow 
and that is the fear. that we have; that is the fear that hIlS prompted my 
learned friend Mr. Roy to bring forward this motion for adjournment, and 
I hope that the Government of India will take due note of the feeling in 
this·country. They are generally in mattel'll of this kind mere lotus eaters 
dreaming away sweet dreams ; but I hope that they will take action them-
Helves and that they will need no prompting from us in regard to this 
mattE-r. Their own reputation and their pr(>,stige are as much at stake in 
regard to this matter as the reputation and prestige of the people of India, 
and I hope they \\til! fight as one ~ their Yiceroys in days gone by did f\ght 
for b.ldjanR sett!ed abrcad. They lUust realise that tbere is nothing ihat 
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nauseates the average India.n so much all,this attitude of hypocrisy-to 
say that one is a trustee of ,R man's land and then to go and rob 
that man of his land. Ala.n.dates in my opinion, wherever' the BritiSh. 
Government is concerned, should read " bandits " and not mand~te  

My last remark will be not merely an i81ppealfor more representation 
on tbi!! Commisllion of inquiry that hi going out to 1;helle countrieli .but 
an appeal that the Indian Government should place before the Britw4 
Government a detailed scheme as t.o what it desire!! in regard to the wel-
:!are of the Indian population in these territories. T,hey lUust press thi$ 
matter to the last limit and they Blust UHe every influence and every 
power that they have. Because they may rest assured tha,t. the people 
of India as well as the leaders in political life will back them up every time 
provided they take up an honest attitude and stand' by the rights of 
Indians in the territories of East and Central Africa. 

Mr. Rd Ahmad Kidwai (Lucknow and Fyzabad Divisions: Muham-
nHldan H'..lJ'al) : I move, Sir, that the qU&ltio!l be now put. 

The  Honourable Khan Bahadur Sir Muhammad Habibullah Sahib 
Bahadur (.Education, Health and Land!! Member) : Sir, I have no inten-
tion whatsoever of traversing the long array of argument!!! whieh have 
het'n put forth by the YariouH Honourable Members who have PI,'Hceded 
me. My task lit the present moment if! merely to satisfy the House as to 
wheth!'r there exist any circumstances which need creftte any undue 
pessimism or alarm in their minds lind whether in the light of the 
documentary cyidence that we possess it iR .Justifiable for them to hold 
such views. 1 wish, before I begin to deal with the White Paper which 
has bcen issued by His Majesty's Government recently, to reiterate ''I'hat 
the Honourablc Mr. DRIpl has alreaily sllid on behalf of the Government 
of India. 

Sir Hari Singh Gour : He said nothing. 

The Honourable Khan Ba.had.ur Sir Muhammad Habibulla.h Sahib 
Ba.hadur : Further, I may say that I have listened with the greatest 
interest to the discussion which has taken place in this House, and, 
agreeing with Mr. Dalal, I can promise t~ t this discu~sion will be 
communicated to the proper quarter as expedltIously as pOSSible. 

Sir Ba.ri Singh Gour: Backed up with your own recommendation 
or without 7 

Mr. Gays. Prasad Singh: What are the Government of India going 
to do' That is what we want to know. 

The Honourable Khan Bahadur Sir Muhammad Babibulla.h Sahib 
Bahadur :  I may also a8sure the Honourable llember who appealed for 
sympathy of the Government of India that there shall be no lack of that 
-virtue at all. If the past record of the Government of India in ~e -rd 
to their work in South Africa apd elsewhere cou~d ~e taken al!. a erlte!lOn 
of the interest which they have evinced, are e ID~lD  and wlll contmue 
to evince for the future on behalf of the IndIans overscalf, I hope 
Honol1rableMembers will give me credit for claiming that Aympathy. 

"Then, Sir, some Honourable Members who l~a e made rt'ference to 
the White Paller ha,'e not-they will pardon me If I sa: so-put correct 

• 
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. inte.rpretations on the passages which they have picked up from that 
WhIte. Paper here and there. 1\I.y complaint largely is against the 
'Honourable .Dr: . Gour. e~as ~ra n our attention to Ii particular para-
graph and mSlsts o~ rea.dlng mto that para rap ~ his own meaning. 
On the ot~er hand, SIr, WIth the .kIHl\vledge of Engl!ljh that I p l~se
and I admlt that I do not possess It to the same degree which the Honour-
able Doctor does-I am unable' to agree with him that the pllrticil,lar 
paragraph which he hali quoted, with probably· a great deal of confluence 
in his own mind as disclosing the weakness of the document does not 
represent the position of affairt; us depicted hr hilll. I shall' read that 
paragraph to the HOUloie. What does it t;ay ? 
.  . •• The growth ot European IW? other sottlement~ .in the East African ci pendenl ie~ 
ralAt'8 the problem of the part whICh thl's!' ('ommurutles must play in the I oliti~n  as 
well as the econom ~ life of the sl:weral t(·rritorieB." • 

Does it, Sir, convey the interpretation that this .particular selltence 
has any special significance to the Buropean community only' If I 
understand this paragraph aright, here the words are ,. the European 
and other communities ", and therefore, I have no hesitation in inter-
preting those words as conveying the meaning that not. merely the 
European but all other commlmitics who have settled in that country 
are included. And then, Sir, to mllke the meaning still further clear, 
the document proceeds to say ., their claim to share progressively in the 
responsibilities of Government cannot be ignored". Now, whose claim 
is it, Sir? The claim of ., the European and other settlements in the 
Colony". Here again it is Ii dirt·ct recognition of the rights of the 
Indian community as well. There are numberless references in this 
document which clearly connote t.he interpretation which I have ventured 
to attac'll, for my Honourable friend would have noticed tha,t in this 
document there are three other places where the words" immigrant 
communities" have been employed. In another place it is queried : 
•• whether it il p088ible to pYovide tor inl.'reuing alloclation of the immigrant eom· . 

munities in the responsibilities ot Government and at the same time for the creation 
of more efl'ectivc machinery. for nativo reprcsentation." 

This particular paragraph I have quoted. not merely to ao~ irm the 
:yiew which I expressed that throughout thIS document the Indla.ns have 
not been excluded from consideration in that. they have obviously been 
included under the term of .. immigrant communities to, but also that 
there need be no misgiving whats'Je\'er as regards t.he interests of the 
natives all ,veIl. .. 

Sir Karl BiDgh Oour : Will the Honourable Member explain what 
. is the meaning of the last paragraph at page 7 T 

& .... Are those not. words of imitation, namely, that the 
rights of Indian nat.ins will be safeguarded as they were safeguarded 
in 1923. I should like to reconcile that interpretation with the last. para-
graph which occurs on page 7. , 

PaJJdit Bir4a1 Bath Kunzru : ·Sir. since the Honourable Member is 
indulgent enough t.o a.lloW; an interrupti~n  may I ask if he has read the 
debate on East Africa WhICh took place In the House of Commons Y 

The BoDOurloble Kh&D Baha.41U' Sir :Muhammad Babibullah. Sahib 
Bah&4ur . I ha,'.e read the debate in newspapers, but I am not gOing to 
utili&e it 'inasmuch as. I have not got .-the Hansard·in my hands and I 
don 't tnirlk 1 tan quote from ne ~spapers  
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P&Ddit Rirda1 Kath J[UUI'Il : I cano lend the Honourable Member 
a COP1 of Banlard. 

'.rhe Honourable KbaD Babadur Sir MubaDimad BabibuUah 8&bib 
Bahadur: Then Sir Hari Singh Gour has confronted me with a question 
as to how I am going to reconcile the last paragraph in the White 
Paper with the quotations which I have previously made. Well, my only 
contention'is that the former has been definitely and specifically' put in 
as an additional guarantee that no rights of the Indians which have 
already been secured to them by the White Paper of 1923 will be inter-
er~d with, but that does not in my opinion mean that any recommenda-
tions which the Commission which is about to be set up may make 
for the further advancement of that community will not be either 
accepted or even considered, Of courlle, His Majesty's Government were 
quite right in adding that rider, for, if this White Paper had appeared 
without that rider, I am afraid the apprehensions entertained in India 
in regard to the existing rights of Indians may have been more serious 
than they are to.day. Then again, what do we find in this documen~ as 
regards the trusteeship' His Majesty's Government make it 8\lftlciently 
clear: 

"In any such ch&llJel it will be eIIlential to maintain the pJillciple that the 
administration of the Eaat and Central African territoriel i. baaed on the exeretle by 
Uil MajelltY'1I Govemment of a tmat on behalf of the Afriean population and that, 
Yililc they may DOW be prepared to auOGiate with thellllel.,el in that tl'l1lt the memo 
belli of the rellident jmmigrant eommunitiell" 

-I emphasise those words again-
" they are ltill under an obliption to OI1Iure that the prineiplea of thill tm.tee· 

ahip will be obaerved." 

And then one more quotation from this document and I shall not 
quote more. In the White Paper again, Ilis Ma.iesty's Government says : 

,. At tht' 81mI(' timl' it will be il fatal error if Ilnr detlillive ltep ill taken before \\'8 
have 8I1ti8fi('1\ ourselve8 that 8ueh a step will be f('eeived with goodwill by thOle wh08Et 
e(l,opC)I'ution will be necelsary for ita IUl'CI!II," 

Now, therefore, Sir, with such distinct, clear unequivocal language 
which has been used in the White Paper to indicate that the interests 
of the Indians will be duly' safeguarded, that the interests of Indianil 
.did not escape the attention of His Majesty's Government, I do not 
think there is any need for any alarm, 

A.nd then, after all, it is only the first stage that hall now been 
reached-I mean the decision to appoint a Commission. There are tW(J 
other stages yet before us, the investigation and the recommendatiom~ 
of that Commission and the final ()rders on those recommendations by 
His Majesty's Government. I recognise that a certain degree of watch-
fulness is necessary on the part of the Government of India when these 
proceedillg!! are taking place. I also recognise that there is a serious 
responsibility cast on the shoulders of the Government of India to see 
to it that the interests of the Indians are not prejudicially affecteti by any 
recommendations which the Commission might make, and on that matter, 
I can assure the House that we will not shrink from our responsibility 
at aU. So far liS things have gone at present I ~annot l ~  my"elf 
to be swayed by' any consideration!! of pes!!imism, If my readmg of the 
situation is correct-and J hope it is-then I do nqt e(·xpect t a~  th ... 
recommendations of the Commisston lv.ill in any ~~  be t~ the-de,rlment 

• o K 
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of the Indian interests in the Colony. Should any occasion arise al ~ 

it becomes necessary for the 9:overn:mentof,.Indw..to ~e  pr ~ pi r  tlmely 
and adequate representationH, I can assure the HOUlie ,that we. shl\lUGANI 
no stone untllrned. We hll.\'c already. as the lIonollrable the ,Low'le.f: 
of the House told you this morning, regjstered nee.elJilary re p~ l Ientation8  

and if it became imperative for U8 to make further represent.ation,s, W,e, 
would certainly do so. l"or the present, I shaH mel'cly fOl"wlI.rd t e~  

proceedings to the proper quarter sO that an ide$. may be forDJecl as 
regards the IItrength of eelin~ in this House, whic.b. I know is indicative 
of the strength of ee in~ in the conntry, and I hope this will satisfy mY' 
Honourahle friend Mr. K. C. Roy. 

M&ulvi Muhammad Yakub (Rohilkund and Kumaon Divisions: 
MuhamnllHlan RurHl) : Will1he Honourable Member enlighten the House 
as to  who. 'v ill be the represc'1tatives of India on this Commission" The 
Hononrllhle Member has snid. not in~ in his s~ eec  on thiR point. 

The Honourable Khan Ba.hadur Sir' Muha.mmad Habibullah la.hib 
Ba.hadur :  I !1m sorry I can make no such nnnouncement on a matter 
which His Majesty's Govcl'nment have not announced as yet . . 
Maulvi Muhanunad Yakllb ; Will the Honourable Member convey,' 

t ~ sonse of this House to Ilis Majesty's Government that India should 
be represent.ed by Indians' Will he give an /i.RSUl'anCe on the floor of· 
the Honse that he will convey this 7 

The Honourable Kh&n Ba.h&dur Sir lIuh&mmad Ba i ul a a ~  
Bahadur: The motion itRelf is to that effect. .  ' 

Maulvi Muhammad Yakub : What about the action of the Oo,'or11-
ment of India T Will the Government of India convey the senRe of this 
House to His Majesty's Government ,  . 

The Honour&ble Khan Bah&dur Sir Muh&mmad B&bibullah Ba.hib 
Bahadur : T tholl;>:ht I Raid t at~lread  ' 

Mr. K. O. Roy: Sit', J am ~l I tt ul to, my friellds who have suppOrted 
me and I am grateful to Mr. Dulal for accepting mY' motion. But, Sir, 
that by itself does not clirry me ,'cry far. My disappointment has been 
very great with the speech of the Honourable ~m er in charge of tha 
Department of mi~rati ln  For him T have th,e g'I"Pfl,test respect. For 
his services T. hav(' nothing bnt admiration. But he 11,11'> not e nli~ t  

us much on this subject to-day. n~~ has not told 1,11'1 whether tlie G{W-
~rnrilent of India, liS a flubordinate branch of His Majesty'M Govl'rnml'Tlt, 
baR accepted the White Pa,per of'1927: ' 

Rut hill able Advocacy. of that pa.per c o n inc~ roe that t.he Govern.-
ment of India, haR accepted it. If they have done so, I ex-teml to hi,uJ. 
my cold sympathy. The doctrine of trusteeship is an invention of that 
F10rentiJIe whORe name is well-known allover the ~lA  lie is llO other 
than Machiavelli and if we ~ e ac.oepted t.e l c ti a ell~an UOQ,triD8 
for the administration of East Africa IUld Central Afr.iea ~ e~~end to 
him my cold sympathy. As regards the a88uraD ~e of the Government of 
India that they are going to be very watchful, I wiLl only i ~ him a 
quotation. Theoy have been watchful ever lIinee ~ 8  a~d wh$t .as b,MD 
the result.of that *atchfulnes8 t The lfituation haa go.De dow:Q and dowll 
'f. , 
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till we have touched the bottom. I will r~ad the despatch of the Govern-
ment of India to the Secretary of State, Lord Salisbury. 

" Indian settlers lived and traded in British East Afriea long before the days 
of British rule, and their status in the eountry and their clai.ms to political recog· 
nition are such that they eannot be overlooked. We believe, however, that these el.aiml 
are not rcgarded with favour by the white colonists, that the Indians as a whole are 
disliked by them, and that certain areas are being reserved entirely tor white coloniza· 
tion i ILnd it i8 within our knowledge that fears have already belm expres8ed lellt, 
wheJl the country is eventually given self· government, the antagonism ot the white 
colonists and the Indian traders and aettlera may result in similar problema to those 

i ~  have had 8uch deplorable re8ults in South Africa." 

We know the condition since 1908, and yet my Honourable fricnd, 
Sir Muhammad Habibullah counsels us to be patient. Of course, what 
else can we do but practise patience, and rely on the "subordinate 
"mnch of His Majesty's Government'" (Applause.) 

Mr. President: The question is : 
" That the House (10 now adjourn". 

The motion was adopted. 

The Assembly then adjourned till Eleven of the Clock on Monday, 
the 22n<1 August, 1927. 
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